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LOK SABHA

Thursday, June 17, 1971/
Jyaistha 27, 1893 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE (SHRI
ANNASAHMEB P. SHINDE) : (a) There
bhas been some rise in the price of Maize
during the period January to June 1971, The
prices of rice and jowar have shown a mixed
behaviour, whereas the prices of wheat,
gram and bajra have fallen during the
period.

(b) Therise im price of Maize is
seasonal in character,

{c) No, Sir.

st g% W vEE@ Wi W
mr g f6 w@Es Wi N & owEl ¥
fares gfz gf &1 srvawrd w1 v
wga o Al § ¥ famr oamar ¥
o ¥ ow Wl s ¥ aw @y
gew wear § ¥fem anr omawr WY o
' & foq st ¥ar qurer ¥, IEE
are} % wret gfz g€ & 1 A orar wngar
g v a1 aoft wgrg w1 amerd § f
gfe fegzes xw ot deg wy ¥ wfaw
e A A qgaq § 7

SHRI ANNASAHEB P. SHINDE : It
would not be correct to say that there has
been a gomeral price rise in the oase of
foodgrains ; in fact, as compared 1o last
year, the prices of cereals all over she
country, including Madhya Pradesh, are
broadly lower by § per pent. Therefore,
there is nocause for anxiety as such. Ia
ceriain centres difficulty does arise. Ia the
case of maize, for instance, as 1 said, there
has been some margipal increase in price in
certain centres, not all over the country, but
he Faod Corporatiog of fadia bias procured
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so much maize that we are not finding any
market for that maize., So, there is no
difficulty, I do not think the fesrs expressed
by the hon. Member are justified by the

situation,

ot pww W wwww Wit wA
afer A warm ¥ fe weer &
el ¥ 3 afg g€ &1 37 ot IR e
¢ fr gaR qra wweT g wrgan & fe
& qar 7 woar § e gw oA W W,
foq mfe ¥ od | & oner M g
fe ww Wew & vafs e ag g &, o
T At & ¥ fog s e ) ag
fadr, Tt ey 1 fady swaemT W
T ¥ ar RE 7 www ¥
NAAW@OIEY T @ "y
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wifsz & &Y e a3 9 § oo W
FEHRX A F@AT § AR 9y Tw
fred @ an A qfy =@ & g
W A AT R E g7 ¥ W ww
TrHT 9T WY AR @ AX § ar saqry
gz dar 1 =WMd w7 [EY 9y A
a0 sl ft ef gew ox sk

e wrar % 9% @Y, gk fag amd
¥ oft e W § 7

SHRI ANNASAHEB P, SHINDE : As
I submitted earticr, maize prices, a8 com-
pared to last year, are lower by 21 per cent.
But we have got reports that in oot centre
in Madhya Pradesh and one centre in Bihar,
there has been somo rise in the market price,
We are thinking whether we can unload some
of the maize held by the Food Corporativh
in those centres so that the price rise' is
ehecked.

1o regard to the coinpldint of the .
Meémbet that foodgraitis are e

purchased at
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as far as wheat, rice, elc.,, are Concerned,
we are purchasing them at procurement
prices. It is a good thing for us that the
Food Corporation is having a commanding
position in the Indian market as far as food
purchases are concerned,

SHRI K. MALLANNA : Pioduction of
foodgrains has risen, Blackmarketers with
their black money and hoarders purchase
foodgrains in the harvest season at lower
prices and create an artificial scarcity of
foodgrains by hoarding. May I know what
action has been taken against these people ?

SHRI ANNASAHEB P. SHINDE: I
connot say that black money is not invested
by some people in the purchase of foodgrains
eic. But 1 examined the position recently
and I found that out of the total market
arrival of wheat in Punjab, 95 per cent is
purchased by the Food Corporation and very
limited quantities are purchased by the food
trade. The reason is that the clement of
speculation has come dowa. In the good
old days it used to happen that in the post-
harvest period prices used to slump and in
the lean period prices used to rise, with the
result that the speculator used to make pro-
fiteering. But because of a very comforta-
ble position of Food economy and com-
mandiog position of the Food Corporation
in the Indian market and the large-scale pro-
curement by the Corporation, this specula-
tive clement has come down very much, I
do not think the fears expressed by the hon.
Member are, in and way, truo in the pro-
sent set of circumstances,

SHRI 8. B. GIRI : The hon. Minister
has said that the price of maize has gone
down. May I know whether the Govern-
ment is prepared to compensate farmiers
where the price has gone down 7

SHRI ANNASAHER P. SHINDE : We
are procuriog at the procurement prices. The
general price level has not increased, as I
taid. On the contrary, it has gone down 88
compared to inst year,

union

*342. SHRI C. K, CHANDRAPPAN :
Will the Minister of LABQUR AND RE-.

Verification of membership of contral trade:
Organisatioms
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HABILITATION be pleased to state :

(a) whether Government had decided to
have verification of the membership of the
Central trade union organisations this year;

(b) if so, the reaction of various re-
cognised Central trade unjon organisations
thereto;

(c) whether Government propose to
postpone the verification programme to
some future date; and

(d) if so, the reasons for that decision ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) Yes, Sir, The mem-
bership of trade unions affiliated to the
four Central Trade Union Organisations;
namely, the Indian National Trade Union
Congress, the All India Trade Union Con-
gress, the Hind Mardoor Sabha, and the
United Trades Umion Congress, Is verified,
once in two years, in accordance with the
procodure for verification adopted in pursua-
nce of a decision taken at the 16th Session
of the Indian Labour Conference held in
1958. As the last verification was under-
taken for the year ending on the 3lst De-
cember, 1968, action has been initiated Lo
conduct verification of membership as on
the 315t December, 1970.

(b) Some of the Central Trade Union
Organisation have requested the posipone-
ment of the verification as on 31-12-1970.

(c) and (d). The matter is under ex-
amination,

SHRI C. K. CHANDRAPPAN : Is it
not a fact that the present system of weri-
fication is so defective that it gives scope
for such favoured umions to have igflated
membership as happened in the case of the
recognised unions in TISCO which can at
best claim 2000 membership whereas they
claim 22,000 membership ? May 1 know
whether the Government will think in terms
of drastically changing the present system
of werification as recommended by the
various Central trade union otganisations ?

SHRI R. K. KHADILKAR : There is
8 divergence of opinion as to whether thy
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present system of verification should be con-
tinued or that the method of ballot should
be adopted. In the last Trade Unions'
Representatives Conference, this issue was
raised and the leaders of three trade umions
are meeting to find out a common formuls,
But, ultimately, about the verification
method, if it is to be changed or modified,
that will have to be done by the tripartite
body which is likely to meet in August.

SHRI C. K. CHANDRAPPAN : May
1 know whether the AITUC has placed a
proposal before the Government that ballot
should be done and the majority nnion
should be recognised and that in the
executive of the majority wunion, the
representatives of the minorily union be
accommodated and, if that is so, will the
Government consider that proposal 7

SHRI R. K. KHADILKAR : That also
will have to go through the tripartite body
which ultimately by consensus decides these
issues,

SHRI A, P. SHARMA : In reply to
parts (c) and (d) of the Question, the
Minister has said that the matter is uader
consideration, and specifically, in answer
to a supplementary, he has said that this
matter is under the consideration of three
Central trade unions. In view of the fact
that there is already a decision to have veri-
fication every two years, what is ths reason
that the verification is not going to be done
this year ?

SHRI R. K, KHADILKAR : In the
past, when there were General Elections,
a request used to be made for some more
time as during General Elections, the trade
union leaders are engaged otherwise, We
had conceded that request. We have
already initiated the process, What we are
considering is their request for a little more

time.

SHRI RAJA KULKARNI : Is it not a
fact that the organisations which have asked
for a little more time are themselves split
up and, therefore, they want that the veri-
fication should not be conducted at all ?

SHRI R, K. KHADILKAR : As | have
mentioned just now, the AITUC has made
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& point that they do not accept the present
method of verification and they would like
to have a changs. Because of that this
problem of verification is not being recon-
sidered. Reconsideration is given because
in the past in the  clection year,
usually some time was given for verification,

SHRI S. M. BANERIJEE : 1 would like
to know from the hon. Minister whether
it is a fact that the All India Trade Union
Congress, CITU, HMS & INTUC have
combined and unanimously passed a re-
solution whbich has been forwarded to the
hon. Minister and it was placed as a docu-
ment in the meeting of the Trade Unions
with the Labour Minister that first preference
should be given to the ballot and then only
verification. Verification has been rejected by
every one because tho INTUC membership
has been inflated for nothing....

( Interruptions)

SHRI A. P. SHARMA : Only by those
who arc in minority, Sir,

SHRI INDRAJIT GUPTA : Why are
you afraid of ballof ?

SHRI S. M, BANERJEE : They are
afraid of ballot.

SHRI A, P. SHARMA ! We are afraid
of bogus membership...( Interruptions)

SHRI PILOO MODY : There are bogus
members on both sides,

MR SPEAKER ; You are not asking a
question, you are enlering inlo a contro-
versy...(Interruptions)

Don’t enter into any controversy, This
is & very bad way of argument,

SHRI §. M, BANERJEE:I want to
know whether it is a fact the AITUC,
CITU, HMS & INTUC have unanimously
passed & resolution and forwarded it 1o
Govemnment for implementation and accep-
tance of the ballot 48 the first preference
and then vetification as some other method,
May 1 know the reaction of the Govr—
ment %..(Tnterryptions)
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SHRI R, K, KHADILKAR : In view
of the divergence of opinion regarding the
method of verification, as I said earlier,
whether we should stick to the present
method or some sort of a ballot method
should be adopted...

SHRI PILOO MODY : Secrét ballot,

SHRI A. P, SHARMA : 1 am rising on
a point of order, Sir,

SHRI 8. M. BANERJEE : No point of
order during Question Hour.

SHRI A. P. SHARMA : Sir, I wanta
clarification.. (Infcrruptions)

MR, SPEAKER : No point of order
during Question Hour,

SHRI R. K. KHADILKAR : Therefore,
as 1 was saying, this matter will be taken
up at the (ripartite meeting keeping in view
the recommendation of the National Labour
Commussion as well ag the views expressed
by the Trade Unions. But, for the time
being, the old method continues,

SHRI PILOO MODY ; You muyst have
secret ballot,

SHRI DAMODAR PANDEY : Sir,
verification of trade umion is undertaken
only to determine the representalive chara-
cter of the Union so that representation on
varjous committees of the Government and
national organizations is decided ,

MR. SPEAKER :
question ?

What is  your

SHRI DAMODAR PANDEY : I would
like to know from the hon Minister whether
in view of the elastic altitude taken by the
Labour Ministry in giving representation on
various Commitieas, verification itsell is
going to serve any purpose in future ?

SHRI R. K. KHADILKAR : Whatever
the representation is given, for the time
being, on the basis of the declared verifica-
tion four central organisstions have been,

‘MM
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SHRI PILOO MODY : Bogus,

SHRI DINEN BHATTACHARYYA :
May I know from the hon Minister whether
only the four central organizations are being
asked to agree to the verification and why
other centgal organizations like the CITU are
not being consuited ? Whether the Mumister
has any information as yet that the CITU
which the Minister very well knows is also
ready for verification because they have got
a large number of trade union membership
all over the country.

MR. SPEAKER : 1t is a suggestion.

SHRI DINEN BHATTACHARYYA :
I want an answer from the Minister whether
the CITU will be called for verification and
whether the Guvernment has not yet in-
tormed the CITU for the verification,

SHRI R, K. KHADILKAR : As | men-
tioned, the National Labou Cemmission has
made a recommendation regarding this verifi-
cation procedure and as to who should get
recognition, They have said broadly 10% of
the registered membership having the
full coverage should be considered for
verification, If we accept this recommend-
ation that will have to be accepted by the
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tripartite body ; then alone that will be
considered,

SHRI §. B. GIRI : Which is the Central
Organisation which is refusing secret ballot
consistently 7

SHRI R. K KHADILKAR : It is not
saying no, Tney say that the present method
may be adiered (0. It is not a question of
suying this is good or this is bad.

Production in Heavy Engineering
Corporation, Ranchi

*543. SHRL S M. BANEGRJCE : Wil
the Minster of STEEL AND MINES be
pleased to state :

in
Ranchi

(a) whether production
Engineering  Corporation,
increased ;

Heavy
has

(b) if to, to what percentage ; and

(c) how it compared with figure of 1969-
70?7

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA.
MANGALAM) : (a) to (c). A statement is
laid on the Table of the House.

Statement

(a) The overall production during 1970-71 was higher than in 1969-70,

(b) and (c). The installed capacities of the three plants of the company at present
and the produciion during 1969-70 and 1970-71 are as u nder ;

Name of Plant Installed produc- Percen- Produc- Percen-
capacity tion in tagoe of tion in tage of
69-70 capacity 70-71 capacity
Heavy Machine
Building Plant
(i) Mechanical equip-
tent 80,000 10,357 12.9 15,760.9 19.7
tonnes tonnes tonnes
(ii) Structorals 25,000 14,105 56.4 7,205.2 288
tonnes tonnes tonmes
Foundry Forge Plant 133,460 28,151.64 21 39,089.6 2.3
tonnes tonnes toanes
Heavy Machine Tools
Plant 278 units 27 umits 9.7 28 onits 10
" i - -
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SHRI 8, M, BANERIJEE : There is
some improvement in production. 1 am
happy about it. I would like to know
from the Minister whether decision on the
same lines as HSL will be taken aflier
considering the views of various trade vnions
and whether he would see that one of the
employecs’ representative is accepted as one
of the directors on the Board,

SHRI MOHAN KUMARAMANOQGALAM:
The hon. Member is aware that Government
is committed to providing for representa-
tion of workers on the board of public
sector undertakings. The question is how
to achieve it in the best possible manner.
So far as Heavy Engincering Corporation is
concerned, that is also a public sector
undertaking, and we would like to be able
to achieve this in the shortest time.

SHRI S. M. BANERJEE: If it is
difficult to have one name selected or
electsd will he resort to the system of ballot
to decide the representative of the particular
union ? That will also serve to reflect the
representative character of the union and
there will be no dispute. INTUC will have
no ground for grouse.

SHRI MOHAN KUMARAMANGLAM:
The hon. Member is aware of the difficul~
ties »0 far as choice of workers' representa-
tive is concerned. It is not merely a
question of differcnce between unions
affiliated to different central organisations but
that is also a problem of dealing with craft
unions. Therefore, it is 8 matter which 1
should say, is delicate and I do not think
the hon, Member will wish to press me on
this,

SHRI KARTIK ORAON : Uufortunate-
Iy nothing bas been done to develop team
spirit and loyalty in these various projects.
None of the persons at the helm of affairs
‘j8 free from provincialism, neopatism,
favouratism and so many other things. This
has in effect come to mean a promoational
scheme, to provide jobs to one’s kith and
kin and not a commercial undertaking.
This must be guarded agains 75 per cent of
the Assistant Engineers recently promoted
are drafted from one particular State. |
would like to know from the Government
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and the Minister, the rated idstalied papacity
and production schedule for 1970-71, the
actual production in 1970-71 in respect of
the three plants, heavy machine-building
plant, foundry forge plant, and heavy
machine tools plant for 1970-71 and the
corresponding figures for 1969-70,

SHRI MOHAN KUMARAMANGA-
LAM : The hon, Member may refer to
the statement laid on the Table of the
House, which coniains all those figures,

SHRI JAGANAATH RAO : May I
know from the hon. Minister when at this
rate of progress, he hopes that the HEC will
attain its rated capacity ?

SHRI PILOO MODY : Never.

SHRI MOHAN KUMARAMANGA-
LAM: 1 presume, Mr. Speaker, I am
entitled to answer the question. Or has it
been pre-empted already ?

So far as Government are concerned, we
are certaily not satisfied at the rate of
progress and improvement, The hon.
Member Shri S, M, Banerjec said that
there had been some improvement and he
appeared to be satisfied, but I am not
satified as he is. The present percaniages
which are found in the statement iaid on
the Table of the House clearly indicate that
we have got quite some distance to go
before we shall be able to say that the HEC

is progressing fast,

We have placed before ourselves, so far
as this year is concerned, a target of rising
from 23,000 (0oanes in the Heavy Machine-
building plant to 34,000 tonnes, but, 1 hope
that with the efforts that we are making,
we shall be able to rise above that, [ do
not think that there is any point in my
placing certain target before this House
beyond that, Though I know that it is aa
unsatisfactory and low target, Ist us see ;
when we have achieved something, we oan
come and tell hon, Members about it.

Auctioning of #ix Sugar Factorles in U.P.

*544. SHRI RAJDBO SINGH : Wil
the Minister of AGRICULTURE bo ploased
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to state :

(a) whether six sygar factories which
are defauliers in payment of cane price to
the growers are to be auctioned in U.P. ;
and

(b) if ;o. the reasons for Government
not taking them over when the commitment
was already there ?

THE MINISTER OF STATE IN THRE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) Yes, Sir. Collectors
concerned have taken steps to auction the
six sugar mills which are defauliers in pay-
ment of sugarcane, cane cess and purchase
tax dues,

(b) Sale by auction of immovable
property is one of the coercive processes for
realisation of the dues as arrears of land
rovenue. In six cases the Collectars found
it necessary to take this action. It is not
related to the question of taking over these
or other mills and is independent of it,

SHRI RAJDEO SINGH : May I know
whether these mills are so much worked
out as to fetch less price than what is due
as cane price and other Government taxes ?

SHRI SHER SINGH : 1 have no know-
ledge of that. That will be koown only
after these mills are auctioned.

SHRI RAJDEO SINGH : May I know
why Government allowod the drfiting away
of these mills to the point of no return ?

SHRI SHER SINGH: It i for the
Stats Governments to take action. The
names of the mills are as follows :

1. Messrs. Pannijee  Sugar Mills,
Bulaadshahr,

2. Moessrs. Ramchand and Sons Sugar
Mills, Barabanki,

3, Messrs. Burhwal Sugar Mills,

Buthwal, District Barabanki,

4, Mosus., Kamlapat Motilal Suger
Milla, Bhatni; District Deorin,

5. Mesns, Maheshwari Khetan Sugar
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6. Mossrs. Kundan Sagar Mills,
Amroha District, Moradabad.

SHRI BISHWANATH ROY : Ia view
of the fact that the number of factories
known for noa-payment of sugarcane price
to the tune of crores of rupees is consider-
able, may 1 know why only six factories
are going to be auctioned while the rest are
being left out ?

SHRI SHER SINGH : This decision
has been takea by the collectors concerned
as I have said, in the case of thess six mills,
becauso the outstandings from them wers
old, and they related to three years before
1970-71, and the collector thought it neces-
sary to auction them.

SHR1 BISHWANATH ROY : What is
the reason for leaving the other factories ?

st yom® wwwet : g O]
T A AT F e 6 Y Ay
g AT S AN G E oy & ay #
fafreet g = WY ag gl afi & fs
37 ¥ w@ar dat grow v ot ek ggw §
O A%, A K ATgw K@ wEww
g fe qam diamr 5@ & ok sige
92T F Q7 ] ¥ qURIC WY 75 SHAC
FAAFgmI QN ww faa
R ¥ AvAnT sLafsgag A
% a7 qagd W w1 i faw ! Aaw
el dm ? Rz AR W gy ¥ @
& G et ww # vy & ofed §
f& @ 5 ofee® qezx H omar gm, AN
A AAANIET §47 TE w@ !

ot v fog : waw g, & o
& %g 3% § fr Awendaw s e
A A M § @R 39 1< forg a9 weitew
¥y fedle arqdy 9w oy Bawr w1l WX
Qe naddzy wf O ¥ awdh §, oy
fawr R gt it g
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Wt Wt @ @Y R faet e
TFIEW A WA H @ K AR H WA
wEwa ¥ gar ¥ wara e ag R Ay
T g8 I M e § g Arenfagd
o1 AN ¥ g wwAr [ fe g
¥ fog 7z qXwrl T A T gw F fag
var g faveg sl fe A Fae
T gww fegr amm ar fagw
@t fear snam ¥Aife fery § ot
/g ¥ FIT4T €A dar q@) v faw ¥
TYH =T { TH, W ATH AT 6 T 6T
@ &, w12 w1 F4, qa) 20 1 ¥,
M Wl 7 0% ¥ v s e @
@ faa} wY oy & &, 7 w1 gHaww

wtaygr g & fagwg € s g9 a@
&%, ury AqTRY 7

ot e fay : & fadzr wT 991 §
foe v & X F oF wErr @5 gar &,
wgewat foak T @ § o W
wraw ¥ fawfor argft e & I

W o Ao feqr g @ Wt dhaen

aff § awar |

Pliferage of Sevea Crores Worth of
Foodgrains from the Godown of
Food Corporation of India

#545. SHR1 MOHAMMAD ISMALIL :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether over Rs. 7 crores worth of
foodgrains had boen pllferred from the
storage godown of Food Corporation of
India's branch in Bihar ; and

(b) the action taken agninst those
responsible for this ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) 1 () and (b).
Ne, Sir. The extent of losses, roported by
Food Corporation of India, on account of
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theft/pilferage at its depots all over India
including Bihar from 1965 to March 1971
has heen valued at Rs, 13 lakhs approxi-
mately.

The Food Corporation of India is
taking appropriate measures including legal
and disciplinary proceedings against the
defaulting  employees, besides other
preventing measures Ike raising of
cornpound walls for the godowns where
necessary, increasing watch and ward points,
posting of the Central Industrial Security
Forces at Vulnerable depots, and other
necessary administrative measures,

ot gEER AeEE A wERg A
gt 5 gaone frar ar <@ § Avnied)
qircg %11 afesw awr Afafes 399
I b AR ¥ IPA Ay T fE
fagre & g wwRww & A Y 7
FA¥ T F1 a1 N gar, w4 gE
o Ia 7 ¥ qwyr TAv A7 A W 9F
T A IR QT EGT HAT Iy My QA qf ?
ag AU Wfgfes Awd qr 7 Q¥ &
@ 1 dfzadad) aama FHA A fEar
wfar 9z tuer oA g § fF 7
w3y & § a1 Y ?

oW WG ag A s Ed £ fw
& aft

it gyewy yeawgw: A feaar diw g,
gt TAC

SHRI ANNASAHEB P. SHINDE :
thought I was clear enough in my reply.
The news item which appeared in the press
was that the FCI has lost to the tune of
Rs, 7 crores due to pilferage, theft otc. in
Bihar. [ said that from 1965 up to March,
1971, Rs, ]3 lakhs wotth of foodgrains have
been lost all over the , Imchiding
Bihar. Obvioukly thit Jigm js ot
oorrect,
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it SgERT geaTem - AT GEY WA
ag § fr o fagre H at & aawmar §
a1 € a<g ¥ Nfai g FraRea &
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weaw wEEw oA F fag &
A ¥ Afers F35I4 97 |

ot wTAT ENEN . geEIA vy
gl & @I H e fwar §, wEifeRd
%3 wars fear § f gadt amgf aT M
SiftrrgE 3, sA F A A wy dfeiwa
&, i qrgw & & qawd ?

SHRI ANNASAHIB P. SHINDE : There
is no intention to conceal anything. If the
hon, Member has any information, I will be
intercsted. Afier all, this is a public sector
organisation. As 1 said, we refer every
case to the police for investigation. 1 would
be glad if the hon. Member can pass on any
information.

Scheme for Employment to People of
Border Areas rendered jobless
due 10 East Bengal conflict

*546. SHRI B. K. DASCHOWDHURY:
Will the Minister of LABOUR AND
REHABILITATION be pleased to siate
whether the Central Government have any
scheme to give jobs to the prople of border
areas such as West Bengal, Assam and
Tripura who have become jobless due to
recent East Bengal conflict ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA):
There is no such scheme at preseat,

SHRI B. K. DASCHOWDHURY : Is
the hont, Minfeter aware tiat _mln; to
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frequent firings across the border by the
Pakistani army, many people from the
border areas have left their hearths and
homes and properties and have become
financially bankrupt ? In view of that, may
1 know whether the Government have taken
any steps to give some financial relief to
these poor people ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : We are cerainly providing
those who have come as refugees with daily
rations and giving them shelier, but the
question concerns employment. For that
there is no scheme at present becauss we
except th: refugees to go back to their
hearths and homes.

SHR1 B. K. DASCHOWDHRY: The hon,
Minister has not undersiood my question,
I was not referring to Bangla Desh refugeds,
I was referring to our own people from the
border areas who have left their hearths
and homes because of firing by the Pakis-
tani army across the border, Has the
Govenment any scheme for them ?

SHRI R. K. KHADILKAR : Wherever
such incidents have occurred in the bonder
areas, they have taken shelter in near about
areas. No scheme has been considered
for their employment. Where any parti-
cular cases are brought to notice, switable
local action is being taken,

SHRI B. K, DASCHOWDHURY : The
decision taken up till now by the Govern-
ment is only to give reliel the Bangal Degh
refugees. [ would like to know why np
such decision has been taken in regard to
our own peoploe in the border areas who
have suffered as a result of the recent
political upheaval in Bangla Desh, why
these poor people have not been given in
help by the Government, Further there is
scarcity of land in West Bengal, Thousands
of temporary camps have been put up for
the Bangla Desh refugees mostly on
agricultural land, and the people from whom
these lands have been taken away. have
become bankrupt, I would lJike' to know
from the Minister whether there is any
scheme to provide these people whose lands
bave been takon over with any compensa-
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SHRI R. XK. KHADILKAR : Those
whose lands have been occupied for cons-
tructing camps of temporary shelter, will
e compeasated duly.

DR. RANEN S8EN: In view of the
dact that the refugees are crowding the
borders and the State administrations are
faced with the heavy additional task of
jssing registration cards etc., has the
Government any plans to employ persons
for this work separately, so that the normal
administrative personnel would be free for
their ordinary duties ? The west Bengal
Govornment has also suggestcd such a
scheme, What has been the fate of the
scheme ?

SHRI R. K. KHADILKAR : In view
of the heavy administrative burden on the
jocal administration, the local administra-
tion has been further strengthencd by
recruiting suitable staff to undertake this
soaponsibility.

SHRI D. BASUMATARI : It is nota
fact that the camps for the refugees in
Assam and and Meghalaya are only m the
tribal area and may [ know wether there is
sny scheme for protecting the land of the
tribals where it is utilised for the refugees
because they are already very backward
ascopomically ?

SHR1 R.K. KHADILKAR ; So far as
tribal area on the Assam and Meghalaya
borders are concerned where the refugees
are now given shelter temporarily, I may
say that our scheme is to shift them to a
bigger camp and thercfore there is no
possibitity of any ill-feeling or the tribals
suffering because of this influx,

o & geny Fraifer wenr

+
*574. ot afower e -
At fawgwre me ¢
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(®) afz aff, & =™ & v¥ AW
fraifeer fod oy oY gomaar § 5 o

(w) ®r g W HAy ¥ U
FTeTd & Y g wear wrEdr & 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) and (b). The basic
minimum price payable by sugar factories
for sugarcane to be purchased by them
during the season 1971.72 (Ist October 1971
to 30th Scptember 1972) has not so far been
announced, as the Government have decided
to watch the position consequent on
decontrol of sugar for sometime before
taking a final decision.

(c) The minimum sugarcane price is
fixed after consulting the State Governments
and other interests and authorities concerned.

st wfrer sy : gew o, W WY
ST AR AT FAT W HwT § W
frir g &, wafs fraa g we gas
¥t ¥ AT war §, we W wHf @
wre ¥ Aga wear @, fawet e ot
3@ 9T 94 war ...
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o EFX A WRw qEI B sa A
T & wgr gt § fiw usw @ITRIT R
ug o oY sngar Y aneh §o &
guwal § fs vw g S AT 6 gl
Ay oAt § 1 Qe ¥ forad Wy g
¥ ogi ax Y i eft g€ § ¥ oW
wre qoat @ o §, ok wr WAy
weeg .,
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dq sfa fral NN S mEw
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THE MINISTER OF AGRICULTURE
(SHRI F. A AHMED) : It appears that the
figures quoted by my colleague are not in
accordance with the practical experience of
hon. members, so far as the prevailing
price of sugar is concerned. I shall verify
these prices (Interruptions).

SHRI INDRAJIT GUPTA : Don't you
buy sugar for your own use ? Do Ministers
get free supply of sugar or what?
(Interruptions).

oft yag® weae)  efwT aga, AW
qIET W HAET Y

WUW WPRY . RATET WA F Qi
_TE W¥T AgY g |

off gugre wewwet @ fafeex gmew
9 TANEA Aff § ( W W EEH AQ-
kT |

frat. ft M : gg o A @
§ faevl. & aX ¥

MR. SPEAKER : The Minister has raid
that, if there it a difference- in price, he will

verily ‘it ( Fnterruptions).
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SHRI NIMBALKAR : May 1 know
whether in fixing the price of sugarcane
only the sugar content in the sugarcane is
taken into consideration ? Is it not a fact
that there are some sygar factories which
have attached distilleries 7 Should they
not be asked to pay a higher price for their
sugarcane ?

wenw wpvaw - wiT wgt ¥ wgt 4
Tq ... (vawarw)...

st 8 fag: wadtg aer &
gare garg Ag faan

st gu. gw. et © SR wEr w1
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afe s A TEAN ST FTCOH W@
g

oft ¥ Fog : 9o §7 fadew fea,
AFaw & AT TG I AT FH 4R
Ia% @iz grew fraw &30

PROF. S. I. SAKSENA : Is the
government aware that if it does not increase
the price of sugarcane to at least Rs. 10 per
quintal there will be shortage of sguar next
year ?

SHRI SHER SINGII : 1 have no infor-
mation with regard to sugarcane sown this
year, 1 will make enquiries.

ofY fay Tay : shiw, st ot & oft
w1 fF w7 af &7 Nfr o fs oY ¥ &
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et fgem feary & foq Wy s WX
we?

ot frx fag : dtar A% frdew fom fe
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SHRI M. RAM GOPAL REDDY : This
question relates to sugarcane Qrowers and
sugarcane prices. Unfortunately, members
have dragged in the question of sugarcane
coss and spoiled the question, I will puta
straight question. Is the hon. Minister
going to increase the rate for sugarcane
from Rs.73to Rs. 100 per ton for a
recovery of 9.4 and less 7 if not, how will
he get sufficient sugsrcane for his sugar
requirements next year ?

SHRI F. A. AHMED : The prics of
sugarcane is fixed from time to time, At
the tim¢ of Bxing the price the point
mentioned by the hon, Member will be kept
in view.

Chsrges levelled against Food Corporation
of India in Rajusthan Assembly

*549. SHRI BIREN DATTA : Will the
Minister of AGRICULTURE be pleased

to state :

(a) whether the attention of Govemn-
ment has been drawn to the charges levelled
by some members in the Rajasthan Assembly
sgainst the Fodd Corporation of India
regarding bajra purchases from that State ;

(b) if 50, what are the charges ;

(c) whether the inquiry bhad been con-
ducted into these charges ; and

(d) if s0, the findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

JUNE 17, 1974
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ANNASAHEB P. SHINDE) : (a) Yes, Sir,

(b) A statement is laid on the Table of
the Sabha,

(¢) Inquiries into the allegations with
regard to purchase of bajra by the Food
Corporation of India, were made by the
F. I. C. and the State Government.

(d) The inquires of the F.1.C. revealed
that the allegations were not substantiated.
Inquiries by the State Government are still

in progress,

STATEMENT

Allegations made against the FCI in
Rajasthan Assembly regarding purchase
of Bajra.

It generally alleged that :—

(i) There was conspiracy between the
F.CIl  officials and the traders
to cheat the culiivators and the
Government ;

(ii) F.C.L.’s staff was rejecting stocks
offered by the producers, but
purchasing the same from the tra-
ders at the procurement prics. The
traders bought it from the producers
at a lower rate and pocketed the
diffcrence ; and

(iii) The F.C.I. officials were corrupt
and indulging in irregularities.

In addition to these, cortain specific
allegations were also made in respect of
purchases in some of the mandis.

SHRI BIREN DUTTA: In the state-
meat it is stated

““There was conspiracy between the
EC! officials and the traders to
cheat the cuiltivators and #he
Government ;

FCI's staff was rejecting stocks
offercd by the producers, but
purchasing the same from he
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traders at the procurement price.
The traders bought it from the
producers at a lower rate and
pocketed the difference ; and

The FECI officials were corrupt and
indulging in irregularities,

In addition to these, certain
specific allegations were also made
in respect of purchases in some of
the mandis,"

This shows that the FCI unit in Rajas-
than 1s completely corrupt, May ]l know
what specific steps have been taken by the
Government to check these corrupt officials
and to bring them to book ?

SHRI ANNASAHEB P. SHINDE : The
hon, Member has asked about the steps
taken subsequent to these complaints. I
would liks to submit for the information of
the House that when these complaints were
received by us as well as when there was a
complaint in the Rajasthan Assembly in
fact, cven prior to that we had suggested
that popular committees should be set up
at mandi levels because even in the Food
Corporation there may be human failures
and individuals indulging in malpractices.
We do not deny that. The best protection
for that would be a popular commities
consisting of MPs, MLAs, Panchayat Samiti
representatives and other officials. We
suggested this to the Rajasthan Government.
Those committees have been set up now,
but I am sorry to say that these committees
are not functioning very effectively, But
recently, after we have started purchasing
on account of the State Government,
there have not been much complaints,

st way feme owi: # awd
areay § wet AL § AT wTgaT g
W agad adi § fe A W whr W
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wrgnr Rar fF TGk ool ag vy e o
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SHRI ANNASAHEB P. SHINDE :
These charges were made in the Assembly
in the month of April and these committees
were set up by the State Government after
the month of May ; that is, during the last
month these committees have been there,

SHRI N. K. SHARMA : They were set
up not before June.

SHRI ANNASAHEB P. SHINDE : It
was for the State Governmeat to set up
these committecs.

SHRI N. K. SHARMA : The Minister
has said that the working of the committees
has failed.

SHRI ANNASAHEB P. SHINDE : May
1 inform the hon, Member and the House
that we requested the State Governmeat to
set up these committees in August last. As
far as the Government of India and my
Ministry is concerned, I do not think there
was any failure as such. We expect that
those commitiees should really be in a
position to have a check on the jocal
markeling operations.

MR. SPEAKER : Next question. Shrj
Falehsinghrao Gackwad...Absent. Maharaja
Martand Singh...Absent.

SHRI N, K. SHARMA : The reply to
my question has pot come.

MR. SPEAKER : Shri Madhukar.

SHRI N. K. SHARMA : 1 seek your
protection.

SHRI K, M, MADHUKAR : Questica
No, 5§51,
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- SHRI N. K, SHARMA : The Minister
bas stated that the working of the com-
mittees has failed. While the committees
were formed only in the month of June,
how can the Minister say that the working
has failed ? This is a very important aspect,
The working of the FCI requires a chaoge,
1 want your protection,

MR. SPEAKER:
from you.

I want protection

SHRI N. K. SHARMA :
should be specific.

The reply

MR. SPEAKER :
spread to this side also.

The infection has

SHRI N. K, SHARMA : The Minister
has come out with a wrong statement of
facts. He should correct it. He has said
that the working of the committees has
failed and they are not worth while, while
the commitiees were not formed before the
mouoth of June.

SHRI ANNASAHEB P, SHINDE : The
hon. Mamber is going into all the details
and 1T am prepared to satisfy him,

MR. SPEAKER ; There cannot be any
progress if you go on behaving like that,
We will not be able to cover a number of
Questions which are so urgent. The
Members whose questions arc at the end
arc very keen that their questions come up
in time,

Now, Mr. Madhukar, the question hour
ss already over. I very much wanted that
your question should come. But the hon,
Member there went on insisting like that,
Anyhow, you be brief.
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(%) war GTHTT w7 AT @ AT &)
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASHEB P. SHINDE) : (a) Yes, Sur.

(b) No, Sir.

{c) Does not arise.

oY v R agwy gt 9T WP
#1 Fag 71 W F TEW AMAIT 4TI
B ot ? 3@ ofear § wser A o
N ATy Fq7 w7 ¥ AT H qowrc ¥ €)F
g Mg TE fehwai 7 gq #
9 & g A feaE v g ¥ e
§ o wigm e @ foiE o7 sn
FRAE P W IR Iy W wwH A
Wi S oy <@ § a1 A f fory q@1
# wmar agi § @ &) wEw W AW
¥R § wrAY § agt IW K g AR
& w9 w1 agrar foar oA ?

SHRI ANNASAHIB P, SHINDE : We¢
have examined at length the suggestion of
the hon, Member as to whether maize can
be grown jnstead of wheat, Under climatic
conditiont in North Indis, it is just nol
possible,
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MR, SPEAKER : The question hour is
over.

I would request the hon. Members that
they should be brief, direct and precise
when they ask questions. If they do not
ndd interruptions, preambles and all that,
we can cover more questions. In future, I
am not going to tolerate it. If the Member
insists on introductions, preambles and all
that, I will not allow it, We are running
short of so many questions everyday. The
Members whose questiuns are at the end
very much wish that their questions come
up in time. We will try (o make progress
in future,

SIIR1 PILOO MODY : We do not want
SO many questions.

MR. SPEAKER : Yes. 1 think, if it
continues like that, we will come to that.

WRITTEN ANSWERS TO QUESTIONS

Revised covt estimates of Bokaro Steel

Plunt
*548  SHRI FATEHSINGH RAO
GAEKWAD :
MAHARAJA MARTAND
SINGH ;
Will the Minister of STEEL AND

MINLS be pleased Lo state :

(a) whether the revised cost estimates
of the Bokaro Steel Plant show a staggering
increase over original estimates ; and

(b) if so, the reasons therefor and the
extent to which the inflated cost is attribut-
able to dependence on foreign consultaats ?

THE MINISTER OF STEEL AND
MINES (SHRL S, MOHAN KUMARA-
MANGALAM) : (a) According to the
tevised estimates prepared by the Bokaro
Management, the increase is of the order
of about Rs. 88 crotes over the original
estimates of Rs. 670 crores for the Ist stage
of the Bokaro Steel Project,

(b) The main reasons for increase are
the higher cost of indigenous squipment
abous Rs, 60 crores, increase la ,the pricg
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of stcel about Rs. 1] crores and escalation
in wages about Rs. 95 crores. No,
part of this increase is attributable to the
foreign consultants,

Break-through in Rice Production

%550, SHRI N. SHIVAPPA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government are con-
templating measures for a major break-
through in rice production in the ensuing
year ; and

(b) if so, the salient features thereof ?
THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes, Sir.

(b) Bcsides bringing larger areas under
high-yielding varieties and multiple cropping,
the other steps taken to increase the
production of rice include (i) inlensive
development  of  iriigation, particularly
groundwater resources ; (i1) adequate and
timely supply of inputs like seeds, fertilisers
and credit : (iii) emphasis on adequate and
balanced use of fertiliscrs and better water
managament ; (iv) surveillance of pests and
discases and well organised plant protection
measures ; (v) elfective and purposeful
demonstrations on farmers’ fields ; and
(vi) farmers’ training alongwith National
Demonstration Programme. In addition,
further efforts are being made to evolve
high-yielding varioties of rice suitable for
different agro-climatic condit.ons, resistant
to pests and discases and acceptable to
consumers.
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Visit of Ministerial Delegation of Mines
to Russia

*553. SHRI NIHAR LASKAR ;
SHR1 P. GANGADEB :

Will the Minister of STEEL AND
MINES be plecased to state :

(a) whether a Ministerial Delegation
of Mines visited Russia to have a study on
technology of metallurgy :

(b) if so, the outcome of the visit;
and

(¢) whether any agreement has been
arrived at hetween the two couatrics ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARAMAN-
GALAM) : (a) On the invitation of the
Government of U.8.S.R., Secretary (Mines)
alang with rechaical officers visited miaing
and metallurgical organisations of the
U.S.5.R.

(b) This team’s visits to several non-
ferrous metal mines, smelters and planning
organisations enabled them to learn first
hand about the Soviet experience and
achievements in these lines.

A few other problems relating to the
supply of spares and equipments to some
of our Public Sector Projects had ajso been
sorted out as a result of the team’s visit,
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(¢) No formal agreement was arrived
at, The U, S. 5. R. Government have
promised active support and cooperation
furthering mining and metallurgical develop-
ments in India,

The Report of the Team has just been
received and is under consideration,

Condition of Service of Workers under
Coalfield Recruiting Organisation

*554, SHRI S. P. BHATTACHARYYA:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the terms and conditions of service
of workers working under Coalfield Re-
cruiting Organisation System ;

(b) whether the Coalfield Recruiting
Organisation workers are getting the same
facilitics as that of the civil workers ; and

(c) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K. KHADIL-
KAR): (a) 10 (c). Information 1s being
collecied and will be laid on the Table of
the House after it is received,
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Service Conditions of Coafract Labour

*556. SHRI1 PHOOL CHAND
YERMA :  Will the Mimster of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether the rcgulation which are
proposed in respect of contract Labour
engaged in construction works relating to
building and roads are not satisfaclory ;
and

(b) if so, whether Government are
amending the service conditions of cons-
truction labour ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR) : (a) The C.R.W.D./M.ES.
Contractors’ Labour Regulations regulate
the payment of fair wages, and the seivice
and working conditions of contract labour
engaged In construction works relating to
CP.WD, and MES. The reports received
show that these Regulations are being
implemanted satisfactorily.
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(b) Does not arise,

Sick Sugar Factories In Bihar State

*557. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of AGRI-
CULTURE be pleased 1o state ;

(1) the numes and number of sick
sugar factories in the State of Bihar during
the last six months ; and
reaction of Government

(b) ths

thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SIIER SINGH): (a) The following
cight sugar factories are considcied to be
sick factoties during the last six months ; —

1. Rohtas Industries Lid., Dalmia-
nagar, Dist, Shuhabad.

2. Mohni Sugar Mills Ltd., Warisali-
gan), Dist. Gaya.

3, Guraru Chini Mills, Guraru, Dist.
Gaya,

4, South Bihar Sugar Mills Ltd,,
Bihta, Dist, Patna.

5. North Bihar Sugar Mills Ltd.,
Lessee Ryam Sugar Co. Ltd., Ryam,
Dist. Darbhanga,

6. Samastipur Central Sugar Company
Ltd., Samastipur, Dist. Darbhanga.

7. The Sitalpore Sugnr Works Ltd,,
Garaul, Dist. Muzaffarpur.

8. Shrce Krishna Gyanodya Sugar
Lid., Lauriya, Dist. Champaran,

(b) The Guraru Chini Mills is already
owned and manaaed by fthe Government
of Blhar. The South Bihar Sugar Mills
Lid., Bihta, though in private secior, is
managed by a ccmmiitee of managemeat
which includes three nominees of the State
Government, The Government of Bihar
have taken a decision in principle for
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cooperation of the sick  sugar factories.
The owners of sugar factories at Lauriya,
Warisaligan) and Ryam have shown willing-
ness for cooperativisation, The State Govern-
ment is examining the technical, financial
and organisaiional aspects in order to be
able to take a decision in each case,

Cane Growers Association and its
Representation in the Enguiry
Committec on Sugar Industry

*558. SHRIL D. K. PANDA : Will the
Minister of AGRICULTURE be pleased to
state :

(8) whether Government are aware of
the formation and existence of an All-India
Cane-Growers Association and if so,
whether its representation is made in the
Enquiry Committee on Sugar Industries ;
and

(b) whether Government have taken
any steps for reducing the cost of production
of cane per ton in each region ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) No, Sir. However,
the Sugar Industry Enquiry Commission
already has on it a member representing the
interests of sugarcane growers. The Com-
mission will, duning the course of its delibe-
rations and before making its recommen-
dations, consult all interests it considers
necessary, including  representatives of
sugarcane growers.

(b) A number of sugarcane develop-
ment schemes are in progress in various
States. With the increase in yields per
unit area and improvement in the quality of
cane grown, the cost of production of
sugarcane is likely to come down at the
present level of indices of cost.

Recommendations made at the Meeting of
e, el
tions o
other Interesis with Chief
Minister, West HBengal

*3%9. SHRI C. JANARDHANAN :
Will the Minister of STEEL AND MINES
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be pleased to state :

(a) whether a mecting of the represen-
tatives of the Railway Board, Organisations
of Coal Industry and various other interests
took place with the Chief Minister of West
Bengal recently ; and

(b) if so, the main recommendations
made at the meeting ?

THE MINISTER OF STEFL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): (a) No, Sir,

{b) Does not arise.

Abolition of Licensing System in Coarse
Grains

*560, SHR1 R. S, PANDLY : Wil
the Minister of AGRICULTURE be pleased
to atate :

(a) whether Government have tahen a |
decision to abolish licencing system so far
as the trade in coarse grains is concerned in
the country ;

(b) whether all State Governmenis
have agreed to this decision ; and

(c) the impact of this decision on the
economy of deficit States 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) and (b).
In view of the ecasy availability of coarse
grains and  pulses, Government had
requested the State Governments to relax
the provisions of their Licensing Orders by
leaving out these grains from the purview
of such Orders, In pursuance of the request
made by Government many State Govern-
ments have discontinued the system of
licensing in respect of all or some of the
coarse grains, taking into account the local
conditions prevailing in their States,

(¢) No adverse offect on the prices or
availability of coarse grains is likely to
occur in the States where relaxations have
bosn made, because the Governments of
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thess States have discontinued the system of
licensing in respect of coarse grains only
after faking into accumt their local avail-
ability and other relevant factors.

Functioning of Heavy Fogineering
Cor poration, Ranchi

»
*561. SHRI SAMINATHAN : Will
the Minister of STEEL AND MINES be
pleased to state ;

(a) whether lack of management
know-how and defective designing were the
reasons for the inefficient functioning of
Heavy Enginecring Corporation, Ranchi ;
and

(b) if so, the steps taken to remedy
the situation ?

THE MINISTER OF STEEL AND
MINES (SHRI 5. MOHAN KUMARA-
MANGALAM) ; (a), No, Sir.

(b) Does not arise,

Distribution of Steel in Delhi

%562, SHRI S. N. MISRA : Will the
Minister of STEEL AND MINES be plcased
to state :

(8) whether a large number of monthly
allotment of steel to the traders in Delhi
has been cancellcd and the petty traders
have been refused the usual monthly allot-
ment after March, 1971 ;

®)

(c) the time by which the small traders
will be given their usual quota ?

if so, the reasons there for ; and

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) to (¢). The inform-
ation is teing collected and will be laid on
the Tabie of the House,

Accumulaltion of Coal Stecks in
Coal Miaes In Madhya Pradesh

*563, 8HRI G. C. DIXIT : Will the
Minister of STEEL, AND MINES be
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pleased to state :

(a) whether a large stock of coal has
accumulated in the coal mines in Madhya
Pradesh ;

(b) if so, the reasons therefor ; and

(¢) the aciion being taken by Govern-
ment in this regard ?

THE MINISTER OF STEEL AND
MINES (SHRIS. MOHAN KUMARA-
MANGALAM) : (a) No, S,

(b) and (c). Do not arise.

Rehabilitation of Burma Repatriates

*564, SHRI LILADHAR KOTOKI :
Will the Mmnister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether more repatriates from
Burma have come to India and they have
applied for agricultural land, shops and
rehabilitation to the State Governments ;

(b) whether repatriates from Burma
have not able to settle in Delhi and Madhya
Pradesh due to non-cooperative attitude of
the State Governments concerned in the
matter of allotmont of shops and agricultural
land ;

(c) whether Government propose to
issue fresh instructions to the State Govern-
meats for assigming priority to the appli-
cations of repatriates ; and

(d) whether any liaison is made to
watch the rehabilitation of repatriates in all
the States ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) ! (a) Yes, Sir,

(b) No, Sir.

(c) and (d). Pattern schemes having
already been sanclioned for the grant of
rehabilitation assistance to the repairiates,
State Governments are expecled to deal
with such applications promptly. It is not
conside’ed necessary to issue any fresh
instructions at presont, Officers of the
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Department keep in touch wilh the State
Governments, to see that there is no avoi-
dable delay in the rehabilitation of repatri-
ates,

Implementation of decisions of Industrial
Committee on Plantation

#565. SHRI J. M. GOWDER: Will the
Mmister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the unanimous decisions of
the Industrial Committec on Plantations
heid In Declhi 1o July, 1970 have been 1mple-
mented ;

(b) if so, whether Government propose
to introduce necessary amendments to the
Plantation Labour Act, i view of the
decision of the Industrial Commitiee on
Plantatioa ; and

(c) whether Governmoent have any pro-
posal to implement the principle “ecqual
wage for equal value of work” in the Plan-
tation Industry ?

THE MINISTER OF LABQUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b), Proposals for amend-
ments wherever necessary to the Planiations
Labour Act, 1951, in the light of the
conclusions of the meeting of the Industrial
Committee on Plantations, are under
consideration,

(c) ln view of the provisions of the
Consitution of the India prohibiting dis-
crimination on the basis, inrer alia of sex
and of the L L. O, Convention concerning
Equal Remuneration, which has been ratified
by Government of India, the question of
formulating any fresh proposal for applying
the principle of equal remuneration in the
Plaatation Industry as such does not
arise,

Formulatios of s Committee in Rourkela
Steel Plant

#8566, SHRIMATI BHARGAYI THAN-
KAPPAN : Will the Minister of STEEL

JUNE 17, 197¢

Whritten Answers 43
AND MINES be pleased to state :

fa) whether a Committee was formed
to find out the reasons for slow progress of
steel production in Rourkela Steel Plant ;

(b) if so, its main findings ; and
-
(¢) the measures Government proposc
to take in this regard ?

THE MINISTER OF STEEL. AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) No, Sir.

(b) and (c). Do not arise.

Committee on Automation

*567. SHRI RAJA KULKARN;j : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the Committee on Auto-
mation is functioning ; if so, the progress
in its work and when it is likely to submut
its report ;

(b) if not, the steps Government intend
to take for an agreeable public policy on
the introduction and extension of Automa-
tion/Computerisation in private and puplic
sector organisations and services ; and

(¢) whether Government have accepted
the conclusions and recommendations of the
National Labour Commission on the ques-
tion of automation and its labour prob-
lems ?

THE MINISTER OF LABOUR AND
REHABILITATION ((SHR| R. K.
KHADILKAR) : (a) The Committee has
completed jcollection of information in-
eluding according of oral evidence, analysis
of replies to the questionnaire, and case
studies of selected industrial establishments.
The Committee is expocted to submit jts
repert shortly.

(b) Does not arise.

©) Gavsrament are awaiting the report
of the Commiites on Automation, befare



49 Written Answers

finalising action on the recommendations of
the National Commission on Labour in
this regard.

Enforcement of ban on hunting of Tigers
and Leopards

*568. + SHRI BRIJ RAJ SINGH—
KOTAH : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Government are aware
that despite the ban on hunting of tigers
and leopards there is still large such poach-
ing going on ;

(h) whether Government know who

such poachers are ;

{¢) what Government propose to do in
enforcing the ban and see that the game is
not poisoned by the locals ?

THF MINISTFR OF STATE IN THE
MINISTRY OF AGRICULTURE (SIIRI
SHER SINGH) : (a) to (v). Informations is
being collected from the concerned State
Government . nd will be laid on the table
of the Sabha in due course,

Supp'y of Sub-Standard Hybrid Varlety of
Seeds by National Sceds Corporation

*569. SHRI K. C. PANDLY : Will the
Minister of AGRICULTURE be pleased to
staie :

(a) whether complaints have been
reccived by the Government for supply of
sub-standard hybrid varicties of seeds by
National Seeds Corporation to the farmers ;

(b) if so, whether the complaints have
been enquired into and if so, with what
results ; and

(c) the nrocedure for certification and
purchase of quality hybrid seeds ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes Sir,
Complaints have occasionally been received
by the Government and also by the National
Seeds Corporation.
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(b) All the complaints have been
enquired into. Generally speaking where
enquiry reveals that the quality of sceds
supplied is defective, replacement of seed
is made free of cost by the Corporation or
cost of seed is refunded. Generally investi-
gations have shown that poor performance
of the secd supplied is due to improper
storage, non-adoption of the prescribed
agricultural practices, failure to take prompt
plant protection measures and adverse
weather conditions,

(c) The National Seeds Corparation has
a definite set of procedures for both certi-
flcation and procurement of seeds, Certi-
fication requires conformity of the seed
crop to a sct of norms relating to varietal
purity, feedom from discases etc. and only
those seed crops which are verified on
inspection to conform to the prescribed
cerlification standards, are permitted for
harvest for seed purpuses. Seed from such
fields is processed, treated, tagged and
sealed before procurement,

Procurement Price of Paddy in Assam

*570, SHRI BISWANARAYAN
SHASTRI : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) the procurcment price of paddy
offered by the Food Corporation of India ;

(b) whether the orice is uniform
throughout the country ; if not, the reason
thereof ;

(c) whether the price offered hy the
Food Corporation of India is related to the
price index of consumer goods or based on
production cost ;

(d) the procurement price of paddy
per quintal and overhead charges per
quintal by the Food Corporation of
India in Assam ; and

(¢) the margin between procuring
price and selling of price of paddy ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (3) The Food

Corporution of India is purchasing paddy
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at the following rates in Assam '
(Rupeses per guintal)

Short bold 1st Grade 56.25
Red grdin 2n0d Grade 5334
Medium slender 1st Grade 59.36

(b) No, Sir. The Agricultural Prices
Commission vecomme nds different
prices for ditfcrent  Sia'es  taking
into  account the crop  prospects,
likely behaviour of the market prices,
volume of procurement required for public
distribution, buffer stock building and to
ensure price stability.

(¢) The prices offered by the Food
Corporation of India are as fixed by the
Government keeping in view the recom-
mendations of the Agricultural Prices
Commission and the State Governments,

(d) The procurement price of paddy
is given in reply to (a) above. The Food
Corportion of India is allowed administra-
tive charge @ Rs. 3/- per quintal of rice to
cover their overhead expenses. [n addition
as per terms of agreement with the State
Government the Food Corporation of
India is paid incidentals to cover actual
expenses on storage, interest, gunny handl-

ing, etc.

(¢) The paddy procured is gonerally
sold after converting it imo rice. Some
quaantities of Winter (Sali), however, was
sold as paddy on the instructions of the
State Government at Rs, 65,29 per guintal
ex-F.C.I. depots against the procurement
price of Rs. 5623 per quinial,
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FAW: 5 FOT 797 1T 2 FUT 79T F7
sqaEgl &t % §

fafga sfowma & agar, D7 a¢-
F3 warfaa &Y & S 9 qiElErs
g5z 41 &9 & q® § ugd  Gaef
ITET 9T I AT |/ ¥ fgewr gy
g1 afz v T wafy & wga Fwt & w9
§ g® fFar 1 ®19 oAy @A@Y A
Ig UST WX F Tfued % 7 e
g FW & (Mg 997 @Edl ¥ wEas
fafy gerr =1y ag At waar dc-ayar,
gy ot feafe @), & wdfeq gV Tea
it # wifvs w14t ) Weq w1 NS
&g Iuwey facila a¥oar & wefid faeia
agraar e &

a¥® Uga F9 & Ay gE g
g Wt # @ Wyl g wo At & qu
W & fog wiwr fawio sEAwT & daia
2.45 WTw WA KT ATTG W A fedra-
T A A A aE g

avn wdve § ¥ty et st
¥t fawifd &
ferarfoafar '

2376, it vmy wewr Gfew :  €ar
w4 oty govfw wo o W WY wr
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w4 fe

(%) %ar wex 2w woy fagsht @
wefty A N A fagmifor @ oig
w3 fzar & ;

(@) afg gi, &) #71 agqd A W
¥ qmge w¢ fear qar g ; A

() afz a8, A = = FGE ?

uw ot grate get (ot we. @
wifemwe) :  (¥) & (&) ANF &
sFa) HT weg 2w fag g wHArd €
¥ ATgn guwy & ggarc fewfol
feafaa fom ot gar fasfiry )

() aww A ITAT |

aeq saw ¥ &g W
/TR 1T Wiy

2377. =t Argew wfgene . @
wi 741 ag aqry «t gor w37 6 -

(%) a¥ 1969-70 T 1970-71 ¥
qEq WG & yeaAw fay ¥ quH @;w
feaar-feaar Mardta &< T4y 41 ;

(=) wvardia w1 gere o i
fra agen o0 war g ; W

(7) 7 FTEd ke ¥ AR
weq w2 & ferang fodr & avandrr g
g an v afs gf @t @ wr
sy g ?

v e # oo e (oft set-
afgdr. o) : (5) ¥ (7). ==
SAW T FTHIT ¥ avAwrd A af &
HIT Ny A TT GATHEH T W@ @
Lcp il
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weq ;AW F gaf ot faoramlt & THE MINISTER OF STATE IN THE
H‘ﬁ o ot feumt W& MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) The South-

L IR West monsoon and the North-East monsoon

during the year 1970-71 were not satis-

factory in parts of Bihar, Mysore,

2378. off Wi wew ffwa : Far Maharashtra and Jammu and Kashmir,

g st g saT N s s 5 :

(%) Ao 3w & gormER AT 97
famrz faal 2 z2f &z fanard qediel
& A A ary frad feardi 81 gl
#1 ifga Hfg ¥ weada azgar f af
t; %I

(@) 3%a agrgar fag 9@ 1 &
g € WY vy @wwre X wfy Sowt
T ger vy o far @ fra@ o ala
e feam o+d 3faw g 9¢ wew &7
A% ?

vfa s § 39-wt (sR wmeTa
egifear) :  (F) Q97 IR ET @R
Fus fastg o, NFA TOF a9
sfe afas ol mta faafo sndsa
¥ midlaa Al &1 waffaf &
for g 7% fasii & Parare qar gdf
fanrg fadr afenfox a8t §1

(=) nva & gt gar

Drooght-Affected Areas in India and
particularly in the District of Gojarat

2379. SHRI JADPJA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the total number of drought-affected
Districts in the country and the number of
suth Districts 1n Gujarat ;

(b) whether any special fuad has been
sanctioncd to the Gujarat State ; and

(c) if so, the amount thereof 7

Scarcity conditions have been reported in
66 districts of the country, No district
in Gujarat has been declared as drought-
affected.

(b) und (c). Do not arise.

Buffer Stock of lmperfed Fertilisers
in Siates

2380. SIIRI JADLIA : Will  the
Minister of AGRICULTURE be pleased to
state ;

(a) whether buffer stocks of imported
fertilisers are likely to be built ap by
Government in each Stale according Lo 119
nceds ; and

(b) if so, the salint features of this
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURL (SHRI
ANNASAHEB P SHINDE) : (2) and (b).
No, Sir. 1t has always bcen the endeavour
of the Government of India to help the
States to have adequate stocks of fertilisers
in advance of the cropping scasons. It is,
however, not possible for the Government
of India to maintain buffer stocks of
festilisers in each State on behalf of the
State Governments. The Central Fortiliser
Pool primarily maintains pipcline storage
at the ports and to a limited extent at
interior depots for want of adequate storage
at the ports or to facilitate movement and
distribution, Maintenance of buffer storage
in the States is primarily the function of
the State Governments and distributors
including cooperatives ; provision for this
purpose exists in the distribution margin
allowed to distributing agencies,

Sharing fruits of "increased Productivity
to Workers

2381. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
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AND REHABILITATION be pleased to
state :

(a) whether the workers are denied the
fruits of incrcased productivity because of
the difficulty in isolating and measuring the
various facsors of production responsible
for raising productivity ; and

(b) if so, the steps Government are
taking to see that the workers get their due
share of increased productivity ?

THLC MINISTER OF LABOUR AND
REHABILITATION (SLIR1 R. K.
KHADILKAR) : (a) Precise measurement
of the preductivity of difTerent factors of
production is, no doubt, difficult. It would
not be correct, however, to assume that
the worhcrs have derived no gains from
mcreased productivity,

(b) For the workers to have their due
share, along with the other interests con-
cerned wz , managements and the consumers
mn the gamns from increased productivity,
1t is necessary that there should be, firstly,
agreement in principle on the imperatives
ol ncreased productivity and production,
wicluding the obligation of both employers
and workers to  contribute 1o jt, and,
sceondly, willingaess on  their part to get
together and woik out mutually accepiable
norms, colisistently with local conditions
obtaining 1n given undertakings, for asscss-
g, as best as possible, the increases in
productivity as well 45 tho equitable shares
of the parties in 1it. Consultaions with the
employers’ and workers' representatives
have been ipitiated to this end.

“Know Your Family Pension Scheme”
Brochure

. 2382, SHRI CILANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
slate

(a) whethcr the Central Provident
Fund Commissioner's Office, New Delhi,
had receutly brought out a brechure for
workers callsd "“Know Your Family Pension
Scheme™ ;
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(b) if so, whether a copy thereof would
be laid on the Table ;

(c) the number of copies printed in
English and cach of the regional languages
(separately language-wise) ;

(d) whether only a small number of
these were printed and most of the cligible
workers have pot received any copy, of it,
and there was no copy available at Regional
Provident Fund Commissioner’s Office in
New Delhi ; and

(e) if so, the steps contemplated to see
that every worker, to whom the scheme
applies, gets his copy ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : The administration of the
Family Pension-¢wm-Lifc Assurance Scheme
is the concern of the Central Board of
Trustees set up under the Employees’ Pro-
vident Funds and Family Pension Fund
Act, 1952 and not the direct concern of the
Central Government, The Provident Fund
authorities have intimated as under :—

(a) Yes.

(b) A copy of the Brochure entitled
““Know Your lamily Pension Scheme™ 1s
placed on the Table of the House. [Pluced
in Library. See No. LT 434/71].

(¢) The Rcgional Commissioners had
been advised to get the required number of
copies of the Brochure printed in English,
Hindi and the regional languages. Infor-
mation regarding tho cxact pumber of
copies printed (scparately language-wise) is
not readily available.

(d) and (¢). All the Regional Com-
missioners have been asked to got sufficient
number of copies of ihe Brochure printed
in Epglish, Hindi and the Regional language
for being supplied 10 all the emplojees of
ccvered establistments for the ust of the
cmployees and also to the orgenisations of
the employers and workers in each industry
with a vicw to publicising the contents
thegeof 28  widely as possible amongst
“ie workers,
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Irvegular working of Heavy Engineering
Corporation. Ranchi

2183, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether bis attention has beea
drawn to the 9-paged circular letter HW/GS/
71'525 dated 11th May, 1971 issucd by the
General Secretary of the Hatia Projects
Workers Union demanding complete overhaul
of the top executive of this public under-
taking;

(b) If so, whether any enquiry has been
conducted into the irregular working of
Heavy Engineering Corporation, Ranchi, as
alleged in this letter; and

() if not, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN): (a) Yes, Sir.

(b) and (c). Several allegations in the
letter under reference do mnot appear to
represcnt an  objective assessment of the
gitvation and Government do not consider
an enquiry is called for. However, Govern-
ment are conscious of the arcas of deficien-
cies in the Corporation and are taking a
number of steps bring about improvement
in its performance.

Recruitment  through Employment
Exchanges by Employers

2384, DR, MELROTE: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state !

(x) the steps taken to pursuade the
employers to utilize the services of Employ-
ment Exchanges in the country; and

(b) the outcome thereof 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. RHADIL-
KAR) : (2) With some exception such as
vacancies filled through the Pulic Service
Commissions or competitive examinations,

-
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and vacancies carrying & salary of Rs. 500/-
per month or more in the public sector
undertakings, employers in the public sector
are required to recruit their staff only through
the Employment Exchanges. Even though
employers in the private sector are under no
such obligation, the Exchagnas sponsor
caudidates against all vacancies notified by
employers in the private <ector as well and
also take follow up action with a view to
ensuring their fullest co-operation,

(b) The percentage of vacancies filled
to those notified has risen from 59.4 in 1968
to 60.1 in 1970,

Closure of Factories In Delhi

2385 DR. MEIKOTE : Wil the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(8) the number of workers affected as
a result of closure of factories, if any, in
Delhi during the last two years; and

(b) the steps taken to provide alternate
jobs to the affected workers ?

THE MINISTER OF LABOUR AND
REHABILITATION  (SHRI R. K.
KHADILKAR) : (a) and (b), According to
the informat-on made available by the Delhi
Administration, the number of workers
affected by closure of factories in Delhi
during 1969-70 and 1970-71 was 2,320 of
whom gbout 2,000 workers were employed
in the Ayodhya Textile Mill, Dethi. The
National Textile Corporation has been
appointed au horised controller on June 7,
1971 to take over the management of this
Mill under the Industries (Development
and Regulation) Act,

Plant Breeding Coarse at Delhi

2386. SHRI DEVINDER SINGH
GARCHA ; Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether a course for plant breeders
was organised recently in Delhi  onder the
auspices of Food aad  Agriculture  Organi-
sation ;
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(b) if so, the duration of this course
and the number of persons who received
this training ; and

() the number of local farmers
State-wise and foreigners (if any) who
reccived thig training ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c)
The Hon'ble Mumber is presumably refer-
ring to the *‘FAQ/SIDA Training Centre on
Maize, Sorghum and Millet Improvement
and produciion for Africa and the Near
East’”” now being held at the IARI, Pusa
under the auspices of the FAQ and the
Swedish Government. The Training Centre
which was started on June i, 1971 isof 6
months duration. Twenty two participants
from the Near Cast and Africa have been
selected for the training, of whom seventeen
have already reported and are receiving
tiatming  All the course instructors are
Indian Scicnusts. This 1s not a course for
farmers but a re-orientation course on
Maize, Sorghum and Millet for Plant Bre-
eders and other scientists engaged in
reseaich on these crops in their respective
countries. The main object of the Centre,
as laid down in its work plan is to give
tnicnsive training in practical methods of
improvement and production of Maize,
Sorghum and Millets to the trainces.

Export of Sugar

A\

2387. SHRI DEVINDER SINGH
GARCHA : Will the Minister of AGRICU-
LTURE be pleased to state :

(a) whether India is contemplating to
export more sugar this year :

(b) if so, the names of the countries to
which major portion of sugar will be
exported ;

(c) whether U.K’s entry in the Euro-
pean Common Market has affected our
exports of sugar ; and

(d) if a0, to what extent ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a). Undcr the Inter-
national Sugar Agreement, 1968, our exports
each year have to be limited to the quantity
fixed by the International Sugar Council.
In 1970 a quantity of about 3.183 lakh
tonnes was exported. India's total export
entitlements for 1971 at present come to
about 3.50 lakh tonnes and all this quantity
is likely to be exported before the close of
the year,

(b) Major portion of sugar during 1971
has been/will be exported to UK,, US.A..
Canada, Ceylon, South Vietnam and
Malaysia,

(¢). No, Sir.

(d). Does not arise,

Ald from International Development
Association for Expansion of Agri-
ciltural Credit to !Farmers of
Haryana and Tamil Nadu

2388. SHRI DEVINDER SINGH
GARCHA : Will the Minister of AGRI-
CULTURE be pleased to state :

{(a) whether there is a scheme under
the consideration of Government to expand
the volume and range of agricultural credit
to farmers in Haryana and Tamil Nadu ;

(b) if so, the particulars thereof ;

(c) whether International Development
Association propose to give credit to the
extent of ¥60 million, whereas the total
cost of the two projects is estimated
$106.8 million ;

(d) the sources from where the remain-
ing money is proposed to be raised ; and

(¢) the State-wise utilization of the
anticipated amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a). Yes,
Sir.
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(») Thirty five million Dollars for
minor irrigation, land levelling, drainage
and mechanisation in Tamil Nadu aad
Twenty-{ive million Dollars in Haryana for
minor irrigation and mechanisation, have
been sanctioned by  ths International
Development Association.

(c) and (d). The I D.A. credit will be
sixty million Dollars as against the antici-
pated total project cost of about one
hundred aad five million Dollars. The
balance will be met by the participating
farmers, landing banks, Government and
the Agricultural Refinance Corporation.

(¢) The project has been approved
only in June, 1971 and the credit has vet to
become effective. The question of utilisation
of the amount does not arisc at this stage.

Export of Sugar to U.S.A.

2389, SHRI BISHWANATH JHUN-
JHUNWALA :Will the Minister of AGRI-
CULTURE be pleased to state @

(a) whether India has sought authorisa-
tion for the export of 150,000 tonnes of
sugar to the US A, ; and

(b) whether the Government of U.S.A.
has sipce givcn this authorisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SIIRI
SHER SINGH) : (8) Yes, Sir.

(b) Decision of the US. Government is
awailed.

Creation of Land Army in scarcity areas
of Mysore for Rural Employment

2390. SHRI G.Y. KRISHNAN :
SHRI K. LAKKAPPA :

Will the Minister of AGRICULTURE be
pleased to state !

(a) whether 2 Lanad Army has been
created in the scarcity areas of Mysore to
provide employment to the persons in rural
areas ;

(b) it so, the amount of money sacos
tioned for the projects purposes ; and
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(€) the Districts which are being covered
by this scheme ?

THE MINISTER OF STATE IN
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Yes, Sir. The Exe-
cutive Committee of the Land Army was
constituted in Mysore in February, 1971,
The State Ciovernment propose to imple-
ment certain works through the Land Army
in the scarcity areas as well as other areas
in the State.

THE

{b) The State Government has proposed
to entrust 'o the Lund Army propcts worth
Rs. 37.5 lakhs sanctioned by the Central
Government out of the Rura! Works pro-
gramme funds.

(¢) The projects will not be confined to
specific districts but spread over the entire
State. It 18 reported by the Mysore Govern-
ment that thc Land Asmy has alrcady taken
up a pruject In Kolar district under Rutal
Works Programme,

Rejection of Warranty Claims by G.D.R.
Supplier of ‘Iractors

2391. SHRI BISHWANATH JIIUN
JHUNWAILA : Will the Minister of AGRI-
CULTURI. be pleased to state :

(a) whether the German Democratic
Republic suppliors of tractors arc rejecting
warrenty <laims running into scvcral lakhs
of the rupces of the Indian customers,

(b) whether Government have looked
into the matter ; and

(¢) if o, whether Government propose
to intervenc into the malter to safeguard the
interest of the Indian tractor owners ?

THE MINISTER OF STATE IN THL
MINISTRY OF AGRICULTURE (SHRI
ANNASBAHEB P, SHINDE) ; (a) Warranty
claims sybmitied by the Agro-Industries
Corporations are not being settled quickly
by the GDR Suppliers, In the case of some
Corporations, warranty claims worth several
lakhis of qupecs have been rejected.
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(b) and (¢). The matter is already receiv-
ing close attention of Government and the
GDR suppliers have been requested to

finalise warranty claims on an immediate
basis,

gficanyy, durw ot goe SAw &
g & o oy e

oft atex forg faex .
st gy W Gry

2392.
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& g & g 76 v wfy feaew o g
¥ yraa fear o1 wer ¥ ogt aw
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w1 daw §, fuifa fafafoazat & agmz
foow daeh w2\ 5@ & 712 femat
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Demands of Mormugao Water Front Werkers'
Unlon; Goa

DR. SARADISH ROY :
SHRI GADADHAR SAHA :

2393,

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(8) whether attention of Government
has been drawn to the strike call given by
the Mormugao Water-front Workers' Union,

Goa ;

(b) if so, the main demands of the
workers ; and

(¢) the reactiop of Govgrnment thereto?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) : (a)to (c). The Marmagoa Walter-
front Workers’ Union had served a strike
nolice on the Marmagoa Dack Labour
Board and the Administrative Body of the
Marmagoa Dock Labour Board on the
26th April, 1971, over a charter of demands
relating to increase in minimum guarantee
wages, attendance allowance, lcave facilities

medical facilities, night weightage/night
co-cflicient allowance and gang leader
wages, Consequent upon  discussions

between the stevedores and the Union, the
Union has withdrawn the strike notice with
a view to pursue and settle the matier
amicably with the Dock Labour Board.

Micappropriation of ESI Contributions
in M/s. Somusundaram Mills Private
Limited, Colmbatore

2394, SHRI CHANDRA HALDER
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(8) whether the attention of Government
has been drawn to the misappropriation of
15 thousand rupees of Employees Siate
Insurance contributions of workers of M/s,
Somasundaram Mills Private  Limited,
Coimbatore, Tamilnadu, by the Manage-
ment ; and

(b) if so, the steps taken by Government
to collect the money and prosecute the
management ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RK. KHADIL-
KAR) (a) and (b). The coliection of contri-
butions payable under the Employees’
State Insurance Act, 1948 is the statutory
responsibility of the Employces® State Insu-
rance Corporation, The Corporation
authorities mre collecting the necessary
information from the Regional Office at
Madras,

et fomnr Wifer wranft wfuflr
& W W @
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Geological Servey in Manipur

2396, SHRI N, TOMBI SINGH : Will
the Minister of STFLL AND MINLS be
pleased to state ;

(a) whether any comprehens;ve Geolo-
gical Survey has been conducted in Man pur
so far ; and

(b) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN): (a) and (b).
A preliminary survey of the territory of
Manipur has already been done by the
Geological Survey of India. As a result
of the survey, occurrences of limesione at
Ukhrul, Hungdung, Kasam in Ukhrul sub-
division and Pallol, Chapi, Karong in
Tengungpal sub-division : nickle.copper at
Naogau Ningthi and Kongal Thana and
chromite in Serpentine rocks around
Kwatha and Nepali Basti ; salt springs in
Thoubal sub-division heve besn located. The
rescrves of limestone deposits are estima'ed
at more than 3 million tonnes.

Systematic re-survey of the territory
and detailed investigations of limestone
deposite by pitting and drilling is ip prog-
ress.

Extenslon of Medical fucilifies fo pensiopers
through Employees State Insurance
Hoapitaly

2397. IMAT! R

GHOSH :
Will tho ster  of

ABOUR AND
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REBABILITATION be pleased to state ©

(a) whether Government have any plan
to extend the Heulth Schemes to the
pensioners and their families throughowt
India. through Employees State Insurance
hospitals ; and

L ]

(b) if so, the man fcatures thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KADIL-
KAR) : (a) No.

(b) Does not arise.

Geological Survey Re : Mineral
Resources

2398, SHRI1 A. K GOPALAN : Will
the Minister of STEEL AND MINES be
pleased to state .

(a) whether the Geological Survey
of India conducted sany survey about the
muneral resources in India ; and

(b) if so, the findings thereof, State-
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b). The Geological Survey of India has
been carrying out sysiematic surveys for
mineral deposite in the country since it
inception in 185! and as a result thereof
substantia! quantities of various minerals
have been located and proved.

A statemen! showing important mineral
deposits located in each State is laid on the
Table of the Howuse. (Placed in Library.
See No. LT-435, 171)

Intersational Tin Agreement

2399, SHRI BRIJ RAJ SINGH
KOTAH : Will the Minister of STEEL
AND MINES be pleated to state :

(a) whether India is a party to the
lntersational Tin Agroement ;

(b) whether Russia has also joined the
Intersatiomat Tin Agreement ; and’
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(¢) if so, whether Russia’s entry will
help the countries concerned, and if s0, in
what manner ?

THE MINISTER OF STATE IN THR
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and (b).
Yes, Sir,

(c) The increased membership of the
Tin Agreement by the entry of Russia will
help i mncreasing international cooperation
in the tin trade,

Supply of Rice from Orissa

to West Rengal
2400. SHRI CHINTAMANI PANI-
GRAHIL : Will the Minister of AGRI-

CULTURE be pleased to state :

(®) whether Government are aware of
the recent policy of Government of Orissa
to allow private traders to procure and
export rice from Orissa to West Bengal and
to other States :

(b) whether Cdovernment of [India
brought it to the notice of the State Govern-
ment that such a policy will hamper the
work of procurement of the Food Corpora-
tion there ; and

{c) if so, to whal effect ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SINDE): (a)to (c). Na
general order has been 1ssued by the State
Government allowing private traders to
procure and cxport rice from Orisa to
other States. The State Government,
however, allowed the export of 3000 tonnes
of rice procured by them to West Bengal
through trade, as this rice could not be
disposed of through the public distribution
system, The export of this small gquantity
has not hampered the rice procurement
through Food Corporation of India,

Purchase of rough Diamonds from Ghana

by National Mineral Development
Corporation

2401. SHRI YAMUNA PRASAD.
MANDAL : Will the Minister of STEEL
AND MINES be pleased 1o refér to the
reply siven 1o Starred Question No, 699
on the l4th December, 1970 regarding the
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purchase of rough diamonds from Ghana
by National Mineral Development Corpora-
tion and state ;

(a) whether the diamonds have since
been sold by Government ; and

(b) if so, the amount of profit or loss
sustained by Government in this bargain ?

THE MINISTER OF STATE IN THE
MINISTRY OF STCEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b), Abcut 40% of the diamonds have so
far been sold by value, The profits or
loss, as the casc may be, can be ascertaned
only after the remaining stocks have also
disposed of.

Ceiling on Jrrigated Land in States

2402. SHRI N. SHIVAPPA : Wil
the Minister of AGRICULTURE be pleased
to state :

(a8) whether Central Government have
suggesied ceiling on irrigated lands in
Siates ;

(b) whether State Governments have
also been contacted in this regard ; and

(¢) if so, the reaction of State Govera-
men' thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to ().
The Central Government has suggested
ociling on all agricultural land including
irrigated land. The quesiion of lowering
the fevel of ceifing for different categories
of land in different States is uader consis
doration of the Central Land Reforms
Committee recently set up by the Govera-
ment of India,

Rice Mills and their location
i Muanipar

2403, SHRI N. TOMBI SINGH : Will
the Minister of AGRICULTURE be pleased
10 state the nomber of rice mills jn Manipur
:I; ;ln ratiopaie of their location, arca-
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRi
ANNASAHEB P, SHINDE): The total
number of rice mills in Manipur is 107,
A statement showing area-wise location is
aitached. Permits for the establishment
and operation of rice mills in & perticular
arep are granted by the Government of
Manipur only after making a full and
complete investigation in the manner
prescribed in the Rice Milling Industry
(Regulation) Act, 1958, and the Rules framed
thereunder, and having regard to the factors
cnumerated therein, such as availability
of power, raw materials, population, and
local neceds.

Statement

Statement showing the area-wise location
of rice mills in Manipur,

S o ——— e —— — i

Area No. of rice mills
§. North District 2
2. Central District 97
3. South District 8

Total : 107

Soll Erosion in Rajasthan Canal
Project Area

2404, RAIMATA KRISHNA KUMARI
JODHPUR : Wijil the Minister of AGRI-
CULTURE be pleased to state ;

(a) whether any study has been carried
out know the extent of soil erosion that is
likely to result from the introduction of
agriculture in the Rajasthan Canal Project
area ; and

(b) if so, the main findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) and (b). The Govern-
ment of India have mot csrried out any
study regardipg the extent of sgfl ecasion
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that is likely to reruit from the introduction
of agriculture in the Rajasthan Canal Projact
Area, A team of Central experts, however,
visited the Rajasthan Canal Project area in
June 1970, to study the problems and make
suggestions related to land use and wind
erosion. The Central Arid Research
Institute, Jpdhpur, also has undertaken some
research studies in the problem of wind
erosion in Westcrn Rajasthan and has
evolved mpasures to reduce crosion when
crops are raised.

The Central Team of cxperts recommen-
ded that control of soil blowing on sandy
soils requires cover during May-June which
can be provided on irrigated land by wheat
stubble or other crop residues, provided that
grazing does not destroy it and crops are
not cut too close to the ground. Besides,
to effectively control soil blowing in sandy
areas, the entire arca must be under control,
Small isolated uncontrolled areas normally
spread sand into adjacent arcas and make
the land unproductive,

The Central Arid Zone Research
Institute has recommeded a wind strip
cropping which 1s pracuiced by growing one
strip of wind strip to 6 strips of crop to
control wind crosion. Sewan grass (Lasirus
sindicus) and Castro (Ricinus communis)
are grown in wind stnip and crops like
bajra, moong, moth, guar, an. ¢/ ate grown
as strips of ciops, This practice effectively
controls the wind erosion while incieasing
crop yield by 10-15 per cent. Also, mulchiag
with 45 cm. high, stauding stubble of hgira
reduces soil loss by wind erosion and
increases crop yield by 5-10 per cent,

Transfer of Land from Tribals to
Nor-Tribals in Tripura

2405. SHRI DASARATHA DEB:
Will the Minister of AGRICULTURE be
Pleased to state :

(8) whether Government is aware that
a large number of transfers of land have
taken place from tnbals to non-tribals in
Tripura ; and

(b} if so, the steps Government proposs
10 take 10 stop such transfers 7 |
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THE MINISTER OF STATE IN THRE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (h).
Information is being collected from the
State Governments and will be placed on the
Table of the Sabha in due course.

Inlia's Sugar Inieresis

2406. SIIRI DHANDAPANI : Wil
the Min:ster of AGRICULTURE be pleased
{0 state :

(a) whether the joint declaration adop-
ted by the U. K. and the *Six" of the
European Economic Tommunity on 13th
May, 1971 mikes no reference to India's
sugar interests :

(b) Whether this is not in contravention
of the Commonwealth Sugir Agreement ;
and

(¢) the course of action likcly to be
followed by Government Lo protect India’s
interest’s ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) to (c). There was an
omission about India in the Joint Declara-
tion,

The questinn of protection of India's
sugar interosts was subsequently taken up.
The ommission is likely to be corrected
soon and India would be accorded the sameo
treatment as may be given to other Develop-
ing Coinmonwealth Couatries,

Committec for Review of Rural Develop-
ment and Employment Schemes

2407. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE be
pleased to state ;

{a) whether the Planning Commission
have set up a high level Central Committco
for coordination of rural development and
employment to review the progress of these
schemes periodically ;

{b) if s, the progress of the schemes
taken uyp siato-wise during 196970 and
1970-7% ;
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{c) the number of additional jobs plan-
ned 1o be created through exccution of the
schemes in each State during 1969-70 and
1970-71 ; and

(d) the number and nature of jobs
actually created ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Yes, Sir,

(b) to (d). The progress under the
various schemes is as under :—

() Smull Farmers'  Development
Agencies and Marginal Farmers
and Agricultural Labourers Agen-
cies Schemes :

45 out of the 46 SFDA projects and 34
out of the 41 MFAL projects have so far
been approved. A sum of Rs. 3.00 crores
was released for SFDAs and Rs. 1.00 crore
for MFAL agencies during the yeir 1970-71,
Under each MFAL project, an amount not
exceeding Rs, 20 lakhs is provided for wage
employment to agricultuial labourers and
small farmers during the off scason.

(ii) Dry Farming :

9 projects, one each in the Statc of
Andhra Pradesh, Gujarat, Haryana,
Madhya Pradesh, Maharashtra, Mysore,
Rajasthan, Tamil Nadu and Utwar
Pradesh were sanctioned under the
dry farming programme during the year
1970-71. Not much progress, could, how-
ever, be achieved due to late issue of
gsanctions by the State Governments and
delayed recruitment of staff and their train-
ing. The employment potential of perma-
nent works like soil conservation, land
development and water harvesting, envisaged
under the Dry Farming Programme, is
estimated to be about 15,000 man years for
every one crore expenditure on these works
which can be carried out in open season of
six months in a year. In addition employ-
ment would be created for technical and
supervisory personnel,

(iii) Rural Works Programme :

Under the Rural Works Programme
initiated dusing 1970-71, the programme for
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the first year has been sanctioned in 45 out
of the 54 gelected Districts. The detalls of
the physical and financial progress made
have not been received from the States. The
amount approved and the anticipated expen-
diture reported by the States is indicated
below :—

[ 9

(Rs. in lakhs)

Total out- Antici-

State lays sanc- pated
tioned expen-

diture
Andhra Pradesh 284.64 194.82
Bihar 5.00 5.00
Gujarat 329.93 25098
Madhya Pradesh 20,67 5.17
Maharashtra 132.26 94.06
Mysore 180.80 137.19
Orissa 34.00 19.00
Rajasthan 221.66 55.00
Tamil Nadu 107.00 107.00
Uttar Pradesh 35.00 21.717
Weast Bengal 3422 8.55

wweqrr § g fawra &l s

feg g wew
2408. it yEw ¥l Wy g
%A ag qory N g w3 e

(%) Toremy # gfe faarg &1 g1
frew @1 aol & o+ faw au wai W
gw Ul feadt § s ¥ o fewr frmE
sigt & fadr R ag; el

(=) 397 §%7 o0 AoRerT A g9
farerr ot Y ooy feq 1 B 2
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ofw sarwg ¥ e (st owrerre @il : () s (@), T &
gf frerq ST ¥ g T a9l §F ot fnfer o frg o Frad ezt
gar faa wrat & foq ¥ fra, gasT saYer A fear e § o—

(o= 5. &)
wgHrdr ad foray waedl o HQ wfvgdl ® fag g
fag w1g =0l &t ufi
1967-68 4, 232 148.87
1968-69 6, 608 226.86
1969-70 yqTed 345.19
(wafan)

waeqia § yfa fagmr @9 3 ey wv ¥ fealsley garad) ¥ fog oz
fary d@rar aF feFena fasw faw far .

qAA ggFrd
1967-68 1968-69
1. yft gae 15 sfawa 6 sfowa
2. &¢ &EAT
T IAEY
]I
ST 43 ufaqa 46 sfama
3, G IYHETH
%3 T 40 sfawa 48 wfqma
4. WY RGHT 2 gfawa

ag
1969-70
(wwfam)

3 wfrna

50 sfaga

43 sfaus
4 wfaax
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Rehabilitation of Chandigarh Oustees

2409. SHRI A, N, VIDYALANKAR :
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Starred Question No. 75
on the Ist April, 1971 and state :

(a) the number of oustees in the second
phase, afrer 1958 and [ligures of those who
had been duly rchabinated on land in
Punjab or Haryaua ;

(b) the number of those who were
granted residential plots n Chandigarh to
facilitate their rehabilitation ;

{c) whether any land in Punjab 15 avail-
able for rehabilnation of the oustees ; if so,
whether any of these oustees have becen
rehabilitated on that land ; and

(d) the number of applications pending
with the administration for residential plots
in Chandigarh and for being settled on
agricultural land separately ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR): (a) and (c). The number of ousteces
is 1852,

The question of rchabilitation did not
arise, as, according to the provisions of the
law applicable, viz., Land Acquisition Act,
1894, under which the land was acquired,
only cash was to be given as compensation
and not laad for land.

(b) None.

{(d) For residential plots —— 64
For agricultural land — Nil.

wRwrd dum R, 1971

2410. ot wwETeTIw WS g
un e guade W0 aE S & T
wiy e :

(%) #fesa fafe afafraw & grar
# Mgk oy delww ¥ owereT sl
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qgu qar, 1971 ¥ w7 fear wd-
wrieal & AW NI 7 FATYAT L

(@) ®t7 & sot & sdarf @
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wer feadt §; WX
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wYad) qise e g 7

wA wt gmafe st (st arrT. @
wifsmet) . afka  Foa-g-ftaa dEr
TIGAT FY qFEAT FT AEAPY  FAE QA
ey B, A wHMQ wfasg ffy s
afr qaa fafw wfufqas, 1952 &
weia eqifos femr war § s &eAw
FIHIT § 06T @ler A0y 4@y
wfaer fafr  wifgsifaaY 3 g9 g#i1c
gfaa fear § . —

(%) 3= (=), afearz daa Fmr
FoU A gr IUT AP WA F A H
fawer 33 & Ffgw ardw 31 8-1971
aragn QY af 8 ) wa: kg Twg qE G
watar 51 asar f& W@ sAdafat
den feadt § o of @ 9aq Qe §
T a9 gFa & °r oY FIgT @A W
faweg &

() @erfe O gzey SfcaTe Faaa-
o a1 NwAr A wrfew X W
faweqr agff W] T adar udt ¥ qdlw
qot wfaen facft w1 omyr wiew s <N
W & Af Qo boqeat F gvg 9T
Al KT N W kg Ao W
AN wefeniay aff sodd |
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fru fren wenlt (migie) fafuls,
I & Ty wiard wiesy
fafe o wemr s« ofe

ot wmTeT W
st gew ¥ wgAIy ¢

37 oW Y grate WAY ag wAA W
Far w3 fur :

(%) &1 fasw  wwad  (91ed2)
fafs, 3otq & saar wfgsw fqfw
&t 3w feadt w7 wfwr a@ aF afl

& wT

2411,

(=) 3%1 &7t § ga gawfo
aqst & fag AT FoIA wrEA
T w1 faaT g 7

wq wte gasia AR (st Wi W@,
wiraww) - (F) az (@), wHErd
wfgsq fafa A sqaeqr &1 grary N7
et A€ & &, o wwwrd wfaey fafy
st qfcare gwa fafe =fefqas, 1952
& s eqifag fegr war § &t ¥
gk Y TEST @9y wFEg A Y
wfger fafq  wifamfeal ¥ g8 961C
glwa foar § = —

31-3-1971 ®, #ad fru faew
sq4} wrgde fafade, sviq & fAalwel
atx afasy & foedr & whrsy Faf dgat
®Y ST 34.02 AT Ty A Twfir wf
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qTr yaeawl % freg wredly @w dfgn
¥t WTT 406/409 & ¥NA Amned &
fgwrad arg< &y af ¥ ) wifewa fadaw

% feeg wredr wo gfgar 1 =iw
406/409 & uw FHATH TE FA F

0EN IF qF FIW ¥qrar Afeg ard
foqr gt 1

Effect of Green Revolution on Agricultare

2412, SHRI B. S. BHAURA : will the
Minister of AGRICULTURE be pleased
to state :

(a) to what extent the ‘‘Green Revolu-
tion™ has helped in increasing food pro-
duction in the country ;

(b) the socio-economic impact of the
groen revolution in the countryside ;

(c) which classes of peasints have been
benefited by the groen revolution ; and

(d) how it has affected the agricultural
labour ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHEB P, SHINDE) : (a) The term
“Green Revolution™ is  generally being
used for the success of the New Strategy of
Agricuitural Development since 1966-67,
The progress of foodgrains production, In
which new technology has considerably
helped, is indicated below :

Foodgrains Production in India

(Million tonnes)
1964-65 89.4
1965.66 72.3
1966-67 742
196768 95.1
1968.69 94.0
1969.70 99.5
1970-7  (anticipated) 105106
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{b) to (d). In thuse parts of the country
where the new strategy programmes have
been successfully adopted, there is an
ympact on the incomes of the agriculturists,
Employment opportunities are also being
increased as a result of introduction of more
intensive cultivation and multiple cropping.
Generally, the new technology is neutral
to size of holding and it is noticed that evén
small farmers are not less progressive than
the larger ones in their willingness to adopt
new agricultural practices However, in
soveral areas, these farmers are handi-
capped by such factors as fragmentation of
holdings, inadequate and untimely supply
of inputs and water, lack of credit facilities
and unsatisfactory arrangements for market-
ing and storage. In such areas, these far-
mers have not benefited in proportion to
their number and their needs.

To take the benefits of new technology
to under :—privileged sections, special
programmes for small farmers, marginal
farmers and agricultural Jabour have been
introduced under the Fourth Five Year
Plan. Special> programmes have also been
taken up for dry and drought prone areas.

Increase in Price after Decontrol of
Sugar

2413. SHRI S. M, BANERJEE : Will
the Minister of AGRICULTURE be pleased
to state ;

(a) whether the price of sugar has gone
up afier decontrol ;

(b) if so, to what extent ; and

(¢) the steps taken to bring down the
prices 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) No, Sir,

(b) and (c). Do not arise.

Payment of Provident Fund to Familles of
Deconted Workers in Iron Mines of
Gua Area

2414, SHRI RATTANLAL BRAHMAN :
Will the Minister of LABOUR AND
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REHABILITATION be pleased to stats ©

(a) the total number of cases in which
Provident Fund money was not paid to the
families of the deceased workers in the years
19671971 in the iron ore mines of Gua
area, Bihar; and

]

(b) whether Government will take
immediate steps to expedite the same ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K.
KHADILKAR) : (a) The administration of
the Employees’ Provident Fund is the concern
of the Central Boaid of Trustecs set up under
the Employees’ Provident Funds and Family
Pension Fund Act, 1952 and not the direct
concern of the Central Governmeat. The
Provident Fund authorities have intimated
as under :—

In the Gua area of Bihar, oaly
two ecstablishments, namely; M/s Indian
Iron and Stcel Co. and M/s. Ghatkuri fron
Ore and Manganese Mines have been
covered the Employees Provident Funds and
Family Pension Fund Act, 1952. Out of
these, M/s. Indian Iron and Stcel Co. has
been granted exemption from the operation
of the Employees’ Provident Fund Scheme.
The work relatng to maintenance
of accounts and final payment
of claims js donc by the Board of
Trustees of the establishment uself. The
accounis of the members of M/s. Ghatkuri
Iron Ore and Manganese Mines are, however,
mamiained by the Provident Fund author:-
ties. During 1967—I1971 only one applica-
tion for payment of Provident Fund
accummulations to the famuly of a deceased
member was received on the 16th September,
1970 and the claim was settled on the
30th November, 1970,

(b) Does not arise,

Difficuities of Furmers of U. P. Dué to
Defects in Tractors Supplied
b c' nﬂ n-

2415, SHRI RAJDEO SINGH : Wil
the Miistor of AGRICULTURE be plessed
10 state :
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() whether a number of farmers in
U.P. are facing difficulties due to the
dofects in the Tractors supplied by GDR;
and

(b) if s0, the efforts of Government in
this regard 10 remove their difficulties 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).

Yes, Sir, The matter is under consideration
of Government,

Coalfields Recruiting Organisation
System

2416, SHRI MOHAMMAD ISMAIL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) when the Coalfield Recruiting
Organisation (CRO) system was started;

(b) whether it is still continuing; and

(c) the total number of Coalfield
Recruiting Organisation workers employed
in coalfields of West Bengal and Bibar
separately ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K.
KHADILKAR) : (a) In the year 1946.

® Yes.

(¢) This information is not available.

pfe g qyd & fodr et
wifewifedt ' ¥ ana wia
wwE ek & ant ¥ ¥niw
foitar

2417. ot gwR aN wGAW : &7
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1968-69 & #am gw wr wywifad
SN 212 wre Wed v wr )
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T el Y A § agf @ wr e
R wad: @R A QUAET W
A% fear qg7 9 | Wifs ¢ qar faem
wgrfadwreT T ST 9% wdr ¥
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fograt & Frrer grar g faforafive
wfedt ¥ wry fraet & agave fear awer
¥ foor ward o fafrafier sfvtt ot
R wet fomdl oY o et &
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SFArT grar foar arar § &t
¥ eiievar #t ot § 1 wfaste sfeay &
faoht & faa &t Praral &) goam w fag
and § oitx ag fraw qra § fawr o a@
AR R iR cicE RGO (i
7§ @l ¥ gaw ¥ ymaw A ¥ wqww
firdt ot wiemE & s & &€ FrwaT
fraa & s § amvd @ 9w wlearg
® &% v ¥ fag gRa sEardt &
ot &1

goige yeaw wuw &Y g€ ot

2421. =it wfarey samw

oft firer gwTC Qe

#q71 gEaTa ST W HAT ag qqry By
gar &< fw e

(%) wewrT ® gigT wwg dax §
o aw feas gifr g€ & ;

(=) Far wfaen ¥ qrw say g @
gax ®Y FHATFET # qERQr< & oy
T FHTC AT A1§ fAac g ; &

(m) afx 2@, &Y gawr var e § 2

TEIRY vt Wi Worm § v sl
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g

(@) 3T (7). 9% SegrgT QT
Jerfear agd ¥ A & wqwhod¥ gro
fe a7 &t dwToea® TwET wr S
s Kt %@ W ¥ Sawd awr
Searfaar apy ¥y qreeafon govl & wy

SRR Aoge-Edt § W gy gy
e sA Q&
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et g ot i v ghe ¥
e ¥ fad adfa

2422. st wifery oTY dowr : wqr
whe 59 ag agrt N Fo s e .

(%) w ozt yfw A iy avg
gft & afeafrn 7ot 9 gfee 3 qawre
3 9 wefr Fear & ;s

(=) afx g, @t w¥ fresdqar § 7

vl swem & vog @t (ot wem-
wrign . for) (%) o & ¢

gwae: ool qfe’ &, faed fsad
freht oaw ¥ ¥ ad B o}, wwew
A % +ft afewfaa fear mar 1 srasa
qfe, fe mdg-saia dgege oz
P & w7 ¥ g ot §, adwm A W
fefFamafia), w @ oy &
s ST & I94T w1 qar amy & fed
wgaeiR weaaT o o §)

(=) fawr€ & fod o= o) swfwwrfas
Iewlay a9T T WS aqaeqr sarfeal,
¥ Twea®q ag FAAT AT w7 few@e @
w1 ¢ AT AR ey & sk a
AT A SN AT A T § gt AW
wrdg-aaciis wgen yfa w1 g B,
Nfe saww g oft §, wFwewE
afcul & o gam & fF qer qar as-
g oo faeret el oer wfe gorrfergY
¥ MeTe 9 v geer gfw # 4 i1
zx ¥ 7 dedzw aw fog & s @1
et gfr ®r waw dur FET AN srae
[T & fad gyrer ot gwa §)

gygva g & gme & el e o
wsaaAl ¥ ar gt § fo odw.owr gam
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gl w gifrw gqm g W afew
v ¥ gfez ¥ Ted g ¥fy & wads e
® fod, gfw &), fedwst ow fs fawd
®T QIAY ITAeH Y, Y A gHIT § |

e § Wieam & wgd W@
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(&) MEAT, fEAT, 7€ T T
¥ fos & owor sl g swe 842
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&7 TqrEfiHTn fearagy @ | Ay & awET
% Py ¥ ward gl & e d
s w@ & fad, uge deeds, fiw
aqrgFEd sywl & fend v 205
fraviiee 93 Hatre qrt § @A0T

fear wax ¢
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afeur-ft wntfagw At demw
el & geat ¥ ufy

2424, o) wiwWIC WW AT FM
gfe 5= g Ia N For eIy O

(%) aar ave1x o fa=m7 Ffear
f-agifaan g Naw Idw & gear &
afg sd e ; ol

(@) afz g1, AY g% qar H1797 § 7

g wimag § veg-wad (st qwor-
aifer ¥ faR}) . (%) gfem, sre-ws)-
faaw wrdfer iz dl@w ITLFT &
ueg A F1 §1E wema 7@ 8 ) afew
awg gz & fmew & #4371 %
afen & grg ¥ 20 w7 wfg Med o
N af g
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Ty
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(¥) ¥ AR TweAA F FAw
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(=) feari 1 wggy e fewd
% giwy ¥ wrdtr @ma foon fegr
gra fadt ¥ fag 3n &) af 8 S @D
qienr o fafafed & weez widl 8,
) fa fwelt &iaT & @07 g0 § 1 W
fa¥r % wa % swaw 5,000 Hr. o7 A

gdar a1 51 ¢ fwmE genE
qdard ¥ dfaa agwE qar ¥

CHER

(1) ®ver fad § «reosge st
Aqiq A12T, ITF, FAT YT GAAAGT F
g Ader &1 W@ g

Coordination of Research In Qilseeds
during Fourth Plan

2426. SHRI C. JANARDHANAN :
Will the Minister of AGRICULTURE be
pleased to state ;

(a) whether Government had decided 10
sst up 8 mechanism for the co-ordination of
research in oilseeds during this plan period ;
and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEBR P. SHINDE) : (a) Yes, Sir.

(b) The Indian Council of Agricultyral
Research has formuiated and financed All-
India Coordinated Research Projects for
Crop Improvement in the country during
the 4th Plan Period. In these projects
multi-disciplivary research work has been
tsken up at a number of centres located in
the different agro-climatic regions of the
country on an All-India basis, The research
work under the project is continuously
coordinated, supervised and guided by a
full time Project Coordinator.

Incase of Qilsceds an All-India Co-
ordinated Resenrch Project has been sano-
tioagd at a total cost Re. 150 lakhs during
the 4th Plan period. The research work
under this project is coordipated by » ful
time Projdt Coordinaton assisted by thoee
Associate Coordinators,
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Refugee Manlpurls from Bangla Desh

2427. SHRI N, TOMBI SINGH : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the number of Manipuris who have
come (0 India as part of the mass exodus
from Bangla Desh during the last few
months ;

(b) whether Government decided to send
them for settlement anywhere ; and

(c) whether Government fixed any
principle for rehabilitation of such refugees ;
if so, the nature thereof 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Aboutl 240 refugees from East
Bengal have gone to Manipur upio the
7th June, 1971,

(b) and (c). 1t is the firm intention of
the Government of India that the refugees
from East Bengal should return to their
homes as soon as favourable conditions are
croated there, The question, therefore, of
their resettiement in India does not arise,

Central Assistance for Collective Farming
Cooperative Societies in Manipur

2528, SHRI1 N, TOMBI SINGH : Will
the Minister of AGRICULTURE be pleased
to state :

(n) whether the Collective Farming Co-
operative Societies in Manipur are receiving
adequate guidance and asssistance from the
Government ; and

(b) if s0, the number of such societies
and 1be najuse of assistance given 1o them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTUKE (SHRI
JAGANNATH PAHADIA): (a) and V).
There are at present, 121 Cooperative
Coliective Farming Socleties in the Usion
Tersitory of Manipur ; of these, 76 socistive
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have g0 far been given financial assisiance
towards their share capityl, managenal
subsidy, and medium term loan and loan.
Cum-subsidy for construction of thewr
godown-cum-cattiesheds, Fipancial  assis-
tance at 50% of the cost of agricultural
implements like tracior, water pumping sets
etc. requircd by there cooperalives are also
Biven through the Block Development
agencies. Besides, tho societies receive
technical guidance and assistance in their
farm operations from Agriculture and other
Development Departments. Preference is
also given by Government 1n the allotment
of Government waste land to  such
CoOperalives,

Searcity of Corrugated Iron Sheets
in Manipur

2429, SHRI N, TOMBI SINGH - Wil
the Minister of STEEL AND MINLS be
pleased (o state :

(a) whither Government’s attention has
been drawn (o the scarcity of Corrugated
Iron sheets m Manipur due to non-arrival
of public quota to the authorised agents ;

(b) if so, the steps being taken to
remove the grievances of the public i
Manipur at the Government level ; and

{c) the quantity of Corrugated Iron
sheets so far released for general public
through th authorised agents after the
decontrol ?

THE MINISTER OF STATE IN THE:
MINISTRY OF STEEL. AND MINES
{SHRI SHAH NAWAZ KHAN): (a)to
(¢). The information is being coliected and
will be laid on the Table of the House.

Paywment of Wages as per Wage Board
Recommendations by Colfleries

2430, SHRI KRISHNA HALDER :
SHRI MANORANJAN HAZRA

Will the Minisser of LABOUR AND
REHABILITATION be piested to state :

(a) the names of collicries, which arc
piying wages 8 per the resontmendations of
the Wage B ard all over [ddia ; and
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(b) the names of the collieries which
are not paying wages as per the recommen-
dations of the Wage Board ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR): (a) A statement showing the
pames of Collierics which are paying Wages
and Variable Dearness Allowance as per the
recommendations of the Wage Board is laid
on the Table of the House [Placed in
Library. See No. LT—437/71]

(b) The remaining collieries are not
paying wages or Vartable Dearness
Allowance as per recomendutions of the
Wage Board.

ol GEA w21 & WY Ay w0
ox 7§ feem &1 fawm

2431, wit waw fow "gwT . @@
o 44 22 g 71 s FLN fw

(%) g9t g7 =7 ®Y 2@|A go f%
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® fanfby s@ & 2fee ¥, ¥ wrEF
fagre & wo fafamtarel & oy &0 & 1

5qey & wn gia WA o
fraat 1 =T A @

Hifa
2433. =it g e wEfoae o Fa¢
wiw 5= g sar Y g 53 T5 ¢

(%) 7ar 5 w2 & #9 yfw w9
a1 femAl &1 "W A fRar ;ar @
grifs st & @ s ¥ @dw
Tfea &

(=) #ar 9g=r a1 ¥ VY Frgral ®)
= A fRar @ s afe =@ wra
w3 & fou wger fear st g a faer
wwrAa fag o = A8 fzar @ ;
o)

() ¥u arav9 ¥ AR w1 faAe
w17 @t T el s g 7

¥l swmaa § oww Wit (s e
wigw & faR) : (%) ¥ (7). wgerh
afafant grer aiarg af Sas wor qorrY
 wgEY, wgaafy ¥ qmma WO
IegTE FAFAT AT IAFY TRy anTAr
9T yrutfica § 1 39 pevt ®), M o
g & F oaF 9re g & a1 af), =W
fas gdm i fgd §¢ snw sfowar
gifafeas &) &), 7 ¥a9 quw Foewl
%1, afsx o feam) ) o w7 wEa
R AT @ f YA g g wW
X & qrX # o7 amiadA-ay a1 fear
81 wa Afs ¥ sgare, o feam
arferfeas df ¥ oY o & w@ ) wwer

JUNE 17, 1971

Written Answers 100

W ¥ g T qe arfufoaw &Y
& g Ay & s fraraae § gy
Ay A qHaT § |

Expansion of Alloy Steels Plant,
Durgapur

2434. SHRI BHOGENDRA JHA:
Will the Mmister of STEEL AND MINES
be pleased to state :

(a) whether there is a proposal to
expand the capacity of the Alloy Steels
Plant, Durgapur ;

(b) if so, the main features thereof ;
and

(c) the estimated cost of the proposal ?

THE MINISTFR OF STATE IN THE
MINISTRY OF STIEL AND MINES
(SHRI SHHAH NAWAZ KHAN) : (a) Yes,
Sir.

(b) and (¢). Details will be available
only after the Detailed Project Report 1s
picpared. Tentatively, the proposal is to
increase the capacity from 100,000 tonnes
to 300,000 tonned of 1ngot,

Exploitation of Potential of Fishcries
on Indian Ocean

2435. SHRI BHOGENDRA JHA':
Will the Minister of AGRICULTURE be
pleased to state

(a) whether a concentrated effort by
a U.N, agency is being made for calching
fish in the Indian ocean on a big scale ; f
80, the implication thercof and Govern-
ment's reaciion thereto ; and

(b) the efforts being made by Govern-
ment on its own to exploit full potentialities
of fisheries in the Indian ocean even by
importmg expertise means ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a)
The PFrod and Agriculture Organisation
of the U. N, has taken up stucdies on an
Intornationa) Indis Ocean Fishery Survey
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and Development Programme, The aim
of the Programme is, briefly, to increase
the knowledge of the resources of the Indian
Ocean, study respects of their utilisation,
identify obstacles to development and plan
remedial action. In the preparatory phase
of the programme, plans are proposed to
be formuiated on the basis of existing
knowledge of harvestable resources, avail-
able markets and the programmes and
potential of the regional nations which
could be strengthened to indicate develop-
ment of the use of the resources. India
has indicated its support to this programme.
A group of experts has recently drawn up a
broad plan for fishery devrlopment in the

Indian OQcean, Spectfic programmes are
proposcd to be worked out within the
frameworh of the Plan. Txisting and

proposed fishery research and development
projects in the area of the Indian Ocean
are proposed to be ftreated as integral
parts of the programme, There are
currently, two UNDP supported projects
in the coun'ry, namely the project for
Pre-investment Survey of fishing Harbours
and the West Coast Pelagic Fisheries Survey
Project. These and any other projects
which may be taken up in the country
within the broad framework of the Plan
will be integrated with the Programme,
Other general studies proposed to be taken
up under the Programme are also expected
to provide data on the basis of which
further development can be planned.

(b) Considerable emphasis has been
laid on development of marine fisheries
both in inshore waters and the off.shore
areas. Apart from 55,00 mechanised boats
being introduced for coastal fishing during
the fourth plan in addition to 8500 boats
introduced in previous plan periods, the
Government is providing the infra-structure
for deep sea fishing. Fishing harbours are
being constructed at a cost of Rs, 1950
crores during the Fourth Plan. The Central
Deep Sea Fishing Organisation has con-
ducted exploratory surveys which are now
being extended in terms of area as well as
techoigues of fishing. ‘This exploratory
programme, which provides the nccessary
basis for decp sea fishing, is being
strengthened by addition of 23 new vessels.

For accelerating commercial exploitation
of the deep sea fisheries, Goverbment have
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approved import of 30 trawlers by the
Industry, for operation of some of which
foreign expertise will bhe available. In
addition, local yards have compleied cons-
truction of twenty-six vessels against an
order for forty vessels placed with them on
behalf of State Governments and Central
Institutions, and additional vessels are likely
to be taken up in the near future. A
scheme of subsidy has been introduced for

indigenously constructed dcep sea steel
fishing vessels  Central Institutes have been
established in Cochin and Madras for

training of operatives of deep sea fishing
vessels, Two deep sea vessels received from
the Government of Sweden in 1968 are
being used for purposes of training at these
Institutes. Two of the decp sea vessels
construcied in the country have also recently
been placed at the disposal of the Institutes
to add to the facilities for training.

Extension of Kerala and West Bengal
Land Reforms Laws to other States

2436. SHRI BHOGENDRA JHA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether he. in his specch at the
meeting of the Central Land Reforms
Commities in April last, stated that it
was neither feasible nor desirable™ to
extend the Kerala and West Bengal land
reforms laws to other States ;

(b) whether the Prime Minister has
commended the Kerala Land Act as a model
for other States ; and

(c) if so, Government's policy in this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) No,
Sir.

(b) and (c). While drawing the attention
of the State Governments to the provisions
of the Kerala Land Reforms Act, 1963 (as
amended), the Prime Minirter in a letter
to the Sinte Governments had suggested
that provisions of the Kerala Legislation
might be helpful in framing their own legis-
lation kesping in view -the conditions
detaining in their Staties.
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Enforcement of Ban on Tiger and Panther
Hunting in Madhya Pradesh

2437 SHRI BRIJRAJ SINGH-
KOTAH * Will the Minister of AGRI-
CULTURE be pleascd to state

(a) whether tiger and panther hunting
is banned all over India ,

b
exists ;

if so, the States whire such ban

(c) whether despite the ban 1n Madhya
Pradesh, peronits to shoot tigers are given
to a certain Shikar Company ; and

(d) 1f so, the name of the Company
and the reasons for doing s0 ?

THE MINISTER OF STATE IN TIHE
MINISTRY OF AGRICULTURYT (SHRI
SHER SINGH) (a) and (b). The following
States where tigers mostly evist have placed
2 ban on hunung for a 2-5 year period.
Panther 1s however not a protected animal
throughout the country —

1. Goa Protected indefinitely

2. Gujarat -do-

3. Kurala -do-

4, Mysore ~do-

5. Tamil Nadu ~do-

6. Andhra Pradesh 5 years from
1st July, 1970

7. Assam «do-

8. Himachal Pradesh -do-

9. Orssa «do=
10. Tripura -do-
11, Rajasthan .do-
12, West Bengal -do-
13. Uttar Pradesh 3 Yesrs
14, Mabarashtra 2 Yan
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(c}and (d). Yes Sir, permuts wero
given by the Siate Government to shoot
tigers to eight Shikar outfitters who had
entered 1nto agreements with forcign clients
prior to the imposiion of the ban, The
eight shikar oulfitters aic . —

()
2

M/s Allwyn Cooper, Nagpur,

M/s Tiger & Tiger India, Branch
Sohawal, Satna

(3) Prince Asim,
Jabalpur

Shikar  Qutfitters,

(4) Big and Small Gime hunting,
Raghunathnagir, Morena

(5) M/s. Tiger and Shikars, Jabalpore

(6) M/s Professional hunting, Nagpore

(M M;s Rao Nuidu, Shikar, Nagpore

B M’z Sifuns

fitters, Mhow,

India  Shikar Out-

World Bank Aid for Dradication of
Pests and Disenses of Crops

2438 SHRIK C PANDLY - Wil
the Minister of AGRICULTURE be pleased
to statc ;

(@) whether the International Develop-
ment Association of the World Bank 1s
assisting India 1n the matter of eradication
of pests and diseases of crops |,

(b) if 80, the assistance received so far
during the last three vears, year-wise for
the purpose and the terms of agreement,
if any ; and

(€) the benefits achieved expected as a
result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE): (a) An agrec-
ment has becn entered into with the Inter-
nationa] Development Asscciation of the
World Bank to improve and expand the
aerial plant  protection services in the
country. It provides for acquisitjon of new
aircralts for, the Directorate of Agricultural
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Aviation and qualified private aviation
operators, These aircrafts will be used in
addition to the existing fleet for aerial
spraying on corps against pests and discases
in the country, The agroement also provides
for establishment fo1 training facilities for

agricultural pilots and aircraft engineers.
[ ]

(b) The agreement provides for a loan
of 6 million dollars, Tt has become effective
fiom the 27th May, 1971 and will terminate
on the 3Ist December, 1974. So far no
amount under this loan has been received.
The terms of agrecement are as follows :

(1) The loan will be repaid over a
period of 40 years with a grace
period of about ten years. Repay-
ment will commence from the
15th Novomber, 1980 and end on
15th May, 2020,

(iiy The amount of instalment will be
} of 1% of the principal amount
up to May, 1990 and 1}% of the
principal amount thereafter,

(iii) The agreement stipulates payment
of service charges at § of 1Y% on
the principal amount of the credit
withdrawn the outstunding from

time to time.
(¢) With the strengthening of the
aircraft fleet, the area proposed to be

covered during the three-year-period of the
agreement is estimated to be as umler :—

1971.72 5 million acres
1972-73 : 6 - o
1973.74 : 7 i .o

ety wgen fawra fow Wt
W wigen A wiwey fafa
¥ Terar i

2439. it TwTEATC WA : w7
% i grwfw 57, ag WO W W
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1971 3 f&a1 qwAr 41 )

(/) mid, 1971 & gsaeq & 13 vwwi
o AT 3T HusEl W ge ufy
3,11,210 9% 4t |

() ag st wedta waar fawg
faqa & mg ot aar 1 fafe GyR
q1® sfaat @1 sa% arfv&i/arfqat ay
wfees fafs Y 3@ wfy fade s

fafe & € et &, w9 f vdw wgay
fawre fran & wo agw 7 gar 4



107 Written Answer s

RN 95w dwwr. 1071 @
wany Swafasrfal &

il &y & fag
ey

2440. oft TWYEATT @AY o FAT
W® quy guaiw HA7 a7 ImA € FU
s fr:

(%) %@ a9 GuT DI 1971
¥ gas & saufoerd 4 *t fefy &
Tl # A & & A g
g Wk

(=) afz g, At &7 SWT F AN W
YA A F Ak A AWIT ® FAT
wdarg $ w1 A g ?

W Ak gt (s owe. &
wrfenet) : oftar qa7 7 oftga @
TYRAT ®7 qATYT & FEAY IEIg FqTE
A ¥ B, M sdwrd afsg fafy gic
qfcarr T fafu ofafaw, 1952 &
wa emfar fear am § ot eflm
gEIT ¥ gawr dgy wwaed qg g
wfasy fafe gifewifeal & g o g
fear § ¢

(%) w1z (@), afent doa aYaar
€ T F1 G I &7 qged A ¥AT-
1% & 9eg giT 9% vad afmT & fag
sgaeqr s & afx fedft sTEr w0
ofcare &t &Y afcne dav @1 ftaw
drar ¥ 1 wradr w7 w7 o0 § G
7T I

JUNE 17, 1971

Written Answers 108

Extension of Provident Fund Act to privately
run Colleges and Institutions

2441. SHRI RAMAVATAR SHASTRI :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

{a) whether Employees Provident Fund
Act has not been extended to thé privately
run colleges and nstitutions ;

(b; whether Provident Fund affairs are
mismanaged and the Fund coutribution
misused 1n those institutions , and

(c) if so, the reasons for not extending
the Provident Fund Act to such colleges and
institutions ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI1 R K, KHADIL-
KAR) : (a) The Emplopees’ Provident Funds
and Family Pension Fund Act, 1952 has
not been extended to colleges and teaching
nstitutions,

(b) The Government have no knowledge
about this.

(c) The question of extending the
Employees’ Provident Funds and Famuly
Pension Fund Act, 1952 to the teaching and
non-teaching educational institutions em-
ploying 20 or more persons 18 under consi-
deration.

Implementation of Bonus Act in collieries

2442, SHRI R.P. DAS: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state *

(a) whether the Bonus Act is not imple-
mented in a number of collieries ;

(b) if so, the names of such collieries ;
and

(c) the steps taken by Government to
implement the Bonus Act ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL
KAR) (a) Compiniots regarding non
paymoot of bonus under the Pmyment ©
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Bonus Act 1965 were received against some
of the collieries,

(b) and (c). A statement showing the
names of the collieries against whom prose-
cutions were launched for non-payment of
bonus in the accounting years 1968 and 1969
is laid on the*Table of the House. [Placed
in Library. See No. LT-438/17]

Views of States on [.and Reforms Bill

2443, SHRI N. E. HORO : Will the
Minister of AGRICULTURE be pleased to
to slate :

(a) whether Ceontral Government have
invited the views of the Stales regarding the
Land Reforms Bill ; and

(b) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) No, Sir.

(b) Does not arise.
Production of Steel

2445, SHRI JYOTIRMOY BOSU :
Will the Miaister of STELL AND MINES
be pleased to state ;

(a) the demand for each calagory of
steel in India during 1969-70 and 1970-71
and the anticipated demand for the current
year ; and

(b) the quantity and value of production
of each category of steel during 1969-70 and
1970-71 and the target for production for
the current year ;

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : (a) The Stecring Group
on Iron and Sieel set up by the Ministry
of Steel and Heavy Engineering, had esti-
mated the demostic demand of finished
sticel at 5.0 million tonnes in 1969-70, 5.5
million tonnes in 1970-71 and at 6.05 million
tonnes in 1971-72,

The category-wise break up of
demand has been estimated by the National
Council of Applied Economic Research for
1970.71, and by the Steel Group on Iron
“nd Steel, for 197374, Two ststements
tiving the two estimstes are laid on the
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Table of th: House, [Placed in Library.
See No. LT-439/17]

Since these estimates become somewhat
out of date, fresh estimates for demand of
steol are being prepared,

(b) Information regarding the quantity
and value of production of each category of
siecl dumng 1969-70 and 1970-71 by the
main producets s being collected and will
be laid on the Table of the Sabha,

The estimaied production of finished
stecl by the main producers in 1971-72 is
expected to be about 5 million tonnes.

Cotton Cultivation In Wes( Bongal

'2446. SHRI JYOTIRMOY BOSU : Will
the Minister of AGRICULTURE be pleased
to siate :

(a) whether cultivation of cotton has
been given top priority in West Bengal
during the Four.h Five Year Plan period :

(b) if so, the to'al allocation under this
head ;

(c) the resulis of the éxperimental cotton
cultivation in the Sunderbans in 1969-70 and
1970.71 ;

(d) the proggramme for cotton culti-
vation in the Sunderbans South 24 Parganas
for the current year ; and

(e) the total allocation on the account
for the current ycar 7

THE MINISTER OF STATE IN THRE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Afler
initial trials conducted during 1969-70, a
demonstration programme on cultivalion of
cotton was taken up in Rice fallows of
Sunderbaas arca in West Bengal in 1970-71
as a Centrally Sponsored Scheme. It is pro-
posed to expand the area under cotton
during subsequent years of the Fourth Five
Year Plan.

(b) A sum of Rs, 1410 lakhs was
sanctioped during 1970-71, Further allo-
cations will be made in the light of the
experiences gained from the presont demons-
trations,
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() In the demonstration Plots laid out
during 1969-70, an average yield of 5 to 10
guintals of Kapas per hectare was obtained
During 1970-71, the yield is estimated to be
of the order of 4 to 5 quintals of Kagpas per
hectare,

(d) The detailed programme for the
current year which will largely depend on
the results of the demonsirations carried
out during 1970-71 has yet to be formu-
lated,

{¢) A sum of Rs. 1890 lakhs has been
provisionally allocated for the current
year.

Central Assistannce for cooperative Societies
in states and Union Territories

2447, SHRIJYOTIRMOY BOSU : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the amount of Ceniral assistance
sanctioned and actually disbursed to each
State and Union Territory for the develop-

ment of various types of cooperative
societies from 1968-69 to 1670-71, year-
wise ;

(b) the amount of Central assistance
actually utilised by ecach State and Union
Territory duriag the same period ;

the amount of Central
the current year has been

(¢) whether
assistance for
reduced ; and

(dj if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) and (b).
Central assistance 1o State Governments
for schemes falling within the purview of
the National Cooperative Development
Corporation is released through the Corpo-
1ation to the State Governments,

Central assistance for other cooperative
development schemes in States was released
directly by the Department of Cooperation
in 1968-69.

During 1969-70 and 1970-71 the Central
assistance for centrally sponsored/central
sector schemes continued to be disbursed
directly by the Department of Cooperation.
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However in respect of State Plan  scheme
other than National Cooperative Develop-
ment Corporation schemes the Ministry of
Finance sanctioned Iump-sum grants and
loans to the State Governments. Information
regarding central assistance allocated and
disbursed and utilised is given in the state-
ments laid on the Table of the House,
[Placed in Library. See No, LT-440/71]

In the case of Union Territories with-
out legislature the cntire expenditure on
Plan schemes is provided for and met
directly from the Central Budget. lence,
the question of central assistance does not
arise in their case, As rcgards Umon
Territories with  lcgislature  the central
assistunce 15 given in the form of lump-sum
loans and grants to cover the gap in the
Plan and Non-plan resouices of the Union
Terntory and is not linked to expenditure
on any particular scctor of the Plan. Hence
no separate central assistance is released
for Cooperation schemes in Union Terri-
tories with legislature,

() and (d). The figures of central assis-
tance for Cooperation schemes for the current
year have not hcen worked out hy the
Planning Commussion so far., The Commis-
sion is awaiting 1nformation from the State
Governments on the outlays being finally
retained for different schemes included in
the Plan.

Purchase of Stores

2448, SHRI JYOTIRMQOY BOSU:
Will the Minister of SUPPLY be pleased to
state

(8) the total value of stores purchased
indigenously for the Central Government,
yecar-wise from 1968-69 to 1970-71 ;

(b) the shares of small-scale, medium-
scale and large-scale industries in the total
value of such purchases during the same
period ;

(¢) the total value of stores purchased
from abroad during this period and the
value of stores purchased through India
Supply Mission, London and India Supply
Mission, Washington ; and

(d) the policy of Government with
regard (o store purchases and whether someé
articles havesbeen specificelly earmarked for
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purchase from small-scale and medium-

scale indnstries 7

THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN) : (a)to (c). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-441/T1].

(d) Purchases arc made on the basis of
the lowest technically acceptable offers after
calling for quotations, 1In cases of items
where offers are received both from large
scale and small scale units, the small scale
units are accorded reasonable price pre-
ference upto a maximum of 159, on tender
to tender b.asis, the actual quantum being
decided on the merits of each case. WNo
item has been exclusively reserved fox
purchase from the medium scale industries.

167 items have been reserved for exclu-
sive purchase from the small scale sector.

Invesiment of Employees Provident Fund

2449. SHRI PHOOL CHAND VERMA :
Will the Minisier of LABOUR AND RE-
HABILITATION be pleased to state ;

(8) whether the Employees Provident
Fund money 18 permissible to be invested
in fast mortgage debentures of companies :
and

(b) if o, the categories in which it is
permissible 10 invest the Employees Provi-
dent Fuad monoy ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K.
KHADILKAR) : (a) No.

(b) The question does not arise. How-
ever, in accordance with the present
pattern, the investment of Provident Fuad
money in respect of unexempted and
exenipted establishments is to be made as
follows ;—

Not less

(i) in Central Gowt. :
t}un 45%

securities,
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(i) in State Govt.
securities, the
securities  gua-
ranteed by the
Central Govt. or
the State Govt.,
in the tax-free
Small  Savings
securities and in
the 1 year, 3 year
and 5§ year Time
Deposits in Post
Offices,

wor sw ¥ Ay @ aged

2450. ot gw Wz awi : ww gl
AT 4 wa™ ) o w0 fis

Balance

(%) %1 &g g A AT gy
¥ 50 gar< 2 A &Y wiT A & ; Wk

(=) af g ot ¥ fowr qeq ox wim
g ?

wiw e & Toa WA (o sewr-
wfge @t faR}) : (%) ot agr | feaml
#1 9gra ¥oq famry & S ¥ I
USE # wify we7 w2y § N 4 @y
a1 g1 2 | Ff9 gog @ ¥ wem WA
F fou 1971-72 & faqma waw &
50,000 #. z7 A¢ 1 wfumfa @ &
weT &) fawfrow & &

(F) 2t o™ A 74 s wfa
feew qur wYaq sfag foer & ool
¥ g faed 76 wa¥ sfa faqewr ®
afesrfa geg av adQd ar @ ¢

et wfweny fafg awy
T QYA

¥

2451, 1. swERTww SR w0
ow dte grwiw s ag ae W e
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w3 s ¢

(%) aar fafrw wwal & feum
wreaml ¥ wiqrd wfasy fafe e
wry ® € §; A afx gf, at Fer ol
i frdgm #Y a1 saaegr % af § qqr
3% 9% fog wwre Frgag s @

(w) 7ar g9 svmEl ¥ arfast
aqr sRxifedt 171 faose @@ a0

ng § ;

() ¥ar 39a agfa gy g ; afz
g, oY ¥§¥ g w1 & 59y InT fg
MRE;

(%) wea ATed A HEET Y WA
% DY wTOATAY FY W7 g9T AW T
wgt sdarQ wfasy fafy Ao w1 ~E
A9 ¥ Hgey wEar 9 @ § ;AT

(%) o7 sl s & ot wfasy

fafa ¥ gw ofm w21 § o1 e oo
Fq@ag T AT g ?

v i geie s (st oae @
wifemex) : s wfeeg fafe
sqaeqT §1 greY g Ay A7 § §,
oY st whrsa fafy &g qfent daa
fafw wfwfraw, 1952 & adla enfer
feay wgr § A dalig g & w@w
digr grew Al & 1 wfrew fafy
sifewfeat & gw e giwa four § -—

(%) ward wiwsg fafe dvoar 3@
wwml/sfeses . ox e @t fomd
20 ot afew syfey fadiforr § ol 0
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g fafuse oo} # w § 1 gorey 8
afga fafa & %, a@ & fgww WX
A HW-IeE & quaw ¥ Na Ay
W g W7 feg Tw W wAEw
¥ exfag siafes dar-odangi o A
widt feg Tq sgRat & waarr qdfaa
frg a1 gz arcr T gz 7 T9
gfassial &1 @t wigen fafy  fAderei
gra fadmg frar war & arfs ag
gfafewa gt are fr gq g & w=aa
¥ g afasey & faglas aifafus
I §) o &7 B K el afr A,
N A A F o nFad N
[ aF (

(=) o fesmy 7Y, fomd wlasa
fafe, sq2ra & T & ®9 ¥ TX Har-
frafer arw & o afafraw ks &
7T g A I i ¥ wW SR
adl & & Q9 & Sqawt ¥ wfafigw
MU I7T¥ A g @ g @@
AN owad A A A earfee
F@r ¢ faad e o sfawt &
sfafafs anm gear & mifey fog oy §
aire foa® fafa fafga &

() ot agf 1+ qofy, agt afafraw
¥ IqTET ¥ g W wal wr g dar
§, a5t g2 T 1 a1 gwa) § a7 gfasswY
% fasz afufron & adla wfedtas
qAIg AT FHA § 1

(%) @< (v). o @ deal ®
feqa sfssml & sraew ¥ o faaso
SHT T2 AT Wyt § ) [ #
fem omr 1 el deyr LT—442/71]
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weg WAW F G N X
A it feew

2452. w. wemoae o o war
gfe 7 a2 g &t F &3 fa :

(%) %1 mew q2q ¥ dar 7 AW
aar gat wsgy feeq wrAgi § f& Sad
aift & afasvaw wrar W@ @
% ;

(=) 7ar weg MRy & g A
faai g1 9= ¥ aga R MY A N
Fdura wwa 9 ar 10 wfawa § ;

(W) Far wgIeZ § g A+t 13 @
14 safawa & ; WX

() a1 3% Afqwaar & weAr &
FIOW AAT FY T H FTHF gAY ?

¢fe Ao & e WA (R B
fag) : (%) giaew s F qar
2 AW A ¥ A A graley gad
faadY fe wgrasy, dgy, qoUw enfa
qY aeq UGT W GO I AW e
R

(@) ot gi 1

() ot agff1 g faeree, og
10 a1 12 nfwgs & fiw &1

(W) woa w2q & At ® e
sty sfas § AT oG ¥ 5] ¥ oY
¥ gemfer &t &9 wlawwar o €
afes qumA ewE @R ®T 0w N
- Herdt aew §
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wygfean arfea wer smgfen wa-
wifed ot yfw o1 fawcw @

® vy § awW e

2453. @r. syraaw qft ;- sqr
Ffw 771 gg qary A g & fe -

(%) %ar wygfed wrfaaql aur 13-
afaa amfadi w1 yin &1 fracy w33
% @4y § fafwe wedi & v faaw
Az wfwar §; 8%

(=) afx g, v w7 di7 qet @ &

wf yfa qar a7 gfaamt & aX
g@aras feafq sur § 7

wit wenrrg § ow At (s se-
wga @t foR) : (7) 7k (=), gfF
sfa fr & gI&N sy w1 fava § wa:
aggfaa smfwat aar sggfaa aawrfaay
afgr waar & fafier anf &Y giw =
faa<w #Q & wraw ¥ € qww Fam
e afwar afi § | TG, g Al ®
g & o% 9% # v guerd ¥ yfada
wifwel, fadewe oggfen anfadl Wi
wgfas a7 srfaal & ¥ A ggard
g3t yfr g2 57 % o s AT §

wew waw § AF €1 awrgre

2454. ¥o wFtATCEE TR : w1y
wft @4 7g Tan A v w4 0

(%) wredta wer faormr & weg ww
& feafaa sl o 03 w1 SEER

qreey v faar §;

(@) @% ¥ wAw wqm ¥ e
foad &g w1 gwrg< far ar g
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(7) sa1 g A @OR wAwT QIR
& Wiegw A W o1 W 8

(7) afz g, @ Saer wrer< #ar §;
L1 68

(¥) s odY a1 wfy fewew
fgar sdaw frar o w@r e ?

o wwreg § wog wewt (< o
wige @ fod) - (5) 9 (@) %
faacw w1 929 9T W@T Amar g
[wramerm & v fewr man ) @A FEar
LT-443/71]

() weqwaW & 248 FX T ¥ 33
# samfal 1 smawqr faww A i
AT W R, 199F @@ FEgEQ
gfafagi sier & a1 W gAY 16
grede  qifel Zrw WIEw RN oar
W

(7) oSt N fagfm ¥ @ug
wqreara e fanw @gEra afafaa =
aTaTg 2AT & T @gr @gErQy winfoar
agY & waay ¥ gfgurfasd s@ & a7
Al & agi widz @ifear fagw A
arft & 1

(v) wa-uaei N =mara & swE

w1l sfimasiiga F saa S Tt
aaifr, wgt s€ farw e wg-qeet &
qepft & et § =g ¥aT 0.75 wfawa
e § wrdr

wi+t faelf gror Wl may o=

2455. ®. wEtATCME qid : #47
o 7o) ag AT B F91 6 v

(%) 1970-71 & dow & amET
(famr waww wen wiw) qetar (T
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#eWR Avg q}e) quv welgy (fwer
e weg 52W) ¥ A frat F e
arar # w7 A gz N;

(=) 71 Savwe fawl, & waeasl
] 7FAT IANTHT FY T FY HIHT JQT
a@y w1 g oer f& qemr @dg T gewrd
fafagna sfufqgg & gaey & fafga
g &

(m) afz g7, a1 &% fAstov @A &
aeq #) fradt nfa aFom o 5w T
1 glafeaa 533 § fAq fe naar st
%1 99 9 3g ufy w2 &7 [y, FAg
W T A aaE &

WHE?

wfy warmg & west (o AR
fag) : (%) 1970-71 &% wtwy &
faeT & siaw, ed@Er aor Afgage (7
fe mfmege) & fava g®e a=r @dar
at |

FITA I qaT am WF 10
At & qrAT
(sre frazs @)
JTAYTT 10.29
LA e ] 6.86
ufegege 3.80

(=) wft g% g1 et aff f&a
aar |

(v) " & gaw ¥ 15235 WA
wWal & AW frell & 40,067 wrw T
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oqT F7F § NE 1q THC Y e

(T wag¥ &)
ATHIC 7.43
CUL G S 26.26
afgaqe 6.38

ey AR ¥ g am gfE A
FIVFRAT ZI77 T F 4T F a9 T
g guAr gfafesg 3@ & fog §3 90
vz17 wfgy w7 & @%q g F |

Time-Limit for Implementation of
Land Reforms

2456, SHRI! G. Y. KRISHNAN : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether there is any proposal under
consideration of Government regarding the
time-limt for implementing the land
reforms ; and

(b) If so, what is the limit ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
with regard to abolition of intermediaries
it was suggested in the Fourth Five Year
Plan that all the remunants of intermediary
tenures should be abolished by the end of
1970, and practically all the intermediary
tenures have beecn abolished and converied
into ryotwari tenures, The Fourth Plan
has further suggested that measures relating
to conferment of ownership rights on tenants

should be completed by the end of Fourth
Five Year Plan,

As regards implementation of land
reforms in genoral inclyding ceiling on land
holdings, the Plan has recommended that
the programme should be implemented as
expeditiously as possibles, In this connec.
tion the Prime Minister has addressed
lettgrs to all $tae Governments asking them
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to work out a phased programme of land
reforms with a view to completing imple-
mentation by a well defined date.

Intensive Manaring Scheme

2457, SHRI G. Y. KRISHNAN : will
the Minister of AGRICULTURE be pleased
to state

(a) whether Government are planning
to introduce Intensive Manuring Scheme in
eveay State ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATLE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) There is
no proposal to introduce ‘Intensive Manur~
ing Scheme’ on an All-India basis.

(b) Does not arise,

Distribution of Iron and Steel in Mysore

2458. SHRI K. LAKKAPPA : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether special quota of iron and
steel allotted to societies in Tumkur Distt,
of Mysore State out of Ceniral quota has
been diverted to some other agencies by the
out-going Ministry of that State ;

(b) if so, whether Government propose
to hold an inquiry into the circumstances
under which this quota has been diverted ;
and

(c) if so, the nature of action taken or
proposed to be taken by Government in

this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAH NAWAZ KHAN) : (a) to (c).
The information is being collected and will
be laid on the Table of tho House,
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Gratuity for Retrenched Colliery Workers

2459. SHRIMATI BIBHA GHOSH :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the colliery workers are
peid gratuity after retrenchment ; and

(b) if not, the reasons thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILRAR) : (a) and (b). According to
available information, some employers in
coal mines pay gratuity to their workers.
A proposal to introduce an industry-wise
gratuity Scheme for coal miners is under
consideration.

Consumption of Chemical Fertiliser
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state :

(a) progress made in the consumption
of chemical fertilisers in the last threo
years ;

(b) how much of it is from indigenous
production and how much in.ported and at
what cost ;

(c) the arcas in which their use has not
yet become popular and the reasons there-
for ; and

(d) the steps taken to increase their
consumption in such areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHEB P. SHINDE) : (a) and (b).
The consumption of chemical fertilisers in
the country in the last three years along

with details of domestic production,
2460, SHRI S, R. DAMANI : Will the imports and their cost are shown n the
Minister of AGRICULTURE be pleased to  statement below :
(In lakh tonnes)
Year Comsumption Domestic Imports Value of Imports
Production
N P K N P N P K Rs. crores
1963-69 12,08 3.82 1.70 545 2.10 8.41 137 213 162,92
1969-70 13,98 4,35 1.7%6 7.16 222 6.67 0.94 1,20 116,77
1970-71 14.26 4.61 2,26 8,30 2.30 4,71 032 1.20 76.17
(c) The use of fertiliscrs has not yet predominantly wheat-growing

brcome popular in certain areas and due to
varicus reasons as explained below 1=

(1) The use of fertilisers isnot as
popular and rate of growth not as
high in the predominantly rise-
growing Staies as it is' in the

Stntes. Thus, in the States of
Punjab and Haryana, Raiasthan,
Uttar Pradesh and M dhy2
Pradesh, there has been an increasc
in consumption of 3%6%, 530%
3459, and 238% respectively in
1970-71 over the consuniption levels
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in 1965-66 while in Andhra
Pradesh, Kerala, Mysore and
Tamil Naduv, the corresponding
percentages of increase are 156, 41,
211 and 228 only, This is due to
the break-through achieved in the
evolution of high-yielding varicties
of wheat which consume a larger
doze of fertilisers, while in the case
of rice such a development is yet
to take place,

(ii) The use of fertilizers is not yet
sufficiently popular in areas which
are not irrigated and where there
is no assured rainfall.

(iii) Similarly, fertilizer use is low in
hilly and inaccessible areas like
parts of Jummu & Kashmir, Assam
and Madhya Pradesh, due to lack
of transport facilities,

(iv) The use of fertilizers in the Stales
of the Tasiern region of the
couvntry, gencrally, is found to be
low and the rate of increase tardy.

The reasons for this slow pace of
consumption in this region are :
(a) lack of an efficient and syste-
matic distribution system in these
States ; (b) weak cooperative
structure ; (c) lack of sufficient
credit ; and (d) gaps in extension
efforts,

(d) Various steps are being taken by the
Government to increase the consumption of
fertilizers in the areas where fertilizers use
is at present not popular as mentioned
below :

(i) Research to evolve now high-
yielding fertiliser-responsive paddy
sceds  suitable to the different
regions of the country is continu-
ing ; recontly as many as nine such
new varieties have been released
indicating that we are poised for
break through in rice technology.
It is hoped that with this brtak-
through, there will be a substantial
fncrease iy rice produc ion and in
consumption of fertliizers in the
predomisaatly rice-growing areas,

W iAo

(iii)

(iv)

)

(vi)

(v.li)

unirrigated areas, aerial spray-
ing o,.{e:li!izars has been taken up.
It has pen found from recont
experience i~ Madhya Pradesh
that farmers have -{8ken to aerial
spraying of fertilizefs since the
cost-benefit ratio is favounble to
farmers. Farmers are also tranrd
to use sprayers to spray fertilizer
solutions, The State Governments
have been urged to make Ffull use
of the irrigation potential already
created so that consumption of
fertilizers will become popular,

Government are considering sub-
sidizing transport of fertilizers to
hilly and inaccessible areas in the
States of Nagaland, Meghalaya,
Assam and the Union Territory of
Tripura,

It is proposed to maintain buffer
stocks of fertilizers in some of the
States where the  distribution
arrangements are weak,

Special attention is being paid to
the States in FEastern region to
step up fertilizer consumption In
that region. Steps such as subsi-
dizing transport costs, making
adequate credit available to the
farmers and dealers, and increas-
ing the distribution outlets are
being taken,

The Government have taken steps
to increase the availability of
production and distribution credit
in all parts of the country. The
State Governments are given short-
term loans to the extent of 1/6th
of the value of Pool fertilizers. A
Credit Guarantee Corporation was
recently set up to cover risks
involved in lending by commercial
banks to farmers upto a limit of
Rs, 1000/- in each case and loans
given to fertilizer dealears upto
limit of Rs 2 lakhs.

The licencing system for distribu-
tion of fertilizers was liberalised
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s0 that the number of retail
outlets will increase. and cater to
farmers in interior arcas where
feriilizers uvre’is not yet popular,
The Stare Governments have becn
requested to study the location of
depots and take steps to create
retail depols in areas at present
pnot served by retail outlets,

National demonstrations are being
conducted in a larger number of
districts and farmers training prog-

(viii)

ramme is being intensified to
educete farmers in all areas to
increase  fertilizer use.  The

Government are also considering
the sctting up of a Fertilizer Pro-
motion Council to prempte the
optimum and Dbalanced use of
fertilizers in all parts of the
country.

Dry-Farming Technigues in Arid Regions

2461, SHRI S.R. DAMANI: Will the
Minister of AGRICULTURE be pleased to
state :

(a) the progress made in evolving dry
farming techniques to serve the arid regions
of the country;

(b) the crops on which experiments
have proved successful; and

{c) the steps taken to popularise them?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI1 ANNASAHES P. SHINDE)
{(a) Dry Farming Recasearch was taken
up as early as 1933-35, under the scheme of
Indian Council of Agricultural Research.
Based on the results from this scheme, vari-
ous dry farming practices like Bombay dry
farming practices which consisted of contour
bunding and other soil and moisture conser-
vation practices were popularised® At the
Central Arid Zonc Research Institute,
Jodhpur, suitable bajra and pulse varieties
were screened for cultivation and recommen-
ded slongwith strip cropping or growing of
strips of tall plants, like Bajra alternating
witht strips of spreading crops like pulses,
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groundnut etc. and suitable mulching or har-
rowing in the residues of the harvested crop
for arid and semi arid areas, More recent
researches on ciop improvement, soil and
moisture conser alion, agronomic practices
cte. have opened up new vistas for dry farm-
ing and a special bulletin entitled “A new
technology for Dry Land farming’ was
published in 1970 by the IndianAgriculturai
Research Institu'e, New Delhi. In October,
1970, an all India Coordinated Rescarch
Projcct on dryland Agriculiure was sanclio-
ned and has been implemented at 24 centres
in the country with a plan outlay of Rs.
147.50 lakhs for undertaking mului-disciplined
intensive resecarch, to improve agricultural
production under dryland condition.

(b) As per the experiments carried out
in the arid regions at Jodhpur, byra has
remained, by far, the most successful crop.
Suitable varieties of other minor millets,
pulse crops hke mosh, guar. moong, weat,
barley, oil seeds like Castor, Taramira and
cotton are also considered for arid semi and
areas,

(¢) Apart from the intensified extension
efforts of the State Departments of Agricul-
ture, a Centrally sponsored. integrated dry-
land devlopment pilot project has becn taken
up in the country to popularise dryland
techniques for improving agricultural produ-
ction under dnland conditions. National
Demonstratton programme on cultivator's
ficlds has also been taken up in some of the
arid districts,

Schemes to improve Breeds and Cattle
Wealth to remove Milk Scarcity

2462, SHRI 8. R. DAMANI @ Will
the Minister of AGRICULTURE be pleased
to state :

(2) the resul's achieved so far by the
schemes to improve the breeds and catile
wealth of the cuniry;

(b) whether Government are aware of
the milk scarcity being experienced in cities
and towns throughout the country; and

(¢) the steps taken to increase the milk
yields, especially of cattle in the southern
region ?

-
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THE MINIBTER OF STATE IN THE
MINISTER OF AGRICULTURE (SHRI
SHER SINGH): A systematic survey has
not yet been carried out for ascertaining the
impact of various cattle development schemes
to improve the breeds and cattle wealth of
the country. However, the introduction of
Intensive Chttle Development programmes,
which include improved methods of breeding
provision of feed and fodder and disease con-
trol, are showing promising results, The re-
scarch schemes undertaken by Indian Council
of Agricultural Research have established
the scope for increasing milk yield through
cross-breeding which has been taken up on
sn extensive scalc, The response of farmers
to cross-breeding is also very encouraging.

(b)  Yes.

() The following important steps
have been taken to mncrease the milk yields
of cattle in the southern region :~—

(1) B8 Intensive Cattle Development
projects have been established in
the States of Andhra Pradesh,
Mysore, Kerals and Tamil Nadu,

() 147 Koy Village
existence,

Blocks are in

(3) An lado-Bwiss Cattle Development
Project at Madupatty in Kerala is
being implemented for production
of cross-bred cattle ftom Brown
Bwiss breed in the high ranges of
Kerala,

(9 An Indo-Danish project is being
implemented at  Hessarghatia
(Bangalore) for demonstrating aad
training of farmres in dairy cattle
raising and extonsion work. This
Project has already supplied about
100 purebred Red Dane Bulls in

Mysore for cross-broeding and im-
provement of cattle,

() 27 exotic cattle of Jacsey,
Frisian, Guermsey and Brown
Swiss  breeds have b.;ml:tia
tribsted to Addhes sh,
Tamil Nadh, Mysore, Kerala und
Pondicherey o 'steist thete in
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accclarating theit crove-breeding
programme,

(6) A Central Cattle Breeding Farm
for Murrah buffalocs at Alamadi
(Tami! Nadu) is being established
for supply of progeny tested buils.
to the Cattle Breeding Farms in
Tamil Nadu and adjoining States.

(1) Under the new Project for milk
marketing and dairy development
(operation flood), an investment of
Rs. 12. 69 crores is contemplated
during the five years (July 1970 to0
June 1975) in Tamil Nadu and
Andbra Pradesh for increasing milk
production and procurement
and for expanding milk processing
facilities in Madras city.

E. P. F. Arrears with Collieries In Bibar
and West Bengal

2463, SHRI BOMNATH CHATTER.
JEE : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the names of collieries wio have
not deposited the Employees Provideat Filad
with Governments in West Bengal and Bihar
separately; and

(b) the steps taken by Governmant to
force the colliery owners to deposit the
Employees Provident Fund with the Govern-
ment ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : The administration of the Coal
Mines Provident Pund is the concein of the
Board of Trusters, Coal Mines Providémt
Fund and is not the direct comcern of the
Contral Government. The Coal Mines
Provident Fund Authorities have reported
as under:—

() The names of the defaulting
collieties in West | and Bihar are given
in statoments I am it respedtively, inid on

the tabie of the House. [Piaced in Lilrgry:
See No. LT-—444/71) i '
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Satien of the outstanding dues of the Coal
Mines Provident Fund :—

$UuNg i1, 191

West Bihar
Bengal
No. of certificate cases
filed upto 31.12.70 855 1, 560
No, of prosecutions
under the C. M. P, F,
apd Family Pension
and Bonus Schemes
Aot filed till 31,12,1970, 788 2,380
Prosecutions under sec.
46 L P. C. filed
upto 7.6.1971. 6 9
1,649 4349

Celliog on Land Holdlags in Haryana

2464. SHRI P. K, DEO: Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether the Haryana Government
recently decided to impose a unifrom ceiling
of 30 standard acres on all individual land

holdings;

(b) whether this decision was taken in
consultation with the Central Government;
ahd

(c) if so, the reaction of Government
in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) to (¢).
The proposal is under consideration.

" ires wire wgronge flt # wrea
wret firrs ey wétn s
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Seiting up of Iron Pig Plant of Hissar
in Haryaoa

2466, SHRI MANI RAM GODARA :
Will the Minister of STEEL AND MINES
be pleased to stale whether Government
propose to set up a pig Iron plant at Hissar
in Haryana ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN' KUMARA-
MANGALAM) : Government have no pro-
posal to set up a big iron Plant i the
Central Sector at Hissar.

M/s Haryana State Industtial Develop-
ment Cogporation, a wholly Stsse
undertaking of the Haryana Government,
have, however, spplied for the gratit of an
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and Reg.) Act, 1951, for setting up a new in-
dustrial unit at Hissar for the manufacturs
of 100,000 tonnes of pig iron per annum.
The application is being processed,

‘Working of Gentral Pouttry Farms

2567. SHRI BRJ RAJ SINGH-
KOTAH : Will the Minister of AGRICUL-
TURE be pleased to state :

() the names and number of Central
poultry farms in each State in the country
with their total assets ;

(b) the assesment of losses | profits
during the last three years ; and

{c) the modernisation schemes to be
implemented during the 4th Five Year
Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH); (a) There are only 3
Central Poultry Farms viz, Regional Poultry
Farm, Bombay, Regional Poultry Farm
Bhubneshwar, Regional Poultry Farm.
Banglore, The farms are located in the
States of Maharashtra, Orissa and Mysore,
Information in respect of assets of these
farms is being collected and a statement
giving the requisite information will be
laid on the table of the Sabha,

(b) The farms were set up for the pur-
poses of developing poultry charming in
the Westen, Easters aud Southern régions.
They serve the cause of poultry development
by supplying quality stock to tke poultry
keepers throughout the country at nominal
prices, As regards profits and losses requi-
site information will be laid on the table of
the Sabha.

(c) Scheme of co-ordinated boultry
broeding has* been taken up on all these
farma,

hghbnhﬂ%@'dsluhhh

2488, SHRI BRIJ RAJ SINGH-

KOTAM : Wi the Minister of LABOUR

m REHABILATION be pleased to
;-
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(a) whether the refugees who ocame
to India during the Bangla Desh Moveineat
have express their desive to live in Tn#ia’
and

(b) if 5o, the reactions of Indian Govern-
ment thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) : (a) Government of Inda are not
aware of any such refugées from REast
Bengal who have expressed a desire to sty
on in India.

(b) Does not arise. The policy of the
Government, however, is that these refugess
should return to thelr homes as soon as
favourable conditions are created in East

Bengal.

Under-Payment to Workcrs’ by Collieries
in West Bengal and ﬁlr

2469, SHRI JAGDISH BHATTA-
CHARRYA : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state ;

(a) whether most of the collieries in
West Bengal and Bihar are doing undore
payment of wages to workers ;

(b) if so, the number of such collieries}
and

(©) the ateps taken by Government o
stop the underpayment by the collieries ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K,
KHADILKAR) : (a) to (b). Information is
being coliected and will be paced on the
Table of the House,

Mode of Granting Earned leave to under
ground ors in Colllerles

2470. SHRI B. K. MODAK : Will
the Minister of LABOUR AND REIRANS-
LITATION be pleased to state :

(a) the mode of grantiog eatned leave
to sarface and underground workers in
eaflierier
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{b) whetber it is the same as recom-
mended by the Coal Wage Board ,

{c) if not, the reasons thereof ; and

(d) the steps taken by Government to
grant leave to colliey workers as per the
ecommbendations of Coal Wage Board ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR) : (a) Under Section 52
of the Mimes Act, 1952, every person
employed 1n a mine, who has comple‘ed a
culender wear’s sérvice, 1s allowed, during
the subsequent calendar year, leave with
wages, calculated -

(@) m the cass of a person employed
below ground, at the rate of one
day for every sixteen days of work
performed by him ; and

(i) in any other case, at the rate of
one day for every twenty days of
work performed by hm

(b)to(d) The Coal Wage Board's
recommendation in regard to annual leave
with wages was npot unanimovs. It was
hot accepted by Government,

Swimming Pool in Rourkela Steel Plant

*2471 SHRI SHYAMNANDAN
MISHRA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whother Rourkela Steel Plant 1
going to duild & swimming pool at the
oost of Rs, 10 Iakbs ; and

(b) if so, whether it is in response to
the domand of the workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) No, Sir,

(® Does not stise,

Dionth of Rofugeen o Deoll Camp

72, SHRI MUHAMMED 3
Wil the Minister of LABOUR
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REHABILITATION be pleased (o state ;

(a) whether some ovacu¢es had died
18 the Deol: refugee Camp during the last
81X months ;

(b) if s0, the number of such persons;
and
L]
(c) the causes for their death and the
steps taken by Government in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHRI R K.
KHADILKAR) : (a), Yes, Sir

() 49 refugees expired m Deoh
Refugee Camp during the last six months
from Ist December, 1970 {0 9th June, 1974,

(¢) The cause of death was mostly
of Blood Dysentry Diarrhea and Meatles
Adequate nuiritotn programme and medical
faciitties have been provided to the re-
fugees in Deoli Refugee Camp,

Decontrol of Sugar

24713, SHRID K PANDA -

SHRI BHOGENDRA JHA -

Will the Minister of AGRICULTURE
be pleased to state °

(8) whether Government policy of
decontrol will lead to Dblackmarketing,
hoarding and rise of price of sugar ;

(b) whether this would ultimately sffect
the consumers advérsely and profit the
sugal magnates ;

{c) the effect of this decontrol on Co-
operslive Sugar Industries in Indie ; and

(d) m view of fall m production of
sugar last year, the effect of decontrol on
constmpers 7

THE MINISTER OF STATE IN FHE
MINISTRY OF AGRICULTURE, (FHRL
m ﬂmi (ﬂ {n mt t *
Govemnment will continne to .
roicasos of sugar for swie by in
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order 10 maintain & reasonabie and stable
price in the market,

(c) It is too early toexpress any
definite opinion in the matter.

(d) The~ production of sugar during
1970-71 is expected to be about 38 lakh
tonnes as against 426 lakh tonnes in
1969-70. However, there was also a carry-
over of about 21 lakh tonnes from the
previous season 1969-70. With large
availability and judicious regulation of
releases of sugar for sale by factories, it is
proposed to maintain a reasonable and
stable price in the market in the interest of
the consumers,

Worker’'s Response to Employees Pension
Scheme, 1971

2474, SHRI S. A. MURUGANATHAM:
SHRI CHANDER SHEKHAR
SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether response from workers to
the Employees’ Pension Scheme, 1971 ; has
not been very cncouraging.

(b) if so0, the reasons therefore ; and

(c) the steps taken to make the scheme
popular ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K. KHADIL-
KAR) : The administration of the Emp-
loyees Family Pension Scheme, 1971 is the
conearn of the Central Board of Trustees
Euwiployees FProvident Fund set up under
the Employees’ Provident Funds and Family
Pension Fund Act, 1952 and not direct
concern of the Ceatral Government, The
w”m Fund ruthoritins have reportod as

{®) o (c), %t is to0 early to ray any-
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date for exercising option by the workers
concerned has b en extemdied upto 31.8.1971
to enable them to apprise themselves ' fdlly
of the benefits of the Scheme and to exercise
the option.

Procurement of Paddy in Assam By F.C.I.

2475. SHRI BISWANARAYAN
SHASTRI : Will the Minister of AGRIe
CULTURE be pleased to state ;

(8) whether the Food Corporation of
India has failed to reach the target of pro-
curement of paddy in Assam ;

(b) if so, the reasons thereof ;

(c) whether during the last harvesting
season, the F. C. 1. created a condition in
which the middiemen purchased paddy at
half the procurement price of the F.C.I, in
North Lakhimpur and Dhémaji area in
Assam and that the same was sold to the
F. C. L at prescribed rate after a couple of
months : and

(d) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes, Sir.

(b) The procurement operations for
paddy in Assam this yoar started late on
account of initial difficulties with the
millers, There 18 no levy on millers in-
Atsam. In some procurement Districts,
the market arrivals almost dried vp after a
month of Corporation’s commencing the:
procurement work and the price ruled much
above the procurement price thereafter,

{c)} No, Sir.
(d) Does not arise.

Check on Large Scale Burning of Cow Dung

2476, SHRI C, K. CHANDRAPPAN :
Will the Minister of AGRICULTURE be

pleased to state 2

(@) whether the Coal Utflisstion Coune-
cil of India had rcoommendsd for checking
of lerge scale buining of Cow Dung;
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(b) whether this affects the agriculture
sdversoly ; sad

{c) if so, how and to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The
Government is not aware of any specific
recommendation regarding checking of large
scale bhurniog of cow-dung, baving been
made by the Coal Utilisation Council. A
publication entitled ‘Agriculture and Coal
Industry (1970) ; has, however, been brought
out by the Council which carries some arti-
cles on agricultural and fuel management
sdvocating checking the use of cow-dung as

fuel,

(b) and (). According to the Energy
Survoy of India Committee ostimates
(1962-63), about 25% of the toial out-turn
of the cow-dung is consumed as fuel. To
this extent, Indian agriculture is deprived
of the plant nutrients and organic matter
which if conserved in the form of cow-dung
manare and applied to the soil, would have
sesuléed in increased agricultural production.

The farmers are quite conscious of the
use of cow-dung as manure instead of bura-
ing it as fuel. But tho absence of the avai~
lability of cheap alternative fuel makes the
use of cow-dung as fuel inevitable, Itis
hoped that by and by as cheap alternative
foel becomes available in the country side
and tho ccomomic conditions of the rural
population improve, the practice of using
cow-dung as fuel will, by and large, coase,

Uﬁﬁ-ﬂudmnd Sub-standard

2477. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of AGRI-
CULTURE be pleased to state :

. (8) whether Goverument bad dacided
to sot up certain project to evolve ecopomic
methods for utilisation of surplus and sub-
standard milk ;

(5) f 00, 144 effact on the price of milk
in the citios ; and
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(c) its effect on other aspccts of the
economy of milk production ?

THE MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Yes. The ICAR has
sanctioned an All India TCo-ordinated
Rescarch Projkct to evolve economic
methods for the utilisation of surplus/sub-
standard milk as a Pourth Five Year Plan
Project with effect from the 1st April, 1970,

(b) The research project taken up by
the Council is a research study. 1t is not
likely to influence the price of milk in ciiies
where the project is in operation.

(c) Successful culmination of this
project will enable not only ehmination of
the losses occurring in the dairy plants, but
also increase considerably the returns to the
producer even for milk which is deteriorated
in quality on account of reasons beyond s
control,

Scheme for Prodoction Orlented Employ-
ment Opportunities for Farmers

2478. SHRI R, 8. PANDEY : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether any special scheme has
been formulated to creats production
oriented employment opportunities for the
farmers ctc. in the rural arcas ;

(b) if so, the main features thereof
and

(c) the steps being taken to implement
it and the assistance givem to the State
Governments to ensure ity implementation
in the rural arcas ?
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through a net work of rural projects of
various kinds which are labour-intensive and
which will create durable assets. Employ-
ment is to be provided in every district for
at Jeast 1,000 persons for a period of 10
months in a year at a wage not exceeding
Rs. 100/- per month, An amount, equiva~
lent to one-fourth of the wage cost, will be
available for materials and equipment. The
order of outlay will be Rs. 12,50 lakhs per
district per annum,

Proposals were inviled from the State
Government and Union Territories to
implement the scheme, Proposals received
from 10 State Governments and 7 Union
Territories have already been sanctioned by
the Government of India and necessary
funds have been placed with the State
Governments and Union  Territories
concerned.

Besides the Crash Scheme for Rural
Employment, the other schemes for the
benefit of farmers etc. in the rural areas are
(i) small farmers devclopment agencies and
marginal farmers and agricultural labourers
agencies ; (ii) dry farming ; and (iii)
drought prone areas programme, Progress
made in the implementation of these
schemes is indicated below :—

(i) Small Farmers’ Development
Agencies and Marginal Farmers
and  Agricultural Labourers
Agencies :

45 out of the 46 SFDA projects and 34
out of the 41 MFAL projects have so far
been approved. A sum of Rs. 3.00 crores
wags released for SFDAs and Rs, 1.00 crore
for MFAL agencies during the year, Under
each MFAL project, an amount not exceed-
ing Rs. 20 lakhs is provided for wage
employment to agricultural labourers and
small farmers during the off season.

(i) Dry Farming Programme :

9 pilot projects, one each in the States
o Andbra Pradesh, Gujrat, Haryana,
Madhya Pradesh, Maharashtra, Mysore,
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due to late issue of sanctions by the State
Governments and delayed recruitment of
stafl and their training. The employment
potential of permanent works like s0il con-
servation, land development and water
harvesting, envisaged under the Dry
Farming Programme, is estimated to be
about 15,000 man years for every one croré
expenditure on there works which can be
carried out in open season of six months in
a year. In addition, employment would be
created for technical and supervisory
personnel,

(iii) Rural Works Programme :

Under the Rural Works Programme,
initiated during 1970-71 the programme for
the first year has been sanctioned in 4%
out of the 54 selected districts. The details
of the physical and financial progress made
have not been received from the States. The
amount approved and the anticipated
cxponditure reported by the Gtates i
indicated below :

Rs. in lakhs
Total Antici«
outlays  pated
e toned ditrus
Andhra Pradesh 284.64 194.82
Bihar 5.00 3.0
Gujarat 329.93 250,98,
Madhya Pradesh 20,67 At
Maharashtra 132,26 94.08
Mysore 180.80 137,19
Orissa 34.00 19,00
Rajasthan 221.66 3500
Tamil Nadu 107.00 1.0
Uttar Pradesh 35.00 2.n
West Bangal 4.2 833 -
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Scarcity m’ : ““im },nn";':; Bihar and in loss and has been sustaining on Govern-

2479. SHRI R. S, PANDRY : Will the
‘Minister of AGRICULTURE be pleased to
state :

(8) whether scarcity conditions are still
exisiing in certain regions of U, P., Bibar
apd Madya Pradesh ;

(b) whother Government have made any
survey in this regard; and

{c) the steps which have boen taken to
provide adequate financial assistance and
other help to the farmers there to remove
their herd-ships ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) The Go-
veroment of Bihar has declared 20 blocks
88 “famine affected” and 201 blocks as
tgcarcity affected * areas in the State. The
Goveramént of Madhya Pradesh has intima-
ted that paris of Jhabhua and Durg districts
have been affected by scarcity conditions,
In Utter Pradesh some damage to foodgrains
lying on the threshing grounds and orchards
due to untimely rains, bailstormn, and
cyclones in April and May, 1971 is reported
but whether the losses will create scarcity
conditions is yet to be assessed.

(b) and ). Central assistance towards
patural calamities is provided to the States
on the basis of (he ceilings adopted in the
light of the assessment of the requirements
of funds for relief measures by a central
team of officers. The report of the team
which visited Bihar in May, 1971 is expected
shorty, apd another team is visiting Uttar
Pradesh shortly. Meanwhile, the Govern-
ment of Bihar has santioned about Rupees
1.5 crores for relif moasures.

Loes incarred by Minieg and Allied,
_ Machinery Corporation, Duargapur

i @480, SHRI C. CHITTIBABU : Will
the Mipister of STEEL AND MINES be
plousid to stme :

" (a) whether the Mining and Alled
Mutilnery Corporation Durgapiir is rehoing

ment loans:

{b) if so, the reasons for such unecono-
mic performance; and

(c) whether in view of the recurring
losses incurred by this Corporation, Govern-
ment propose to close down the orgenisa-
tion 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN) : (a) The cumula-
tive loss incurred by Mining and Allied
Machinery Corporation Ltd., Durgapur, as
on 31-3-70 was Rs, 2647 crores, The loss
during 1970-71 is estimated at Rs, 5.30
crores. As the company has not been able
to generate adequate internal resouces, loans
are being given to the company not only to
meet its capital expenditure but also to
enable it to meet the cash losses, pay ine
terest on loans, and repay the loans santion-
ed earlier.

(b) The main reason is the lack of
adequate orders for the type of coal mining
ecquipment for which the plant was set up.
Other contributory factors are (i) technologi~
cal problems of diversification; (ij) lack of
orders of repetitive nature for batch produc-
tion; (iii) low productivity in the plant; (iv)
industrial unrest; (v) imbalance in loading
of various shops and sections; (vi) heavy
overheads, including depreciation and in-
terest charges and (vi) organisational
deficiencies.

(¢) The Committee on Public Undertak-
ings has recommended in its Report on this
Corporation that it should be wound op in
view of its recurring losses and bleak pros-
pects ip futur¢, This Report is at presént
under consideration. In taking a decision
of this far-reaching nature, £ wumber of
factors have to be carefully weighed, Thesé
factors would include & detailed avsessment
of t"¢ future prospects of profitability, the re-
percussions of the closing of this Corpora-
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for which orders are under execution by this
Cotporation,

Deficlencies in Alloy Steels Plant, Durgapur

2481, SHRI SAMINATHAN : Will the
Minister of STEEL. AND MINES be pleased
to sta'e :

() the deficiencies faced by the Alloy
Steels Plant, Durgapur; and

(b) the remedial steps taken to meet the
situation ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMAN-
GALAM): (a) and (b). There are deficiencies
in certain items of plant and eguipment,
layout of furnaces etc. Hindustan Steel
Limited are taking necessary remedial meas-
ures in consultation with the equipment
suppliers and their own experts,

Issue of Permits of Steel to big Industries

2482, SHRI 8. N. MISRA : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether a large number of permits
had been granted to big industrialists for
steel after the dissolution of Parliament jn
December, 1970;

(b) if so, the names of such persons
who had been granted Steel allotment of
more than one lakh of rupees:

(¢) whether such alloiments have since
been cancelled by the new Incumbent in
charge of the Ministry; and

(d) if so, .he names of such persons
whose Steol alloiment has been cancelled ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) to (d). No,
Sir, No permits are at present required for
Obtaining steel, Since permits are not need.
ed, the question of their being issued after
the dissolution of Paliament, or canvelled
thereatier, dpes not arise,
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Supply of steel in substantial quantities
(over a wagon load) could be had only from
the steel plants through priority allocations
given by the Steel Priority Committee, Thete
was not any significant cancellation of such
priority allocations subsequent to the dis-
solution of Patliament.

Rehabilition of Dispalced Persons
from East Bengal before 1970

2483, SHRI S N. MISRA: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether all the displaced persons
from East Bengal who had come to India
before 1970 have been rehabilitated :

(b) if not, the number of the persons
who remain to be rehabilitated ; and

(c) the steps taken to rehabilitate them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K, KHADIL-
KAR) : (a) to (c). A statement is attached,

Statement
OLD MIGRANTS

The work of rehabilitation of old
migrants from East Pakistan, ;. ¢. those who
migrated to India upto 31-3-1958, had by
and large, been completed by 1960-61, except
for some residuary work in West Bengal.
An assessment of the residuary work in West
Beogal was made in 1960-61, and & sum of
Rs, 21,88 crores was agreed upon for liquid-
ating the residuary problem.

2. The working and the results of
rehabilitation measures undertaken in West
Bengal for the benefit of old migrants after
the ‘Residuary Assessment’, and the further
financial assistance required, are at present
being evaluated by the Committee of
Review. As a result of certain interim
recommendations of the Committee, 8 sum
of Rs. 237 lakhs has sinco been sanetioned.

NEW MIGRANTS

3. All the new migrasts who had come
to India between the period from 1,1,2964 to
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31.12,1969 and had sought rehabilitation
assistance, had been resettled in differcnt
States by 31,12.1969, except for 5,121 families
who were in relief camps awaiting rehabi-
litation, apart from 3,997 families of the
Permanent Liability Category.

4. A fresh influx started in 1970 and the
problem relating to the small number of
families awaiting rchabilitation, as mentioned
in paragraph 3, got merged with the
problem of the fresh influx. The process of
-movement of families from the camps and
their rehabilitation in different States has
been continued in respect of the families
who were awaiting rehabilitation as on
1.1.1970 as wel as for the fresh influx of
families.

5. A number of schemes already under-
taken for rehabilitation in agriculture in vari-
ous States were continued, viz. Betul, Sarguja
and Panna Projects in Madhya Pradesh,
,Chanda Project in Maharashtra, Isagaon
Project in Andhra Pradesh and Sindhaaur
‘Project in Mysore, as well as the Dandaka-
tanya Project and the schemes in Andaman
and Nicobar Islands.

6. An appeal has been made to the
State Governments to make available addi-
tional Jand to meet the vastly increased
yequirements of the fresh influx in 1970.
‘Certain schemes suggesicd by the State
Governments are uader consideration.

JUNE 17, 1971
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7. Pattern schemes authorising the State
Governments to give loans to displaced per~
sons for small trades and business and for
housing bave been con'inued, Priorities and
concessions for employment in  Central Go-
vernment offices and facilities for technical
training, with stipends, have bgen continued.
Other schemes for rchabilitation such as re-
settlement in industnal umits under the
auspices of the State Government are also
being continued.

Distribution of I[mported Trators
to State and their Price

2484, SHRI K, SURYANARAYANA :
Wit the Minister of AGRICULTURE be
pleased to state :

(a) the number of Agricultural tractors
imported from various couniries during the
period 1968-71 March ;

{b) the allotment made to various
States and the agency through whom the
imported tractors were sold during the
said period ; and

(¢) the imported price and the net
amount collected from the purchasers for
each variety of tractors ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) During
the period 1968-71, the following agricultural
tractors were imported/shipped :-

Name of countey

No. of tractors

imported/shipped
V.8 8. R, - . e - * 9,000
Caechoslovakia ... - i 10,452
Romania et 3,290
G.D. R, - 1,998
Y”m LiL] A At whae m
Ul K‘ ke waw v a“ne l.m

Total 29,64

K U Ty —— i ———— —
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(b) A statement showing the allotments
of tractors imported/being imported made
to various Siates from 1968-1969, so far, is
laid on the Table of the House [Placed in
Library. See No. LT-445[71], These
tractors were distributed mostly through the
agency of the State Agro-Industries Cor-
porations set up in the wvarious States,
However, in certain cases (ractors were
sold through the National Agricultural
Co-operative Marketing Federation and
ceriain indigenous manufaciurers who have
imported and assembled them.

(¢) A statement showing the import
price of various fpes of tractors imported/
being imported {s¥aid on the Table of the
House. [Placed in Library. See No. LT-
455/1).

As regards the sale prices of imported
tractors charged by the various State Agro-
Industries Corporations and the National
Agricultural Co-operative Marketing Federa-
tion, it may be stated that there is no fixed
all-India sale price of imported tractors and
it differs from State to State. However,
the sale price charged is fixed by the
Stale Trading Corporation on the
following basis -

The tractors along with standard acces-
sories and spares arc not to be sold by
the business associated to actual users
at a price exceeding the ceiling selling
price to be calculated by them as under :-

@ e, i f. valus,

plus (i) Handling, clearing, port and other
miscellancous charges at actuals
subject to a ceiling of 3% on the
c. i. f, wvalue, cartage, packing
lashipg and wagon incidentals, etc.
outside the port into the rail-head
aro allowed at actuals additionally.

(lii) Cnstoms duty and Port Trust
Charges at actuals.

(iv) A margin of 20% on ¢ {.f. value
in the case of DT-14-B t{ractors
and 16§% in case of all other types
of tctors is atlowsd on ¢ 4, 1.
walio. ‘This margin includes STC's
wangio at 14" om ¢ i f. wvalue,
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These margins cover financial and
overhead ecxpenses and are kept
at minimum possible level,

The price as calculated above is ex-
godown port price and the business
associates are allowed to charge additionally
from customers Rs, 150/- to cover vcost of
check up fixing up tyres and tubes, making
alignment, charging of battery, changing oils,
fuel lubrications, removing dents, fitting
the canopy, if any, fixing up the hydraulic
lift assembly, minor painting and running
testing and other jobs for making the
tractors road-worthy for tractors upto
50 hp. and at actuals for tractors where
h.p. Sales tax and other local taxes are
allowed at actuals, In case of Zetor s.k.d.
tractors, an amount of around Rs. 500/~ is
allowed to be added for as:embling, painting
and testing, elc.

In the case of imported tractors sold by
the indigenous manufacturers, the pricos
arc fixed on the basis of the reporis
submitted by the Cost Accountants which
are considered by an Inler-Ministerial Com=
mittee and on their recommendtions
accepted by Government,

Five-Year Strike-free Period to check
losses in Public Sector

2485, SHRI S. N, MISRA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the steps Government are taking (o
put an end to losses incurred in the Public
Sector by persistent strikes and labour
troubles

(b) whether Government contemplate
5 years strike-free period for production ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K, KHADIL.
KAR) : () Measures for improving indus-
trial relations through sppropriate changes
in the existing Iaws and practices are uynder
Government’s consideration in consultation
with the various interests concerned.
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(b) and (). Yreliminary consuitations
in regard to the idea of & period of strike-
free growth has been held with represen.
tatives of trade wunions and employers’
organisations at separate conferences in
May, 1971, No specific conclusions have,
however, been reached yet,

+ Setting up of Co-ordimtion Advisory
s Unit:pan Utilisation Rate of
Fertiliser

2486, SHR1 BISHWANATH JHUN.-
JHUNWALA : Will the Minister of AGRI-
CULTURE be pleased to state :

{a) whether rise In the rate of utilisation
of fertilizers has been mainly due to the
lack of adequate and readily available
advice to farmers as the soil and irrigation
conditions differed from State to State :

(b) if so, whether Government have
considered the desirability of setting up
co-ordination advisory units to the
farmers ;

(¢) whether areas have been identified
where despi‘e favourable soil and irrigation
conditions, the utilisation of fertiliser has
been rather low ; and

(d) if so, which are thosc regions and
the steps proposed to be taken to augment
the utilisation of fertiliser there ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (S8HRI
ANNASAHES P. SHINDE) ; (a) It ’k a

that :mm in the rate of utilisation

fertilisers has co-existed with the avail
ability of adequa‘e advice to farmers. How=
€verT, apart from the erf:cu:ncy of the exten-
ﬂon tneasurés uhdertaken, increase in the
e of utilisation of fertilisars depends also
on many other factors such as availabillty
of irrigation facilities, credit for purchase
of fertifisers, adeguste distribution sarrange-
ments and the ratio between thé produce
piletd and tost, of inputs.

() The Coyernment are consideting
the' setting tp of & Fertiliser Promotion

Council “ds a joint venture betweoa he
mofmmm
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1

fertiliser industry and Agricultural Universi«
ties for intensifying promotional moeasures
to increase the use of feriilisers. The
Council, when it is formed, will bave
advisory committees at the district, regional
and national levels,

Written Answers

[

(¢) Yes, Sir. Under the scheme of the
Fertiliser Promotion Council, areas with
soil and irmgation facilities and high
potential for fertiliser use have been identi-
fied. The scheme will cover about BO such
distiicts throughout the country. The dis-
tricts selected are mostly co-terminous with
districts where the national demonstrations
programme is in operation,

(d) These districts have tentatively been
selected at the rate of four districts ‘as an
average’ for each Stale where the Fertiliser
Promotion Council will mount an intensive
fertiliser promotion programme with the
objective of increasing the lcvel of Fertiliser
use in general and balanced use of N, P and
K in particular,

Publication of Nutional Mineral Development
Corpoiation

2487, SHRI CHINTAMANI PANI-
GRAHI : Wil the Minister of STEEL AND
MINES be pleased (0 state :

(a) whether the National Mineral
Development Corporation has published its
Pads wherein it has shown that Kirfburu is
in the District of Singhbhum in Bihar ; and

(b) if so, whether Government propose
to look into this ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (t) and
(b). There are two post offices in Kiri-
buru : one at the Hill Top whick falls in
K.wnjhar District of Orissa, whereas the
other which is located in the township, is
in Singhbhum district of Bikar, Barlier,
when the general offices of the project were
located at the Hill Top, the address given
im the letter heads of 'he Project was ‘‘dis-
trict Keonjhar, Orissa.”’ Since the
Offive of the Projects js now leeated in
District Singhbhum, fer factlity »f com-
muslcasion, the poatal addses givea on the
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otter heads of the reads as

under :—

“P,.0. Kiriburu, District
Bihar.”

Singhbhum,

Sales of Controlled Sugar in open
Market

2488, SHRI CHINTAMANI PANI-
GRAHI ;: Will the Minister of AGRICUL-
TURE be plensed (o state |

(a) whether Government are aware of
the fact that recently some sugar dealers of
Cuttack malgodown in Orissa before de-
control sold away 700 bags of controlled
sugar in the open market ;

(b) whether this was done Wwith the
koowledge of the Supply Department ; and

(c) if so, whether Central Government
will enquire into this matter independently
and immediately,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (8) and (b). The Govern-
ment of Orissa have reported that they had
authorised the sugar wholcsalers under the
levy scheme to dispose of 50 per cent of
sugar to retailers and bulk consumers in the
free market if the said stock was not lifted
by them within 20 days.

(c) As the sugar was disposed of with
the permission of the Stale authorities, no
inquiry is necessary.

Setting ug of Aluminium Factories at
Koyna and Korba

2489, SHRI B, R. SHUKLA : Will the
Minister of STEEL AND MINES be
Pleased to state :

a) the date of seiting up of iwo alumi-
nium faciories &t Koyna and Korba ;

() the total expenditure incurred uptill
now on their accouat and the quantity
um afticles produced by them sp

-
+
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(c) whether the capacity of aluminium
factory functioning at Mirzapur (U.P.) was
limited because of the seiting up of these
two factories at Koyna and Korba witk
the result that the prices of the aluminium
products shot up ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)and
(b). The two Aluminium Projetts vjz.
Korba (Madhya Pradesh) Aluminiom Pro.
ject and Koyna (Maharashira) Aluminiom
Project (now hnown as Ratnagiri Aluminium
Project) are being implemented in the
public sector by Bharat Aluminium Com-
pany Lid., a Government Company which
was incorporated on 27th November, 1955.
The above mentioned two projects of the
Company are still in the Detailed Project
Report /[Construction stage and have not yet'
staried production. The Alumina Plant of
the Korba Project is likely to be commis-
sioned in July, 1972 while the Smelter and
Fabrication Plants of the Project are ex.
pected to be completed and go into pro-
duction in stages in 197374 and reach full
capacity by 1975-76. The Smeiter Plant of
the Koyna Project is likely to go into pro-
duction in 1973-74 and the project com-
pleted by 1974-75, The Government have
released funds 1o the extent of Rs, 15 54
crores upto March, 1971 in respect of these
two projects. .

(c) The Hindustan Aluminium Corpo-
ration Limited were issued a licencs on
6.1266 for expansion of the Renukoot
Smelter in Uttar Pradesh from 60,000 tonnes
to 120,000 tonnes per annum. They Rave
presently increased the smelter capacity
upto 80,000 tonnes per annum, The ex-
pansion of the Smelter upto he licenced
capacity is likely to be compleied in two
stages v{z. 1,00,000 tonnes by 30 4.,1972 and
1,20,000 tonnes by 3lst December, 1973,
The eapacity of alominium factor funétion-
ing at Mirzapur (U.P,) was not limited as
a result of setting up of two projedts in the
public sector,

Settiog up of Aluminium Fictory fa U. P,

2490. SHR} B. R.

KLA;  Will the
Minister of STEEL and ¥ ’

NES be pleased
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to state :

(w) whather Government contemplate to
set up another factory of alumipium in the
State of Uttar Pradesh; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and (b).
There is no such proposal uader ocon-
sideration of the Government,

Shortage of Raw Materials for Industries
in West Bengal

2491. SHRI SUBODH HANSDA : Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whother most of the Industries in
West Bengal are collapsing for want of raw
materials, particolarly Iron and Steel ;

(b) whether Government of West Bengal
requisitioned 1.23 lakh toms of Steel and
Iron from the Central Goverament for imme-
diate supply apprehanding that industries
will be closed down;

(c) whether this request has been

accepted; and

(d) whether any supply has been made
by this time and, if so, the quantity
supplied?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (@) As
the availability of stesl is below the
projctod demand, it has not  been
possibie to supply the entire quantity asked
for by consumers in various States, including
West Bengal. Government have so informa-
tion sbout isdustries collapsing for want of
Iron and Steel,

(b) to (d). The quantity for which West
Hengal Government sponsosed priority requis
sitions for the period April-June, 1971 and
July-September, the quantity given priority
by the Stecl Priority Compiittes aud the
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quantity actuslly despa‘ched against the same
are being ascertamed and will be laid on the
table of the House.

Allotment of Land and construction
of Houses for Burma Repatriates

2492. SHRI LILADHAR KOTOKI :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state ;

(a) whether the repatriates from
Burma have deposited the final instalment
of price of land with the Delhi Development
Authority and yet the Delhi Development
Authority has not made registery of land
and given over possession to the repatriates ;

(b) if so, the reasons for delay in
handing over the possession of the land ;
and

(c) the manner in which Government
propose to finance the construction of the
houses on the land being allotied to the
repatriates ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K.
KHADILKAR) : (a) to (c). The informa-
tion is being collected and will be laid on
the Table of the Sabha.

Scheme for Marginal Farmers and
Agricuiteral Labourers in Tripum

2493, SHRI BIREN DUTTA : Will
the Minister of AGRICULTURE be pleased
o state :

(a) whether the Goverament of Tripura
have adopted any scheme under Marginal
Farmers and Agricultyral Labourers Central
Sector Scheme ;

(b) if so, who are the receipionts of
the aid 3

{¢) whether backward and tribal areas
have been taken into consideratipn ; and

(d) if so, the areas gselected g0 far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTYURE (SHRE



189 Written Answers

JAGANNATH PAHADIA) :
mrl

(b) The beneficiaries will be about
19,000 marginal farmers’ families having
holdings upto $ crores each and 1,000
landless agricultural labourers,

(8) Yes,

{c) Yes, Sir.

(d) The programme will cover 4 blocks
namely Mohanpur, Jirania, Tecliamura,
Bishalghar and Ampi Tehsil.

Central Assistance for High Yielding
Variety of Paddy in Tripura

2494, SHRI BIREN DUTTA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether the high yielding variety
of paddy crops is encouraged in Tripura ;

(b) if so, the result in the growth of
per kani yield, sub-division-wisc, in 1969-70;

() whother the best producing peasants
are given any aid ; and

(d) if so, the nature of the aid given
during 1969-70.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (d).
Information has been called for from the
Tripura Administration and would be
placed on the Table of the Sabha as soon
as It is received.

Crash Programme for Rural Employment
aia Tripura

2495, 8SHRI BIREN DUTTA : Will
the Minister of AGRICULTURE be pleased
to state :

(8) whether Government scheme to
utilile Rs. 50 crores for removing un-
employment has  started operating in
Tripura ;
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(b) if so, how many people have beep
given employment in each Block specially
in Development Blocks in Tripura ;

() the nature of work donmo by the
employed ; and

{(d) thc remuneration given to each
category of employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) to (d). A sum of
Rs. 34,98 lakhs has been allotted so far to
the Government of Tripura for implementa-
tion of the Crash Programme for Rural
Employment in three districts during the
year 1971-72, The balance of Rs. 2.52 Jakhs
will be allotted as soon as suitable proposals
are received. The scheme envisages the
employment of at least 1,000 persons in
every district for a period of about 10 months
at a wage not exceeding Rs. 100 per menth
per person, The schemes to be implemented
under the Programme as suggesied by
the Tripura Administration include tanks,
embankments, flood protection bunds, irrig-
ation channels and roads, The number of
persons actually provided employment would
be avsilable when the scheme is imple-
mented in the territory during the year,

Liquidation of Cooperative Socleties

2496. SHRI BIREN DUTTA : Wil
the Minister of AGRICULTURE be pleased
40 state ;

(a) the number of Agricultural Credit
and Marketing Cooreraiive Societies which
have been liquidated during the last three
years, State-wise ; and

(b) the main reasons for their liquida-
tions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) Statement
showing tbe number of primary agriculiural
credit societies and primary non-credit
societies liquidated during the years 196687
1967-68 and 1968-69, State-wise, Is appended,
The noaswcredit societies include marketing
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sacieties also for which separate statistics
ate not available,

(b) The specific reasons for the liquida-
tion of the credit as well as non-credit
socicties are not available. However, it is
generally known that the socicties have to
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be brought under liquidation once they cease
to function owing 10 lack of interest on the
part of members, mismanagement ¢tc., and
have become dormant beyond the stage of
revival. Reorganisation of primary credit
socictics also resulted in liquidation of
several non-viable societics,

Written Answers

Statement

State/Union Territories No of Primary Agricultural No. of Primary Non-
Credit Societies Liguidated Credit Societies hiquidated
during during
196667 1967-68 1968-1969 1966-67 1967-68 1968-69

Andhra Pradesh 57 60 219 50 135 162
Assam 6 210 309 97 187 58
Bihat &07 508 705 56 26 59
Gujarat 75 4 121 253 154 304
Haryana —_ — 88 60 42 218
Himachal Pradesh 9 24 14 43 61 178
Jammu & Kashmir 23 7 4 3 6 3
Kerala 106 83 60 57 73 1]
Madhya Pradesh 112 46 29 587 710 465
Maharashira 49 36 8 471 n 647
Mysore 9 34 89 13 59 94
Orissa 301 263 288 94 133 104
Punjab 39 55 42 86 273 4
Rajasthan 65 9 115 168 266 240
Tamil Nadu 274 237 42 121 158 214
Uttar Pradesh 37 4 37 22 57 29
West Bongal 239 31 192 150 123 99
Chandigarh - e — o e 2
Delhi 15 21 19 62 67 57
Goa, Daman & Diu — 1 = 3 ¢ 6 2
Manipur -~ - - ’ 4 $
Posdicherry — — - - — 2

Tripura 4 - - 1 1 :

Toul (Al-irdin) 2731 143 27T 2404 2911 327

P
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Tentral AW for Trrigation of cultivable
Inmd in Kerala

2497, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of AGRI-
CULTURE be pleasced to state :

{a) the arca of cultivable land at presont
in Kerala stai¢ in which the yield is not
proportionate to its target in  the absence of
jrrigation facilities; and

(b) the assistance given to the State Go-
vernment during the last two years 1969-70,
1970-71 and proposed to be given duing the
financial year 1971-72 fir this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SIHELR SINGH) : (a) According to the latest
statistics available for the year 1927 68 about
17.4 lakh Lectare of cultivated land in Kerala
were not provided with irrigation facilities.

{(b) According to the procedure in
vogue, Central assistance is given to the
States in the form of block loans and
grants and is not related to any individual
programmes, However, from the funds
available under the State Plan the State Go-
vernment incurred an expenditure of Rs. 6.03
crores on irrigation schemes, including
major, medium and minor during the year
1969-70 and Rs. 8.26 crores during 1970-71
(anticipated). The provision recommended
for 1971-72 for irrigation schemeos is Rs. 8.00
crores,

Distribation of Sheep import from U.S.A.

2498. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of AGRI-
CULTURE be pleased to state ;

(2) whiether Government have approved
a scheme to import sheep of special breed
from America; and

‘(b) if 80, the details regarding their dis-
tribution State-wise ?

E MINISTER OF STATE IN THE
Y OF AGRICULTURE (SHRL
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SHER SINGH) (a) Governmem have accept-
ed the Animal Husbandry Scientist Panef's
recommendations to improve quality of woel
by crossing indigenous sheep with Ramboui-
liets,

(b) Government imported 2581 *Rafh-
buillet Breed™ of sheep from U S A. durlng
1970-71 and distributed them as under :

Jammu & Kashmir 300
Himachal Pradesh 1349
Maharashtra 110
Mysore 300
Utiar Pradesh 341
Rajasthan 181

Study Team to suggest for removal of
imbalance in Agricultural growth

2499, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Munister of AGRI-
CULTURE be pleased to state :

(a) whether his Ministry has constituted
a Study Team consisting of Kisan MPs. to
tour the backward areas iu the country and
suggest ways to remove the imbalanves in the
agricultural growth; and

(b) if so, the constitution of the team
and its purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Ne such
Study Team has been constituted by the
Ministry of Agriculture,

(b) Daes not arise.
Bangla Desh Assistance Committee
2500. SHRI T. BALAKRISHNIAH :

Will the Minister of LABOUR AND RE»
HABILITATION be pleased to state ;

(a) the composition of the Bangla Desh
Assistance Committee; and

(b) the smount vollected by it so far ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADI-
LKAR) : (a) A statement is attached.

(b) Lists of donations received by the
Bangla Desh Assistance Commitltee are
published by it in the newspapers from time
to time. So far as it is known to Govern-
ment, the amount collected by it uptil now
is over Rs. 35.00 lakhs,

Statement

Composition of Bangla Desh Assis-
tance Committee

Chairman Shri M. C. Selalved

Vice Chairman ... Miss Padmaja Naidu

Joint Secretaries ... Shri 8. K. Nag

Shri S. A, Sabavala

Hon, Treasurer Shri Maheshwar Dayal

Mecmbers Shri Triguna Sen

Shri Bharat Ram
Smi. Raksha Saran
Shri Sarup Singh
Shri G. Parthasarthi
Shri K. Shankar Pitlaj
Smt, Raj Thapar,

Man
Damage to ‘ﬁ:gﬂ;‘ﬁ‘hdhn Pradesh

2501 SHRI T. BALAKRISHNIAH -

Will the Minister of AGRICULTURE
pleased to state ; b

(@) the quantum of damage caused 10
Mango Crop in Aadbra Pradesh dus to

in the months of March
April, 1971 ; and and

(b) whether Govemnment have paid any
Compeasation 10 the affected persons on
acoount of such monsoon gale 7

JUNE 17, 19
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDB) : (a) Accord-
ing to a report reccived from the State
Government there has been some damage
to mango crop in coastal arcas of Andhra
Pradesh due to heavy gale and rain in the
months of April and May, 1971, However
due to the strike of the non-gazetted
employees of the Andhra Pradesh Govern-
ment the cxact demage could not be
assessed,

(b) The S'ate Government has reported
that no compensation has been paid to the
mango cultivators and that some revenue
remission may be given as per rules in force
if such concession is considered nccessary
by the State Revenue Decpartment,

Unauthorised Occupation of Evacuee
Rural Property in Delhi

2502. SHRI DALIP SINGH : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state,

(a) the total area of rural evacuee pro-
perty village-wise in the Union Territory of
Delhi which is still in the possession of
unauthorised hands ;

(b) the steps taken so far 1o recover
such property from unauthorised occupation:
and

() the reasons for which such evacuee
property could not be recovered so far 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K
KHADILKAR) (a) A list of the villages
and area of agricultural land in unauthorised
occupation is laid on the Table of the
I::;m. LPlaced in library See No, LT-446/

(b) and (c). 1In the year 1963 the undis-
posed of rural agricultural land in Delhi
was offered (o Delhi Adminjstration for
impiementation of (heir Master Plan.
However, in Decomber, 1969 they finally
informed thae they would pot peed these
Tande snd accordingly it wap decided hat
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these should be offered to the unauthorised
occupants for purchase on market price,
failing which they should be evicled and the
lands sold by auction, Stops were taken
to implement this decision as a result of
which some persons got their possession
regularised on payment of market price, in
some cases’evictions were secured while in
other cases auction proccedings were taken,

Multi-Purpose Cooperative Societies In
Dethi

2503, SHRI ACHAL SINGH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether the Multi-Purpos: Co-
operative Societies 1n Dethi are registered
under the Bombay, Cooperative Societies
Registration Act, 1925 ;

(b) if so, the concept and dcfinition of
Multipurpose Cooperative Societies §

(c) whether scope of Muitipurpose
Cooperative Society is unlimited ; and

(d) if so, to what cxtent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) and (b).
Multi-purpose  cooperative societies arc
registered under the Bombay Cooperative
Societies Act 1925, as extended to Delhi.
A multi-purpose cooperative socicty is
formed with the object of provision of
credit and other inputs, storage and market-
ing of agricultural produce, establishment
of agro-industries and undertaking other
activitics for the welifare of its members,

(¢) and (d) : The scope of multi-purpose
cooperative societies is limited by the bye-
laws of the particular society.

Grievances of the Employees of National
Sieeds Corporution

2504, SHR1 SHASHI BHUSHAN :
SHR! T, SOHAN LAL :

Will the Minimer of AGRICULTURE
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be pleassd to state.

(a) whether the Employees Union of
the National Seeds Corporation had sub-
mitted various memoranda to him and the
Prime Minister detailing the various cascs
of irregularities, mal-practices, nepotism,
favouritism, cotruption and mismanage-
ment @

(b) whe her the union had decided to
go on fast tor an indefinite period in front
of Prime Minis'er’s residence ;

(c) the various charges levelled by the
employces umon of the National Seeds
Corporation in their memorandum ; and

(d) the steps Government have taken in
this respect and whether an enquiry has
been instituted in the matter and if so, the
outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) (a) and (b)
Yes, Sir,

(¢) and (d), The Employees Unioa of
the National Sceds Corporation submitted
various memorinda to the Minmstor of
Agricuture and the Prime Minister contain-
ing their demands and various charges
levelled against the management of the
Corporation. A copy their memorandum
submitted 1o the Prime Minister on
301.1971 is Laid on the Table of the House.
[Pluced in Library. See No. LT-441/71)
The points raised therein have been examined
and it was found that th re was no subs-
tance in most of them, In some cases,
however, appropriate action has been taken.
The Government have now decided to set
up 8 Committez headed by a Member of
Parliament (who is also on the Board of
Directors of the Corporation) to examiae all
the points denovo,

Geological Survey in Rajasthan

2505, SHR1 BRIJ RAJ SINGH-
KOTAH :Will the Minister of STEBEL AND
MINES be pleased to state :

(8) whether a proper Geological Survey
of the Districts of Kotah, Bundi and Jiala-



war in Rajasthan has been undertaken ;
and :

() if %0, the broad features of the
~ Survey ?

. THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) and
(b). The areas of Kotah, Bundi and Jhala-
wat disiricts have been geologically mapped.
As a result of survey conducted by Geologi-
cal Survey of India reserves of 850 mullion
* tonnes of cement grade limestone in Bundi
districts aod 0.32 million tonnes of silica
sand in Kotah and Bundi districts have been
‘estimated. Ornamental stone (Kota sione)
near Ramganj and Kota district bave also
been Jocated. Minor occurances of copper
and jron ore have been reporlcd in Jhala-
m district.

‘Ground water survey has also been
couducted in Chambal Command area
eovering parts of Bundi and Kota districts
and water bearing formations have been
demarcated and their potential assessed.
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CALLING  ATTENTION TO
MATTER OF URGENT PUB-
LiC IMPORTANCE

REPORTED CRIMINAL CONSPIRACY
BY SOME OFFICIALS OF ONGC
INVOLVING FirTY LAKHS
ofF Rupres
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a8z, & sfresadin Sis-agea & fam-
fofe faax &t &< s sary fawar
g M widgar w7 § f5 ag W amew
HOF qqa
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9ITFT & MW AT &
grgey § gTwT & sfafsar

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHR1 P.C, SETHD) :
Purchese of Nazira Estate. In August
1965 the O N G C received a proposal for
sale  of property located at  Nazira
from the Assam Company Limited,
Calcutta for the market vaiue of Rs. 28.56
lakhs, The property consisted of land, buil-
dings, godwns quarters etc, The Commission
made a counter offer in February 1966 of
Rs. 12,50 lakhs which the Assam Company
Limited rejectéd stating that their offer was
fair and reasonable and based on assessment
made by an entiroty independent and reputed
firm of valyes. In June 1966, the commission
considered Nazira as a suitable place to
locate the regionai headquarters of the East-
20 Region and authorised the Chairman and
Member (Finance) to negotiate with the
wamers, Accordingly this negotiation topok
plaoe bpiween the partips in June-July 1966
And the Asam Conipany Limtited offored to

Defalcations by 1M
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sell property at Rs. 25 lakhs, The Commis-
sion approved this purchase for Rs. 24 lakhs
in August 1966 and took possession of the
property in Nowember 1967, As per the
agreement entered into with the company on
9th May 1967, the purchase price comprised
the following elements—

(i) Land measuring 183,23 acres- Rs,16
lakhs
(ii) Buildings Rs. 8 lakhs

(SHRI JYOTIRMOY BOSU: Two lakhs—
Rs.8 lakhs,)

Compensation for tea bushes puid 10
the Lakwa Tea Estate by the Oil and
Natural Gas Commission.

The drill sites for 4 wells in Lokwa area
were required on a priority basis during the
year 1967-68 for drilling wells. These sites
belonged to the Lakwa Tea Estate. In
August 1966 the O N G Commussion igitiat-
ed a proposal to acquire land through SDO
unde: the Assam Land and Revenue Regula-
tions, In September 1966 the SDO rocomm-
ended private negotiations. The Project autho-
rities therefore, advised the General Mana-
ger of the tea estate in October 1966 to sell
the land on these sites. As lhe estates refu-
sed to entertain the above proposal, the
Commission again applied to the SD O
(Civil), Sibsager in December 1966 requesting
him to invoke Rule 189 of the Assam Land
and Revenue Rcgulations and grant the
Comumission the right of entry to the lagd.
This was not granted due to the objection
by the tea esiate and further negotiations
wore advised in January 1967. After protrace
ted correspondence and pegotiations, perme
issian to carry on work at site No.54 was
obtained from the tea estates in August 1967,
But the question of paymeat of compensation
for these bushes in the land in question
remained un-decided. In the meantimoe the
Commission contacted various agencies o ad-
vise as to how the amount of compensation
payable to the Company for these fea
bushes may be calculated. In March
1967 the Executive Bagineer, Project Cell,
N F Railway, New Jalpaigori isligaied
the rates that the railway had paid in accor-
dance with the table of the Tea Assooiation,
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These rates were referred by the Commission
to S D O, Sibsagar, who in May 1967
approved the nrates indicated in the
table prepared by the Tea Association,
These rates were acceptable to the
General Manager of the Lakwa Tea Estate.
Ho, however, did not finally confirm the
undersianding when the Commission asked
him to do so. The negotistions with the
tea estates continued and it was agreed in
January 1968 between the General Manager,
Eastern Region and the General Manager,
Lakwa Tea Estate that pending final award
by the SDO, Sibsagar, thc Commission
would pay a rrovisional rale to be adjusted
later on. In February 1968, the Commis-
sion approached the SDO, Sibsagar for a
fair assessment of the compensation, In
March 1968 the SDO, Sibsagar advised pay-
ment at the rate of Rs. 2/-, Rs. 396, Rs. 5/-,
Rs 6/-and Rs. 690 per bush according to
size. In a subsequent communication dated
May 1968, the SDO, however, revised the
rates as below—

Rs, 025, Rs, 300, Rs, 1000 and
Re. 2000 depending on the nages of the
bushes. The matter was finally discussed
on 23rd July 1968 by the General Minager,
Eastern Region with the Managing Director
of the Tea Estate and compensation was
finally paid at the rate of Rs, 0.25, Rs 2/-,
Rs. 5/- and Rs. 11/-. The final price paid
was Rs. 22.67 lakhs on the basis of these
negotiations, for the bushcs and Rs. 4,83
lakhs for the land.

Both these cases were examined in the
Ministry who considered it nocessary to
request the Central Burcau of Investigations
to make a detailed enguiry info these two
fransactions, This was on 8th April 1970.

Both the cases are under investigations
by the CBI,

ot wfer guor: st Tea ¥ fafea
WO T YT Q¥ qAgT WAt o |
¥ fod & get gnwec ¥ § ) xw
¥ oI R s AMw AR A G
wrx § 1 ofew &, wenw whww, s
B wigar § 3 faomr vy wwW

JUNE 17, 191

ONGC Officials (C.A) 17

wAY wgreT ¥ frar § vaw § W T
T Jngar g

i gz F favra & f oF 7@
FEAT AN @ . ATaw F; gfww &
famrfad % ot g &, &Y fefig gk, afea
30 f91E Ay & wifger Y of (7709
¥ AW gav i3 7 DR A9 fr.q)ans,
&) A% 71 § 1 79 gat # aa § Froag
@ ok, & v ay § Afwa . &
ors. &1 aF A ArwaTm aF g8 faanw
F €7 ATRA ¥ oA TAET F O Ag @
21 gg WY qa. Y. &, frzred S s
fratrite aar g41 31 nF a3 737 ¥ 39
Ay &1 faad sy it |0y & ag
sy Zifzar it § 1 39% g faprar adt 3
FFaf@mTgm i A o dar gm § o
gAG! ®MA & fao darga § Acga 34
gAMWW T gr § Y I Fark ¥t
auere w anfag fearr gy €1 g
fawim & grgew § TRITT A% Fafagw
wifee ¥ 1964 ¥ fe¥e §f @t & g&q
fgew darf T s9%1 AN 167 @@
W fFa¥ & ¥ oy awfs o feew
¥} g% F9a 75 W war @) 9 A7
aw fom &t gefad aa & af @ g

gt fawm gra &Qg fear war . @ #0%
Y F1 7y qAT% § 1 Az ffd wronw
et fcfaaa fod ¥ ma &l
wa f gt weg & da F g F
-Gl

o ¥ ¥ s Aafan et wrd
W Tt wEgedt ¥ IgH oy &
wifar & oft @ § ) 9w o AW
i @ femn ¥ oaff ¥ smeed
dafwn gwr § 1 wek & @@ ©

o Fon wigy ) feqdde ol



Y13 Defalcaiions by

waE *X wrfez foe wieg W &
39 9T H1eEtf #3)

oTAEA Agq & arx &, @, ark.
qgar it ad & 1 oF o ¥ gAY @R
gat fawr & Y § a7 ogaar feear
¥ afad awqd & faors agr @
fasrad §1 . wre, Argw wEE W0
FTET § FAmar o w@r § 1 Ag s
1T W1 @ T 77 I v fear aar |
THRENA XX & arz, weTe fwan, fET z AR
Ffema @31 zRix FHaa w fEam
& FAErd o 78 2 T30 B ) Nar /uan
2 fe 77 71 dras faar & oYz gammmd
At @ & g § e A drowng.
¥ ag wgr A 1 T d ¥ Id ag
1L X | Wl @Y ST TA8T ot qw
7gr agX B, TSN gAL wHEAN &7 I AW
faara & 7t & | 97 TF I arg FIN
a9 3% qaiy Ffag @ &r SEy
. &Y. wif. ¥ a9 AT ®IE w7 § A
IgaY gft &t o1 T v v fed
HIT 7T &7 FEIT gY 4y ag o & vy
smiafafgf 3 & =gy s
¥a¥ wriarg Y1 o zrzar o afew war
fearaar § A N ax & g7 faam
s Afara & 1 wr W afow
frar g1 & wregrgs Sger g fF
el TARAIY g HAY |

SHRI P. C. SETHI : I appriciate and
share the anxiety of hon, Member and, as
far as the transaction of the ONGC is con-

cerned, before Audit drew the attention of
the Ministry, we ourselves went into this.

Bot, 1 would like to say that
before the Audit Report was recsived by
us, this mutter was raised by ope of the
Hon, Membepg= Mr, Ganesh Ghosh of this

(LTI
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SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Of my party.
SHRI P, C. SETHI : After the comp-

laint was reccived by the Ministry from the
Hon., Member, the matter was examined
in the Ministry. 'The concerned files were
called for, After gong through the fies
and the various rates that came into being
in this trensaction at difierent levels, it
way decided that the secietriat-type of
examination will not be enough in this
case.

It is therefore, that the Minister
decided to hand over this case to the CBI,
They are investigating into the matter, 1
don’t know whether they have reached Mr.
Johnson as yet, but according to my infor-
mation, they have made field investigations
and as far as other evidence is concerned,
they are proceeding in those lines,

We have requested them to expedite the
enquiry as far as this transaction 1s con-
cerned.

Regarding the point whether we
could take departmenal action against the
officer or officers, 1 would like to say this,
that afier going through the files, we came
to the conclusion that the different prices
which are being mentioned in this particular
transaction would requirc a thorough
investigation in order to locate which person
or persons or group of persons, if any,
are responsible for this, Therefore, the
Minister decided to hand over the case to
the C.B.1.

1 would like to say that after we receive
the report from the CBh 8nd we come to
know about the officer or officers who are
found guity, we would certainly take all
suitable steps.

SHR1 JYOTIRMOY BOSU : What
about politicians ?
SHRI P, K. DEO (Kalahaadi) : It is

a sordid story of our public seclor uader-
takings that the ONGC has been defranded
to the tune of Rs. 50 lakbs by a conspimacy
in which some officers of the ONGC and
some végted intérests were involved. ' From
the statement we find that the Nazira estate
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was purchased for the location of the
headquarters of the castern region, and
the Lakwa tea estate was paid compensation
Yor the bushes, 1 do not know why the
jand acquisition proceedings were not
resorted to and the price was setiled by
private negotiation. If it was for Govern-
ment purposes, then there should have been
land acquisition proceedings, and objections
shouid have been calied for and due com-
pensation should have been paid. But
the whole thing has been dccided by a
petlty SDO, We find from the report that
in August, 1966, the ONGC initiated a
proposal to acquire land under the Assam
1and and Revenue Regulation.  The same
SDO recommended in 1966 that it should
be sottled by private negotiation, It
was the same SDO who in March, 1968
recommended a different rate for the
bushes, and after sometime, he submitted
a much higher rale. It is most astonishing
that those parties who were inierested in
accepting a higher rate agreed to accept a
rate which was much less than the rate
recommended by the SDO.  All these
things are very fishy. It is the compulsion
of our duty which forces me to bring in
the names, though 1 am not interested in
the names.

The first is regarding Mr. Johnson, who
has been directly involved in this matter
and against whom there are so many CBI
reports pending. I would like to know if
he is going to retire soon. If he is going
to retire soon, why should he not also be
suspended like Shri Nayak, and the CBI
asked to expedite their inguiry and to
report 7

The second is regarding Brig. Dhillon,
What action is being taken agsinst Him ?
We learn that he has been granted exten-
sibn for one year. I need hardly say any
thing in regard to the SDO, because,..

SHRI SHYAMNANDAN MISHRA
;:qmm'} : How does Brig. Dhillon cofhe
?

SHR1 P. K. DEO : Brig. Dhillon was
a party toit, It was through &im dmt
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the headguariers of the eastern, region wae
decided, and he was in charge of the
eastern region. Taking into consideration
all these factors, since it is a matier of
great concern to the country, 1 would
request that some time-limit should be
placed for the CBl1 report. This House is
alieady serzed of this matier, and till the
CBI report is complete, these officers should
be kept under tuspcnsion and the inquiry
should be expedited. 1 would like to have
catcgorical answers fo these questions,

SHRI P, C SLTHI : I would like to
clear first of all, as has been reported
or as has becn the impression of the hon.
Member, the point that there is a fraud of
Rs. 50 lakhs, The whole matter is under n-
quiry. The total amount pard is Rs. 50 lakhs,
that is Rs 28 lakhs and Rs. 22 lakhs, but
183 acres of WNarzira estnte have been
acquired and about 300 bighas of another
tea estate have boen acquired...

SHRI P, K. DEO ;: It was settled by
private negotiation and not acquired.

SHRI BHAGWAT JHA AZAD (Bhagal-
pur) : It has not been acquired, but the
pricc has been settled by privale negotia-
tion.

SHRI P, C, SETHI : It was not acquircd
through revenue proceedings, but it was
negotiated and purchased and acqguired.

SHRI SHYAMNANDAN MISHRA :
300 bighus equivalent to how  many
acres 7

SHRI P, C, SETHI ; About 100 acres.

Begides, there were some buildings aiso.
If the ertire amount of Rs. 30 takhs is 2
fravd. that means that the cott of the land
of 183 actes and the 300 bighas of the
Lekwa tea eftate is nil. On that presump-
tion, one can certainly proceed, and then
it isa fraud of Rs. 50 lakhs. But the
question ‘arisus that both with regard fo the
Nazire ettate and the Lakwa tes estate, thC
prices which Wete recommenadd by the SDO
o which 'were sfrived mt by the clvil
oogioser wers different ot diffuyont fimics.
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At one time, the Chief Enginecr arrived at
a price of Rs. 12 50 lakhs ; at another (ime,
when he calculated depriciation, at the rate
of 24 per cent, he came to the price of the

land at about Rs 15.07 lakhs. An indepen-
dent company which carried on the
investigation, namely Messrs. Talbots

arrived at a figure of Rs. 28.55 Iakhs in the
case of Nazira with regard to the land,
they said Rs. 9.69 lakhs with regard to
buildings Rs. 15.86 lakhs and services Rs, 3
lakhs, So there were different rates.
Ultimately, the Comnussion settled it at
Rs. 24 lakhs. But then the fuct remarns
that various rates were guoted.  Therefore,
after the Mnistry made enquiries. it was
felt that the entire mutter necded a thorough
scrutiny and investigation, That was why
the mattet has been handed over to the CBI
o go into.

Similarly with regard to the bushes,
there is the price of land which is about
Rs. 4 odd lakhs and then the price of the
bushes. Wuh regard to the price of bushes
also, there arc various prices. Some said
that according to the life of the bushes, it
shouid vary from 25p. to Rs. 11 ; some said
it should be at a flat rate of Rs. 5 per bush,
So diflerent rates have been quoted. Accord-
ing to these rates, for the bushes, Rs, 8
lakhs was arrived at by some agencies and
Rs, 10,5 lakhs by some other agencies, but
the actual price paid for these bushes is
about Rs, 22,67 lakhs. Therefore, there is
a difference in the prices arrived at by
different agencies at different times, That
was why we felt the matter needed in-
vestigation ; it was also to be decided as
to who were the persons particularly
responsible for this,

As far as Brig. Dhillon is concerned,
he was a retired military officer, He retired
from the army in 1962 auvd joined the
ONGCin 1965, He was Project Manager,
Ahmedabad, from 11.6-63 to 1967 : then
ht was Project Manager, Sibsagar——the
area under reference here~~from 6-6-67
to 5.9-67. 'Then ho was General Manager
of the Easern Rcgion from 5.9.67 to
April 1970, He retired in April 1970,

As far ap these complaints are con-
corned, we fecgived: these compleints from
Shri Ganesh Ghosh in Sept-Oct, ¥9469, The
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matter was handed over to the CBI in
April 1970.

As far as Shri Johnson is concerned,
his date of retirement is sometime in 1974,
So he has still three years to go. We
are really anxious that the CBI should
conduct this inguiry expeditiously. We are
requesting them to complete it as early as
possible so we can proceed in the matter,

SHRI P. K. DEO : He has not answered
my question about the Hme-limit for the
inquiry and suspension of Shri Johnson,

SHRI JYOTIRMOY BOSU: This
matter was brought to the notice of Govern-
ment by Shri Ganesh Ghosh, a former
Member of this House belonging to my
party. Government had not had informaltion
on their own. Now two things have been
revealed : how wasteful and extravagaat the .
public sector has been and what amount
of corruption gocs on there. This is not
the only case. There was the question of
payment of compensation to the coal mine-
owners in Bengal from the same depart-
ment, namely, the Oil Corporation, running
into several crores of rupees,

SHRI P, C. SETHI : For his informa-
tion, this is the Qil and Natural Gas
Commission, not Corporation.

SHRI JYOTIRMOY BOSU: The
Government of India in the Ministry of
Petrolzum is one and the same ; whether
it is taken out from one pocket or the
other pocket, it makes no difference :
money is taken out from the same body,
and 1 am robbed. Some officals have been
named ; if they are involved, they should
be punished. But [ would like to puta
few questions and give a little information.
Which are the agencies which were asked
to undertake the valuation of this estate ?
Was the Tea Board consulted, because it
had advanced money to the tea gardens and
it has some valuation of its own ? 1 do aot
know the age of these bushes, I am under
the impression that this is considered to be
one of the oldest plantations in Assam,
Naturally thersfore, the price of the bushes
has gone down because the bushes suffer
attack from all sorts of fungus and the
yiclding capacity also goes down, A ot of
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transactions has taken place of sale and
purchase, What is the deed value of the
" sales that have taken place n neighbouring
dreas 7

Have you carefully examined Lakwa’s
prospectus and balance-sheet ? What 1s
their tota] paid-up capital, what is their
depreciated value, and what would be
the fair market value, what is the difference?
Have they shown any tendency to pay the
capital gains tax ? I suggest you are trying
to avoid these things.

You could have asked the CBI to
quietly find out from various tea interests,
posing a8 a buyer or seller, as to what
is the capital valuc per acre in that area
at the moment. 1 do not think today it
eould be more than Rs, 5000 per acre
inclusive of value of buildings, bushes,
factory, hospital, guest house and every-
thing. ’

We have been talking about ofTicials.
This Lakwa Tea Esiate is controlled and
owned by the Tantia family. This Tantia
family has been very close to the Govern-
ment, One Tantia who was the Chairman of
the B. I. Corporation was driven out on the
basis of the Sarjoo Commission's findings.
This Mr. Tantia has been Treasurer of the
Congress Pariismenlary Party, Let us try
to find out the real ghost. Why unneces-
sarily try to blame the officials ? If the
officials have done something wrong, punish
them, But you are not capable of punishing
them. Woe have seen this in the case of
Mr. Nayak, Mr. Raywade and many others,
Here, the real sinner was somebody else.
You kindly try to find out what seally
Mr. Rameshwar Tantia has got to do with
this Lakwa Tea Estate, It is not a family
copeern of his? Did he not do wire-
pulling to get the price enhanced 7 This
can be found out in 15 days. You give
me the job, and I will find out in 15 days
what should be the real price of that tea
estate. You are trving to make a mountain
of a maole hill, because you want to shieid
somebody to whom you have given lakhs
of rupees of the people’s money.

SHRU P, C. SETHI: | would like to
Deint out for the bennfit of the bon. Minister
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that the ONGC is a Commission which
came into being under a statute of
Parliament.

SHR1 JYOTIRMOY
pays for their finance ?

BOSU : Who

SHRI P. C, SETHI: According to
article 15 of the statute, the ONGC is
authorised to spend up to Rs. 50 lakhs
on their own without coming to the Govern-
ment for permission,

SHRI AMRIT NAHATA (Barmer) :
That explains why the price was fixed as
Rs. 50 lakhs,

SHRIP.C SETHI: 1Itis not Rs. 50
lakhs, These arc two transactions. one
for Rs. 28 lahhs and another for Rs. 22.7
lakhs,

1 would also like to point out that
it is being considered at various levels
that tho powerc of expenditure of public
sectors undertakings and such Commissions
which come into being by statutes of
Parhament should be enhanced, In the
case of certain autonomous bodies, it has
already been cnhanced up to Rs, 1 crore,
and it is also being envisaged that for the
ONGC also it should be increased to
Rs. 1 crore.

Therefore, the Commission never come
o the Government for permission for this
purchase because it was well within ther
over-all limited authority, Therefore, to
say that the Goverament influenced the
purchase to oblige Mr. Rameshwar Tanlia,
who at one time happened to be an office-
bearer of the Congress Parliamentary Party,
is wrong.

As far as the General Manager of the
Lakwa Tea Estate is concerned, sccording
to my information he is certainly related
to Mr. Rameshwar Tantia, what exactly
is the relatiosship I do not kpow,

SHR1 JYOTIRMOY BOSU: Who
are the bulk sharcholders of the Lakwa
Co.? Why are you backing the wrons
horse ?
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SHRI P. C. SETHI: Therefore to
bring in the Government and the Congress
Parly 18 not correct, This purchase was
made entirely by the Qi1 and Natural Gas
Commission......( fnterruptions) When this
matter came to the notice of the Gowvern-
ment they came to the conclusion that this
should be enquired into by the CBI. That
shows that as far as the Government were
concerncd, they were keen to have a
thorough enquiry into this matter

SHR! JYOTIRMOY BOSU : Which
were the agencies which were entrusted with
the evaluation,

SHRIP. C. SETHI: In the case of
Nadira Messrs. Talbot, an independent
valuation agency evaluated the poperly at
28 55 lakhs, As for the bushes, Anand
Pralash an independent valuer, recommen-
ded a price of Rs, 5 per bush and according
to this iccommendation the price for the
bushes should have been Ry, 1088 lakhs,
Negotiations were  completed and the
payment  made was Rs, 22,67 lakhs.
That is why | suy that when these variations
came to notice it was realised that there was
sometlnng wrong here and a thorough
enquiry was rcquired and hence the CBI
has been asked to go nto it.

SHRI JYOTIRMOY BOSU : who vatued
Lakwa ?

SHRI P. C. SETHI : I said : Mr. Anand
Prakash, an authorised valuer.

MR, SPEAKFR : Shri Sat Pal Kapur,

SHRI SHYAMNANDAN MISHRA :
Is the CBI equipped to go into economic
matters, valuation matters ?

MR. ST"EAKER : JTam not going to
allow anybody else.

ot waorw wye (afzaren) @ 77 ¥
@t Fag axg gk Fw oRew Bwec
) wew oo gl ¥ Er @
§ se o are aefie § Y e
o) Yerrdyer 2% & o P iy

]

gk SIF §wT & RwT ¥ g ag
TEHAT HIF ¥ AT WS AP 97
g #r €, fagraz a1 owqET #
g 7w sfae &t € fe ag e gar
¢ oY AR TR A wig AT g
fafas 1 w5 77 77 a7, W g
H I THED w1 4137 fear wic
AN sl oY gf ag W argwfems §
g felt s G qgg af o ¥ oy
g% T8) 897 fr 90w 3 T atfear
Mg F F fog gz @ sdag
Fgi F1 T ZWA I Mg @O ar
vaaTre 41 @ a7 famfromw &
nEET A1 | el AT T qHTAT
77 37 § AT 754 Efoal AN sy
farfgows & oaamT & § arfs fing
SE AT 9F 1 gard @d F agd wy
AT i A ga faeg & & frgr 5@ )
Wi st gH a0 feasa & ag ¥
gus At et wr ¢ & o fawy
AFAA ®1 ATYET T &<, ATCAYT ) &6
foez @ &€, €. @1, wg. FT |@T W A
gl g§ 3, 9§ memad s e
A AR g gmgrag A 7 § 6
AT o7 FAT FTJ ATS § AT I T A
g faege AUl ¥ @, ww W
afeafmdga AXT 7Y W | IgF q% TH
wigw gt @ g W@t fefen & amw
Wiy adar § ar A1 g faafed &
wgry s gadr fgfan qET  TE
e Wiz 4wy «qr §, wE N
Dt weqfral A TAHT AN KA § @I
gx fegqr, SrqEY FA F I S
78 fear wifs S0 gAY =t fior 81Y
g ae¢ Az ¥ e A fory el A
wo % dare i § 1 qg A ) wer }
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fifs ZITXT AT STIRG IR {EAR HTH
Wi ¥ & gh & W wr JearT
g A few @ @ TE @ AR
afis® 92T F) JAE FA A @ § 92
¥ s A ) e | R ow qw y g
gelt § e snfac ag fefom #7 aw
¥ ? TH w1 FqT & fw ey fEgerw
Ed § T T@E WA ¢ ER
faface< aigg od) S &1 93 & &A@
BISH YWUE ¥ & wifvion wvd § 1...
(sawam) ... sfeand fasaw €1 #m
war g...

e NP ;- T AATHE) fgeaw &
fag atg Raw § @17 A aaw F fou
oz § )

ot g AT (NE) - gw oA 4R
& forg oA & Y gaT o wr §

shamameqe : @35 a7 & fs
wa¥ @ feafad & gefifeqy sar @9
fa ? war & @7 1€ & RIS SAA
#r 21 fad sng wfemis & gy
qw Fad A § ar agt ! e, fawex
WTIET ®) AT F7 A% GETE FTA 7 7qT
fremdiiz & Mg 3987 gordl o g ?
aifear aige W &% foez ®T a1 af
w30 8T uw o ot & T qrgar §
fe v @ feefedr ¥ 9t aifagridh ga-
woaY &3, T W9 HIA FW ¥ A §

ur Ay ?
. MR, SPEAKER : Order, please, There

are gertein names being mentioned, Those
gentiemen are not predent in the House dnd
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so they are not in a position to defend
themselves, The enquiry is still on, Why
should you bring in such names here ?

SHRI BHAGWAT JHA AZAD (Bhagal-
pur) : They are in the fraud. They are
involved. Let the Minister find out, It is
for the Minister to reply. (Jnterruption)

MR. SPEAKER : Hon. Members must
at least show due car¢ for the procedure !
that those who are not in a position to
defend themselves should not be named
here.  (Interruption) Do not be unfair,

ot FAY™ TYT : WA TEEA, wW
3T ¥ 11 WAy qreet 98y @ oY SAmr
[EdwT 7 AEAT ¥ 1 W A ¥ pi9w
faage gmifana ¥ v v anfefmam
& @ Wz T fawfa® ¥ f5 gedma dar
arfeq o A 7. (cwawm)..,

senw wvag ¢ o) ey fafaees
Y 213 &7 iferg

ot @Y. @Y. ¥ : weaw AT, I
a% yrad Ty AxTe dy TN T AEGE
¢ Amdla qerm F oF owr faw s
foar § & faa® Tar argn qear § &
H1IW §8 AT W FAWT 4 5G9 20 HY
FrE ¥ A0 N A EH WHH @
well § « & 7g frdza s win i www
U'T A4 iy wHNwa o7 § eqrfyr gar
¢ wigt a% afag #13°gF §, W@ A%
fefom w1 aregs §, ogi av 20w @
ara® % wanesfrge gy o four ¥
Yo FE K ARG 8, FTHr oy
JaIG TET AY § | 9 A% WA waE
%1 9g %gT § A Iaw g famr §
wet ¥R uset w19 fegr § O w9
wgt Tad 91€ & oy Tod § A FEN
wEC arR A nifgy 1 v Eee A
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st waae wqe ;. fas IAa) ofam
S A qra &, av @ A A WA 4

ot ot WY &3 : & ggEr Stare ?
gt ag qf § eI aif
fagmaa a2 3@ 7Y g & @ wrf &
? fezr @ | a7 faemag frasasaaqay,
1969 & wiafiy qezq = 73w NI FY
AE F ar | I ¥ Frz o). wq. A, A
Fqmmrmr o srgr N Fak &
¥IT FIAT § | 9 FgF q% CGHAAY qS14
T AFIF §, I9 g@ Ow w fewE A
3™ A% & ag fafieex sgca st &
@ 5 cemEd @ =ifer, TR
T g8 WEA & o@r. 4L arf H@
Trady & fay W frar

ay sgi 8% fedr § aedga &
arsq® &, fodt wiffar &1 geduq
Wifafasdt ez v a7 § qwar
¥ 3g Waifafesdt feg g2 as ot wa-
grac g, fragr aw s foesl qe g,
ar wEAE eTgdsey X @ fewer
$ow. & @ 9T -ag IifafaeE
wil @ N B, Jeifalacd oide

sft wmqa angrat ¢ wdifafasdt sde
X & are A1 afvwde gt &

ft @ @ & Faw ag weAr
wrgar g fs . @ g gl awd
@ g, @ A mfwwr STar @&

AR GET W1 g QIFAEA T Wgar
g fs %3 ¥1f ot ara gt &4 § foad
o grag §, Mo avgfeafr & sw
T gww ww § o agt 0% aehe
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qzeg w1 4¢ wgal & fF gn & Nfedwnt
§9 ®Nil § HAET GAA 6 aw o Y,
atay &t sqifawa ag { Qur w1 GT—
Treaar g giamTfFw g, @
& wdwe 7 w1§ 309 TE & | . AL A
Y, & gHa<T g ag 61 fedy war §
I €8 ¥ g8 27 % g9 F quer o7
ot Qfadtas aafat @ g9 v, S
zifent qv 37 & afeq™ 1 w19 ogud
& fa¥ ag frar mar --m@ T@r MW
AT, 7Ig q YT {&T R AG 4X...
(wawm),..zw faefadr & O wiw-
qgATE & W § W § ag AmiaT W]
wrgar g fr g% 9T & g ara &) Fifw
w9 fF ag giv-1eae a1 o § ww
T @l AqdET grm, 3w K s
@fi@ va0 3T FT U Tgeq o |

st wrATaY AW aA (wfeg) ¢
SIEH qF WIANT & YAqd WEAH =T qeEa
FrgrEa g, agaacad fag gt g §

ey ga ¥ ¢ fag graag @
sMigT & Neasy ¥, IM WA WH-

wYafear ¥ qfage arer & @dT ¥
W gFER aga a7 S fwan O
T % F9T agy 9 Wifaw @ ¥ 99
gag W aI A gf fqwnlg @4 & 99
¥ TH W WIRWY & KWQ W F T
@i wefiga §3@r ...,

wegy AERA ;ST AMTE ST N
ar # qfgd

ol FIATIT NeTE AW : AT ¥ 4R
%y w@r §-5F 4F AT & yaqd aoaw
—ot qrew ¥ fewrs gk § o oriw
we et g W & & owf dwe
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This is & matter : which would: be  cleared
only after the inquiry is completed, As for.
as the registration of the case is concerned,’
it is a fact that on the 2Ist January 1971 a
case has becn registered not only with
regard to the import of one type of pipeline
from Czechoslovakia but seamless pipes
also. CBI is making an inquiry.

SHRI ATAL BIHARI VAJPAYEE
(Gwaliar) : Registered against. wham ?

SHRI P, C. SETHI : Against the officers
who werc responsible for the import of
pipes.

SHRI INDRAJIT GUPTA : Earlier you
said that responsibility cannot be [fixed
until the CBl1 has conducted the inquiry.
Now you say that a case has been registered
against those who are responsible.

SHRI P. C. SETHI: When a decision
is taken by a group of officers at different
levels then it will have to be decided as to
who was actually responsible for it. In the
case of one type of pipes to be
imported from Czechosolvakia, i
would Jike 10 point out that ultima-
tely those pipes were not imported and only
a letter of intent was issued. In the second
case some pipes were imported, These
cases have been registered and CBI is look-
ing into as to which group of officers are
responsible for this and whether there is

any prima facie, as far as these imports are
concerned,

off wrw fapdt FTwddl @ weqw
wea, & qF smwemr wr wwA ST
'nsenﬁt_'_

Heaw wiven : xg ¥ w7
st wrw faprt avdy ey g
ik 1 471 Fre {S) AT €Y ¥w @
# Tn¥a 2 % 7z vaw & Wy a
mti W A tqumihq'
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oY qPTARA W WX ¥ RN X
aifpad &7 swaal & oraww Eav
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1248 brs.

PAPERS LAID ON THE TABLE

GOVT. REVIEW ON WORKING AND
ANNUAL RLPORT OF NEYVELI
LIGNITE CORPORATION LTD.

THE MINISTER OF STATE IN TIIE
MINISTRY OF STEEL AND MINLS
(SHR1 SHAHNAWAZ KHAN): 1 beg
to lay on the table a copy each of
the following papers (Hindi and English
versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the
working of the Neyveli lgnite
Corporation Limited, for the
year 1969-70.

(i) Annual Report of the Neyveli
Lignite Corporation Limited, for
the year 1969-70, along with the
Aydited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Pluaced

in Library. See No LT-427/71]

NOTIFICATIONS UNDER ESSENTIAL
COMMODITIES ACT, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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SHER SINGH): I beg to lay on the
Table a copy each of the following Notifica«
tions (Hindi and English versions) under
sub-section (6) of section 3 of the Essential
Commodities Act, 1955 :—

(1) G. S. R, 777 published in Gazette
of India dated the 25th May, 1971
rescinding Notification Nos. Q.
S. R. %918 and G. S. R. 919 dated
the 10th June, 1966,

(2) G. S. R, 778 published in Gazetto
of India dated the 25th May, 1971
rescinding Notification No. G.
8. R, 921 dated the 10th June,1966.

(3) G.S R. 779 published in Garette
of India dated the 25th May,
1971 rowcinding Notfication No.
G. S. R, 1736 dated the 13th
November, 1967.

(9 G. S R. 780 published in Gazatte
of India dated the 25th May, 1971
rescinding  Notification Nos. G.
S. R 999 dated the 18th April,
1969, GG S. R. 1000 dated the 19th
Apri, 1969, G.S. R. 1835 dated
the 29th July, 1969, G. S. R, 265
dated the 20th  February, 1970 and
G. S. R, 66 dated the 8th January,
1971.

(5) G.S R 781 published in Gazette
of India dated the 25th May, 1971
rescinding the Sugar (Restriction
on Movement) Order, 1970
published in Notification No. G,
S. R. 1048 dated the 22nd July,
1970. [Placed in Library. See
No. LT—428/71|

uY srea fagrt armd (varfeax) -
ATy wR1ga, § W ¢AAT ¥ oF
AEATM T AT ATFAT § | o Rty
gArede AT & fTgay wlreaaefog
ggediw somat af feeedv and g7 §
w7 G wA g o arfeewt & 9
MR FIRY g el



191 Res. re. Ordinance and
[ wzw fagrd amddy]

g ¥ 5w @ & s ) afe
wifeoF FRET W& ML F "gT W
favare ¥ & o amew &

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K KHADIL-
KAR) : Sir, if you will direct me ] will
certainly give it.

MR. SPEAKER : Yes, later on.

SHRI BIRENDER SINGH RAO
(Mahendragarh) : Sir, 1 want to point out......

MR. SPEAKER : This cannot be taken
up in this House, It should be done m
my chamber,

SHRI BIRENDER SINGH RAO :1 do
pot know how Shri Bhushan is always
Jucky.

MR. SPEAKER : He cannot raise it
here,

12.49% brs.

STATUTORY RESOLUTION RE.
MAINTENANCE OF INTERNAL
SICURITY ORDINANCE AND
MAINTENANCE OF INTERNAL
SECURITY BILL—Contd

MR. SPEAKER : The House will now
take op further consideration of the Main
tepance of Internal Security Bill. Shri
Murasoli Maran will continue his Speech...
1 find he is not present here.

SHRI. S. M. BANERJEE (Kanpur) : Sir,
yesterday whem you were not present here
we made a fequest that the time for this
Bill should be increased. We wanted seven
thours for generai discussion and two hours
fox the rest of the stages,

MR, SPEAKER : This was decided by
the Basiness Advisory Commitiee &ud laier
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Security Bill
SHR1 S. M. BANERIJEE : I san move
& motion that time should be extended to
ten hours,

MR. SPEAKER : No. This was decided
by your ownselves. Balance ss already
two hours more,

SHRI §. M BANELRIJEE : The Business
Adwvisory Committee decided that it should
be given seven hours and you sad
that vou could extend it by one hour
more, iIf nccessary.

MR. SPEAKER : Half an hour or so;
we will make that marginal adjusiment.

DINFN BHATTACHARYYA
Half an hour 1s not enough.

SHRI
(Serampore) :

MR SPEAKER : Do not gel me com-
mitted on this.

o TR ATITNIG : gH AT AT AR
FA &1 g9 fwar s w@r @ i A
zigw Wt A & 7. (swwww)...@w
o &g M EN H afeT W ¥ W
AFA F1NFT av @ § g

oft gw. TS A (fRammET) -
Feqd agzg, &9 §F addr e
st oulfadta &g F wigq! Y gAT 1 qF
#AR=T w1 aa qyag  f5 QY AaT ow
6T FiW T TAARE & FI KT I Q
§ 1 & anwar § a8 9EaT ) W% & o
@ <Y AaEl 7 OF gy fRewe qaaie
FF s M I AN U@
w5 w1 s pead fawifd fas €
aww fearar wEgar g W F gRAS
favaifed) aga & a®d &1 qud get
% N A o DA & Bfwr mw gmfew
it fe afy w1 safer A
g L we wor N TeR fadi
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fear anar §, sas faear A <t T
% 1 3g a1 s AT 2 Afew wE
wragE AR Sayfady @y agr 0% AR
g ¥ wafe gw fas 37 ¥ @
T 5@ § affs a7 safeg gow & o
T 7 FT Y, g W Q@IUF H Y
&1 9T 3@ A A N ¥ A A B
@t e #r w u@d N gresT T
fasizma &1 qmr @ afesare s
qgar ? fagd ndegA ¥ @ gow WY aga
T€ wqafiaa ¥ wive 7 aw feary

tafqn Ty TaART FT B &) wrar §
f& ag g gew & Ay &Y w0
At A wwd g3} ¥ oy ¢@ e
qgd awa ¢ 1 wa w1 frara & wear
g T 3aF feg a3y /3 & ar€ SarAr
Te{ A vy @ aife e AT AR
A9 OF | ¥W AR vn fpgea & aw
¥ aga A NS MAAT gRT N AT A ]
gafeq aga g & @9 org st B
wa q7 7g faw ay § wifs a7 Tad
TqraT H)T AT 7€) ®T ST FHEAT A

agr v ag &gr 74l fe gw fas wr
BFT aga warm § @ g § sy
wrgar § & s am aifefese odte
¥ gid @1 fgarw smar o1¥ A ag
g ftr e & smar A @ AR s
ANy ANz waved w1 fgma samar iy
N wg Q) wedT ¥ smar aE gy
Cak awer o I FWA ¥ ¥ AT M
M ¥R A qagd v § I 5
fengd awr agt &0 & wxary idf §
it dyg W st waew & A qrodedt o
¥ wgnt wigar g fie 30 ot wER 0

o oaff &) wan fod I @ W
B wwar & W fe o de & a9 tuy

Security Bill
w7 619 570 § | s@faq & sgar awgar
g fe @ fas o o g ar wnfen
AT (W 98 HT T W gy 2T o
@ 59 9% & iy wau dar @ awar
2 =Rt Y & T gwr o d
wwaEar ¢ wdifon wadiiz ol dew
P EFfoqrdac e 1w faw &
QA ¥ et 9T w1 wiw )
WA @ ¥ afeF maz feRRa )
W g ¥ fawr @A d 9 ved foo
% faw &1 og Qacaga awd & 1 fm
w91 fediRdY 9T By aft &, foawy
fei Rt T ydmr Ay Al oY 5 o
w #§ feaRet &Y qafe &Y dw woar
q1gY € agT M7 %7 faw ¥ FaeTs e
AT 33T @ § | SfeT A8 auw ¥ ag
g meT e aroddr ot & wr @ ma
& ¥ W agT 9T 2y T HY qrave I
RE? Haga 5 ard N wod
R & (T aizazy afeg & & 1,.,
(vowww)... gaEe o) TaEew A ¥
A7 gy ' e TeAdE e efem
FEnE faee o hear w1 N Wy
T®A ¥ fou 773 7 ¥fer oisr o
whr qur Afefers gy & fou,
FaifE &y # Iy Arw agy fie af §,
gz wrgfaca) ¥t Agraar $T T §1 98
¥ wafread YA & 5 ) gy @
wn o defyE e A A K e ag
#g¥ & fe Wil ey Wwfe &
frar § 2} o7 e &Y w197 W@ W
werf & fag o Peay ar <gr § gawd

gefesa sT @} €1

agt a7 ag W T qav {5 "ty sy
¥ g} W om gA. o, ma@;
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g¥T™ ¥ 9 I7% M1 g3 FrgT @Y
fraraa 1 & saar qgn § f& oane
s¥g ¥ fag W 7 Frg Ay @ AgY
§ afer a3t 9T M3 Jg wAT AW
§ 1T 7z @18 I W)z Fw I
=7 Wy me I ¥ gy ¥, grr
w9 F1 qFANE F W § orawigy
w0 W ¥ amme ol F g 9t 3eAA
agerar sy § a1 Y Al gq gwT W
"daq FTA7 9rgY § a1 IR O N TE
w1 a7y fear sam W% gaR I 3
¥ fegr a1 gAR Wigpg A @
aidl # qmy & IR 36 4 A7 W}
aied A §—ug I Swr sngfred
N AE A AT T o ..
(smmam)... 9 IAR N ¥ F@r
T wAeY ot &t & Ry s g
¥z wrgfaee miag IFATY ) FA T
afwr gart A, . A M gk
wifsed ¥masq § W ¥ g7 0 W
g & f5g & £ W dqre 7
w17 &6 § IvEm ¥ 48 Y | wiuE
Irgrd & aAge D fgrd 4 sma
yfE) s e w1 A § ok s
g Ty @ A Nymd FafE
arefy 1 3y oo e w8 e
fe g8 faw &) ORF 9@ S Tfge o

SHRI AMRIT NAHATA (Barmer) ; Mr,
Speaker, Sir, 1 was lisiening ¢« the spesch
of Shri Jyotirmoy Basu very ;tientively and
he betrayed his utter lack of understanding
of the situation and roade a profoundly an-
* arxist analysis when he saji that this Bill

an attempt..
M
B MR. SPEAKER : You continue after
ik,
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We adjourn for lunch to meet again at
2 O*Clock.

13 hes.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The lok Subha reasscmbled after
Lunch at three minutes past Fourteen of
the Clock .

[MR. DEpUTY-SPLAKER in the Chair]

STATUTORY RFSOLUTION RE. MAIN-
TENANCE OF INTERNAL SECURITY
ORDINANCLE AND MAINTENANCL
OF INTCLRNAL SECURITY
BILL—conid.

SHRI AMRIT NAHATA : Mr, Deputy~
Speaker, Sir, Comrade Jyourmoy Bosu, in
his speech, said that thus Bl 1s an instru-
ment to prop up the tottering rcgime of
Mrs. Indira Gandhi. Now, Sir, this 1s a
very fantastic and almost ridiculous state-
ment. Anybody who has even remnants
of commonsensc left in him would agree
with me that the present regime of Mrs,
Jndira Gandhi is not at all toitering. He
said that this Bill 1s an ample prool to show
that it is a semi-fascist regime.

Sir, in the last Lok Sabha, Shri Bal Raj
Madhok once called our Prime Minister a
dwctator, The mantle has now fallen on the
very willing shoulders of Comrade Jyotirmoy
Bosu.

Shri Atal Bihariji quoted Shakespeare
and said that what is there it & name. This
18 just the same old wine in a new bottle.
Bat he let the cat out of the bag when he
said that he would support the Bill if it was
called the Treason Bull.

So, it scems, the opposition is only 10
the name, not to the contents.

Our Minister, Shri K. C. Paat Iabourcd
hand to indulge n/an airy mwlﬁ
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Shri Atal Bihari Vajpayee. 1 am too pedes-
trian indulge in these exercises in abstrac-
tions concerning individual liberty and State
security,

Just as it was a painful duty on the part
of Shri Pant to defend the Bill, 1 feel duty
bound not to extend whole-hearted support
or a total support to this Bill.

It would be a breach of trust that the
people have reposed in me. In my consti-
tuency, therc is 350 mile long border with
Pakistan. The aims and objects of the Bill
mention events across the border, 1 think
therc is a border on the east and there is a
border on the weost, Along the western border
in my Constituency Muslims, Scheduled
Caste people and Caste Hindus are almost
in equal proportions, About 35 per cent of
the population is Muslim. You will not
find a single constable in the Police, a single
peon, or a single clerk anywhere in the
Administration, who belongs to the minori-
ty community,

There is already a Preventive Detention
Law in force in Rajasthan. The people in
my constituency fell very much harassed by
that lawless law,

1 want to tell you some of the concrete
examples and I want to express my own
genuine apprehensions that once this Bill
becomes an Act, it would further add to the
hardships and the fears that beguile my
people, Magistrates would be entrusted
with the task of enforcing this law,

There is one young boy-bis name i3
Morad Afi Abra, a muslim boy from my
consiituency,---the first to do his M. A.
from Aligarh Muslim University. He want-
cd a job, A magistrate called him. He
askéd : “Have you done your M. A. from
Aligath Muslim University 7" The boy said,
‘Yes, Sir". The Magistraie said : “Then,
You are a Pakistani spy; don't enter (he

district.”’

SHR] 8. M. BANERJEE : The Magis-
trhleshowld bs sacked.

Security Bill

SHRI AMRIT NAHATA ; There is a
law in my State. ‘This law says that reli-
gious buildings cannot be constructed without
permission. Now, the Police makes a report
that such and such a mosque is built with-
out permission. The case goes before a
Magistrate, The Mugisirate says in his judg-
ment, {rom the police records, [ find that
the mosque has been constructed without
permussion., It was constructed more then
150 years ago.

I have personally visited that mosque,
That mosque was ordered to be demolished.
Dozens and dozens of mosques have been
ordered to be demolished by the Magistrate
without taking any evidence of any sort of
people. Police constables and Iatelligence
people, the Border Sscurity Force, the
Central Intelligence people, even the
patwaris and other officials in the area are
supposed to  be the guardians of State
security, During days of recurrent droughts
if a man goes 10 some other place with his
cattle and goats in search of pastures, when
he comes back, the patwari tells him,
Either give me such and such a bribe, or, I
will report that you had been te Pakistan,
This Damocles’ sword hangs over the entire
population of thec border region. It is used
as an excuse for extracling money, goats,
ghee, and even girls from the people. They
are loyal 1f the policemen are bribed ; they
are disloyal if they refuse to bribe the
policemen.

And, Sir, the person who is in charge
of the intelhigence there is notorious for his
bouts and for his wanton <cvenings with
wine and women, It is common knowledge
that a largo number of police authorities
are in coliusion with smugglers. They are
corrupt. They are rabudly communal. They
are in leagu¢ with anti-national elements,
and Government want to arm these very
people to safeguard the security of the
nation and to keep a watch on spjes. I
am afraid that this Bill will create more
bardships for my people. Distrust begets
distrust, You assume that every man who
belongs to (He minority community is
disloyal. You harass him, and you take
away his lands, You would be surprised
to know this during these elections, if a
patwari went to the returping officer and
#said, "Yos, this, person’s name appears og
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the electoral rolls, but he has been to
Pakistan, then that person was prevenled
from voting. Hundreds of such persons
whose names did appear on the electotul
rolls were prevented from voting by a
report from a patwari. A patwani who 1s
in league with the feudal rcactioniry
elements, a patwari who 1s the neo-tyrant
of the village, a patwart who harasses and
extorts money from thc people 15 the
guardian of the sewurity of the State, and
s0 also the police constables.

Calttle does not know where the border
is. It often strays into Pakistan and Pak
cattle often strays into India. 'Then, these
people who guard the security of the
borders, enter into some sort of agreement
with the people on this side or on that
side, and they take money from the people
on this side or on that side and then arrive
at a settlement and the cattte 1s returned or
not returned.

S0, my obpectlon to the Bill 8 very
empirical, very practical. 1 do not know
what security of State or what inc'ividual
liberty is at stake But 1 do know tnat this
Bill, an apology for which s alrcady
existence in  Rajasthan, when enacted will
create far more difficulties, bec: use the
people who would administer this B |l when
it becomes law, and who would be é *rusted
with these vast powers would h: s the
people far more than what they ar | ready
doing. 1t is true that some safegu s have
been provided 1o this Bufl, but th &  safe-
guards are meaningless. a

Anybody can be detained for  days or
22 days. But it is not the actual ‘tention,
but it is the threat of deteni* n which
matters. The elected Pradha of one
paochayat samiti was detained, Jhat was
the ground ? It was that he  vanted to
bring back those Muslims who hiad gone to
Pakistan during the 1965 war. , No proof
was ever advanced, and no oviglence was
ever recorded, and he was ddtamed for
months together on the imagwagy plea that
he wanted to brmg back those jiuslims who
bad jeft the country for Pakist n during the
1965 war.

SHRI JYO TIRMOY \J (Dismond
Harboyr) ;: Was the Pardbso a ]
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SHRI AMRIT NAHATA : Yes.

There is another aspect which I would
like to mention, [ want to impress upon
the Government to understand the objective
conditions 1n our couniry as they prevail
today. What 13 the main threat today to
the internal security, internal peace and
order 7 1 am afiaid the Government are
very complacently sleeping over the dangers
that loom large on our houzons  Let us
not ignore those dangzrs, [am at least
very much perturbed that if the things are
allowed to continue as they are continuing,
soon we shall have a spate of commuanl
riots in our country, [ want to wain this
Government that 1f night from now onwards,
the Guvernment do not take precautionary
measures and do not arm themselves with
powers, they will be taken unawarcs, and
all along the country we shall have 2
horrble scene where blood will agun shed
in the streets,

We know that refugecs are coming to
our country. And millions of them have
come 1n. The entire nation, and 1 am sure
the entire progressive mankind, is n full
sympathy with these refugecs, But howso-
ever secular, and howsoever patriotic and
howsoever belenguered and howsoever
harassed these refugees may be, history
shows that all over the world they are the
carriers of poison. But for the Palestinian
refugecs, the West Asia problem would have
been solved long ago. Let us not forget
that it will create complications in our
country too. There is not only a burden
on our economy, but [am afraid it will
create poliical complexities also in our
country. Government must guard itsolf
against the dangers of theso political comp-
lexities, 1f there iy any mect for drastic
action, I think right now the RSS must be
banned if Government wants to safeguard
our internal secursty and order, Lat the
RSS and other communal Organisations be
banned. If they do not do it, but brng
such abstract Bills before s, for which I do
not think conditions warrant. 2s i do not
think there is such a threat to the security
of the covatry from outside or from spics
thers isno spale of sples coming from
Pakistan ; [ sm sure about it we @r¢ 0ot

golng to soive pur ptabisns,
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SHRI JYOTIRMOY BOSU : That was
why your Prime Minister awarded Padma
Bhushan to Shri Hansraj Gupta, RSS Chief,
The man was arresied after Gandhiji's
murder. We know about this undergiound
collaborution,

Ll

SHRI AMRIT NAHATA ; The situa-
tion warrants drastic and bold action against
communal organisations which Government
tried once in the last Lok Sabha but
retreated because of the very misplaced
opposition of the so-called leftist parties.
I would urge upon Government to realise
the real dangers, not imaginary oncs, and
take action against these dangers,

SIIRI 8. A, SHAMIM (Srinagar) :
There has been a deliberate attempt on the
part of the Congress parly to make this a
dcbate beiween the Communist Marxists
and Guvernment. That impression is incor-
rect ; thus is u battle between the forces of
democracy and those forces which want to
stifle it. This should Le understood at the
very oulsed,

It was in 1950 when the Preventive
Detention Bill was first introduced by
Sardar Patel and he preambled it with the
statcment that it was a very unpleasant duty
and he had not had threc nights sleep when
he thought of introducing it. This {ime the
Bill was being introduced by Shri K. C.
Pant, but 1 did not see any anxiely or
agony on his fuce ; he was wearing one of
the most churming and disarming smiles
and others of his party were applauding
him tor having done something extraordi-
narily beneficial to the mankind and this
country. That makes the dilfercnce ; the
sense of guilt when the Bill was first intro-
duced has completely vanished now § it has
now turned into a sense of glory, as if they
were doing something extraordinarily good.

May I invite the attention of my learned
friends as to what the confict is 7 Who does
not want the integrity of the country to be
preserved 7 Who says that democracy and
demdcratic institutions should pot flourich ?
Who would not like to hang all those who
are out to destroy democracy and its institu-
tions 7 So what is the conflict between you
8¢ s ? Both of us are agreed op that.
The conflict is when you say that you waat
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to sit in judgment, when you want to decide
for yourself as to who is a trator and who is
a risk to the security of the country and who
is not ? Our entire judicial system is based
on certain principles of natural justice,
BEven if you see a murder being committed,
you cannot simply hang the murderer. You
have got 10 go to a court and prowe it,
You cannot even convict a person for his
confession, with the exception of Nagarwala,
of course-—that is a unique case. If you
want to hang Jyotirmoy Basu on a charge
of murder, pleasc hang him, but let him
prove his innocence in a rcgular court of
law, Let charges be framed as they would
be framed ordinarily against any ordinary
criminal for murder, But here the offence
has not been committed, It is only likely
to be committed. This basic difference
should be understood. You want to prevent
a thing ; therefore, you take a more drastic
measure. The basic conflict is this We
agree that ciminals, people who are a
security risk should be punished, bat who
will sit in judgment ? Your justification is
the integrity of the country. That is the
danger, This is what Yahya Khan has been
saying for the last 2§ months, that is how
he has been massacring thousand of people.

SHRI VAYALAR RAVI (Chirayinkil):
He is equating the Government of India
with Yahya Khan, This is objectionable,

SHRI S. A. SI1AMIM : These are the
dangers inherent in the situation where you
give arbitrary powers to the ruling pary.
(Interruptions) Like Hitler before him in
this century, Yahya Khan is inventing,
creating justifications in the name of the
intagrity of the country, in the name of the
solidarity of the country. And who does
not condemn him, that butcher of
Pakistan ?

SHRI VAYALAR RAV1: Tle is the
man who supported Yahya Khan.

SHRI 8. A, SHAMIM : 1 want him to
withdraw these words. This is an insinua-
tion, It is only because he thinks that 1
am a Muslim that | can be maligned. Mr,
Nahata from the other side gave 8 very
brilliant exposition against the Bill, but he
pever interrupted him. I have supported
Mujibur Rehman, 1 condemn in no un-
ceriain terms Yahya Khan, Do not put a,
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premium on irrationality, Do not dictate
what [ should say, in what language |
should say.

Much before you starled ruling this
country, greater tyrants have ruled the
world, and they had their own justifications
for killing people. Here you are not Killing
us, you are secking justification for de-
priving us of our freedom, That is the
analogy. (Interruption)

SHRI PILOO MODY (Godhra): 1 do
not cxpect that the members of the ruling
party will ever understand what freedom is,

SHRI S. A, SHAMIM :
pinching them.

The shoe is

MR. DEPUTY-SPEAKAR : You have
very little time. Do not provoke controversy,
Come to the point.

SHR1 S. A. SHAMIM : I am just saying
what 1 fcel about it, and the hon. Members
on the other side are quite free to counter
my arguments. We have listened to the
beautiful garments of justification which
they have woven from the fabric of their
own prejudices. We uarc entitled to see
through the game.

So, no such situation existed in the
country and it does not exist. This country
has been ruled without the Preventive
Declention Act for at least one year, from
the time when the Cungress Party could not
get it renewed last year. What has hap-
pened during this one year ? You had one
of the most peaceful clections and peacc on
the borders too, according to the Prime
Minister and her supporters. If the country
could be run without the Preventive
Detention Act for one year and with peace
on all the frontiers, why cannot it be run
even today 7 What is going to bappen ?

The provision for an advisory Boaid is
being presented to us on & platter as a con-
cession. You are 50 generous, so kind to
humanity, to your citizens, \"e say that
these Advisory Boards will be of mo effect
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because you have deprived them of the very

process of law, the legal process, the legal

procedure, which is the basis of our admin-

istration of justice, Let us see the other

coumries. We arc trying to ape the British

pattern of democracy. Let us see how
Britain faced the danger, placed in a
similar situation, may, in . much worse

situation, DNid they resort to the Preventive
Detention Act or the Maintenance of Inter-
nal (IN) Security Act as you have ?

It i< said that these are men of integrity
who will nol misuse it. 1 agree But then
you are not likely to be there for all times
to come, This Acl can be handed over
according to your own assertion to Jyolur-
moy Bosu, Atal Bihan Vapayee or some
others who are not. according to your
definition, as pious and considerate as  you
claim to be So 1 is not a question of who
wields the instrument ; 1t 15 a question of
what is the nature of the instrument.

My ume has been taken up by inter-
ruptrons and 1 shall conclude in a minute.
1 um a witness to the practical application
of this Act in the Siate of Jamnmu and
Kashmii. In  September, 1963  Bakshi
Ghulam Ahmed happened to be the greatest
patriot living : he was the Prime Minister
of Jammu and Kashmir State. But 1n
September, 1964 this greatest of all patriots
was arrested under the PD Act, The
charge : e was going to move a no confi-
dence motion. This Act gives power (o the
Deputy Commissioners and District Magist-
rates ard all of them are not as pious,
apparently, as Mr. Pant and my hon.
friends on the other side, Onc day will
come wi.cn you will not be in power, my
friends, and you will be hauled up by the
Deputy Commissioners, At that time also
you will find defenders in us to defend
your rights just as we are defending the
rights of millions today.

ot g. 4}, wwi (a¥aq): STEAA
wgRa, &% aga § wraw ¥ am 6
wga § mia & qra &7 ot s2w fagrd
Fiodefy, | Qg A, st oMfads W
A Y TR B, g W AGIAA W
I | e ATe] & o g R
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g fe faad@r «edr six gt 4
st sfrdT &g w1 N w@ifgy o I
& gfus wed) st Qe arg s aradd
¥ &Y 1 YT oY O D T G TY wFA
& 2@ ¥ (g TR @S & waAdT qzel
® fao ¥ w18 o@r At @, 0w gAY *
frOdt &, =@ gies H M orgEr R
faaey § ot mge W & Afew |/
qadtfas argl § U FR ¥ fau oF
wadAifas gheRa & ga o s A
v fam &1 faetg frar 30

TR @t ¥ A o famw w1 fqdw
F gU TPT A AF Fg TNl 1 A
wasAar & a9y § o 7218 aw @ f
Hit 37 aug oy fadf awwT A aq
@ GIHIT A 79 AW H A I TG B FAA
am¥ F, gasl ot fas fem sl a8 (&
TAY T4 FIFT IR g} FAT 9T |

fegmamar g fs oz wiqw wd
WTH IgAY WAST @ 199 & @WN ALY
arar & 1 wa (950 § Zam} Bw ¥ dfawm
qE 3T A AT, A IEH TH TEA Ag
g 9% gvT & gWL AW & 9% 9% Fa)
F1 I qIE FT FIT ITA_FY AALTFAT
9} (smaumw) gafan f oY gk R &
AT ¥ 3E9F &, IJ9FT AV W gE@A
T a5y &, Ufea 2or ¥ s WY A DR
wrr &, & W md o enfada ag &,
ot fadel & gt o w=F AR §,
(saaam) o afgar &) A § fasw
aff #X &, ford o} widww fearcas

g €, Smavasar 9EY 9T Ak faerw
FTTATE & o1 qF |

At gedd WY ¥ ww smferng
WIS A ary v | & 9y Ay g

Security Bill

g 5 ag fre 9 & fou srandy «amgd
21 2o AT AT A w31 & 3z wAwaT
Ngr@MTsmI Y § F @
Aty ®Iedl ¥ T WA gt §
=W Aw § oY @A, gear T FE-uIT FW@
arr §, oY Sy fa?u & gwk 0T 9= §,
¥ . 9t ow, @ 4. (o ) §”
AgAArze qET § o 4y oy T
qifzal & fAn ¥ aafsaqa sed @Ed
g Ag N F zw faw o fady
faar, afeq ara  ag @ sar fF wg
TaT dme ¥ o 533 & fog ot §
(e@aum) & = ol ®Y wgar wrEan
frsetd @ oa ¥ 5z o fw
WOF) TG F) FE@ A &, WO €q

FAT A4 TQ@ &1 (smAw)

9geft a1 IF g ¥ AgY smaAr @ ) Iy
¥ T 91 A §9 ®T F JAfy Oy
¥ fou fae e7 g2a ¥ s oo & ok
qgAGHI A1 (smwen)

ag wer aar € f 30 F o Ay
#1gA &, 9% afed @t avi F faons
FEATH F W GFAT &1 F 72 Iraar
wigat § f& TwRw 57 § IRY &
FEATG F WIAN—a7 5l 8 gear
& sy, /@ mifia an 3w & gRew ¥
fagg qquy g1 @ ? A giow 48 @
feda ¥ w7-Nar & By gau dqar
Fx faar aur @, falt &1 57t ot gfan
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W@ar W oeFAT ¢ (swam)  @nT
nENTA{ FAD Gaer s 5 fedema
T9a R, 1 39 wwfEr N gra fegr s

fear snaama

stafig ygeam N g fr
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FEATE 0 1 & Y wgAT Wgam
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fagrdy avaydy, =Y dg A9, o v
¥9 A = oA, om. FaAf § fA¥aw
w511 5 <&fs ag wqa 30 & geen &
fom, slx &Y = fgamas #tfg &
fagra 77 2, 3= fgaras sarfgar
@ ¥ Ve & faw qamar 1 wWr 8,
fed %1 3fsa 5 & foo ad), zafem
¥ A%l quqT F3 1

% aXf & arg § oo fqq 5 audq
Far g |

SIHIRI R, D. BHANDARE (Bombay
Central) : Sir, having heard the speeches
of some members of the opposition, | am
not surprised that they are opposing this

measure,  Mr. Bosu professes democracy
by lips, but in fact he is an agitator by
profession.  Whenever [ look at him, |

always find him agitated. But I am sur-
prised that Mr., Vajpavee has joined in
raising ths voice of protest along with the
CPM member,

SHRI  ATAL BIIIARI VAJPAYEE

(Gwalior) : He joined me.

SHRI R, D. BHANDARE : [ do not
know whether he joined you or you joined
him., Anyway, your voice was one with
him against the Bill. | think Mr, Vajpavce
also is democrate by profession, but when-
ever he speaks, he is a demagogue by
practice. 1 am using very mild term, He
is bordering on the line of fascism and
demagogy. Mr. Piloo Mody is a democrat
by business, but a humourist by habit. He
would always like to humour the House inlo
laughter. From that point of view, he
opposcd the Bl

1 agree with some of the philosophers
that liberty as an all-precious thing is to be
safeguarded and respected. But at the
same time, democratic civil society must
be preserved at all costs, if necessary at the
cost of liberty and life of some individual,
This measure should be lovked at from
that poiat of view, There has always been
a cooffict bstween liborty and adthority,

Security Bill

between individual rights and civil society.
This conflict has heen tried to be solved
at different stages of history by every
nation. Therefore, we must look into the
Constitution itself to find out whether the
Constitution in fact tries to bring about a
reconciliation between liberty and authority,
between a political society and individual
intercsts. What is the scheme of article 22 ?
It tries to bring about u reconciliation in
such conflict.

1 may inform Shri Shamim that ours is
not the first country which has tried to
bring about such a measure. Shri Shamim
said that UK had gone through many agonies
but she did not find it nccessary to pass
such a measure. I do not know whether
he is aware of the fact that during the two
world wars England also had what is known
as the Defence of the Realm Acts and the
Indeminity Act which were repealed after
the war. 1 do not know whether he has
read today’s newspapers where it is stated
that action has been taken against New
York Times. 1 am not justifying that
action. I amn only giving it as an illustration.
Even USA had the Internal Security Act of
1950. T'ven today they have also the Federal
Anti-Espionage Act. Australia also has simi-
lar measures,

1 would ash Shri Vajpayee whether he
really and sincerely believes that conditions
do not exist which call for the enactment of
such a measure, Is he not aware of the
fact that Naxalites are found all over the
country ?  Some six months back a map
of 1ndia was published giving the spots
where the Naxalites are carrying on their
activities. 1t is soen from that there is not
even a single big town where Naxalites are
carrying on their activities. Therefore, those
who believe in democracy should not forget
the present political conditions in our
country, I ask Shri Vajpayee why he wants
to commit political harakiri by joining the
Communist Marxists in raising this
question,

The scheme of this Bill is in conformity
with article 22 of the Constitution, That
article envisages three conditions for any
epnactment relating to the detention of
people.  Firstly, there must be permissive
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limits, Whenever a Preventive Detention
Act or Toternal Security Act is passed,
the permissive limit is the first condition.
The Constitution envisages that democra.ic
institutions must be preserved at all costs,
But for want of time 1 would have quoted
John Stuart Mill, who said that institutions
are the creation of men and, therefore,
they ought to be preserved at all costs, if
necessaty, at the cost of the hfe and blood
of the tyrants who world like to destroy
such institutions, This principle has been
accepted in article 22 because it expressly
lays down that no person should be de-
tained without a particular limit, That has
been sought to he done under the Bill.

Secondly, it prescribes the minimum
procedure which ought to he foliowed. The
third limit, which has been laid down by
article 22, is that the person detained must
be given information as to the grounds on
which he should be detained. The per-
missive limits are laid down in the Bill,

Can Shri Vajpayee, or for that maiter
any person who has opposed this measure,
say that it has not given certain safe-
guards 7 Let e point out to  clause 3,
sub-claure (1), whiclh Jays down safeguard
number one.  If the subordimate detains
any person, that  subo,dinate authority must
inform the State of tlus fact within 1welve
davs, unless it is appioved by the State
Governiment in the mean time.

Then, clause 8, sub-clause (1) says, that
tl.e grounds of detention must be enumerated
by the duaining authority within five days,
Under clanse 10 cvery case of detention is
to be eferred to the advisory board within
thirty days from thc date of delention.
The fourth safcguard is that the constitution
of the advisory board under clause 9 is also
euvisaged,

Who are to be the members of the advi-
sory board ? They should either be Judges or
persons having the status ol Judges of the
High Caurt. They have to go through the
papers or ricord placed before them,

Then, the Hifth safeguard is that the
principle’ of natural jurtice s also incorpora-
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Government that the right to cross-examine
should also have been incorporated in this
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SHRI ATAL BIHARI VAJP/.YEE : Do
it.

SHRI R. D, BHANDARE: I am sugges-
ting it.

SHR1 S A, SHAMIM : It will will not
be accepted.

SHRI ATAL BIHARI VAJPAYEE: If
they do not accept it, you oppose the Bill,

SHRI R. D. BHANDARE : Because the
proposal has not becn accepted cverybody
must resign, what a fantastic propositioa
my hon. friend is laying down.

SHRI ATAL BIHARI YAJPAYEE : Let

him not resign, but let him oppose the
Bill.

SHRI R. D. BHANDARE : As a jurist
1 am suggesting a point which may not be
accepted. Even vou would not have
accepted it had you been in his place,
because you are more demagogue than
democrat,

Apart from the safcguards, articles 32
and 226 are not taken away by this Bill,
The detenu can go to the High Court or
move the Supreme Court,

SHRI 8. A. SHAMIM : But he does not
have the facts : he has only the grounds.

SHRI R. D. BHANDARE : Under
what grounds or under what conditions can
a detenu move the Supreme Court or
the High Court? They are, firstly, if the
grounds are not stated; secondly, if the
grounds are vague or irrelevant ; and,
thirdly, if there is failure to report the
matter {0 Government. The detenu must
be ailowed to make representation. There
is alko .the Supreme Court which has 1aid
down s0 many precedents that qven the
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clements of objectivity could be taken into
consideration,

If these safeguards are not sufficient and
if the present conditions require a Bill
to be passed, could it be opposed because
certain instances have been given by Shri
Amrit Nahata or by Shri Shamim or by
Members of the Opposition ? You must
take the totality of the objective conditions
prevailing in the country. We have alio to
take into consideration the Naxailite danger
which prevailing in the country. we have
alsn to take into consideration the refugees
who have come to our country......

SHRI INDRAIJIT GUPTA (Alipore):
Are you going to detain the refugees !

SHRI R. D. BHANDARE : No deten-
tion, What ecfforts we may make, they
will all go back, in whatever number they
have come. Why do not you study the
history of the world and come to a con-
clusion whether all refugees will go back
ornot? It isin the power of any indivi-
dual or any Government for that matter to
sce that all refugees could be pushed out of
the country ?

Because the security of the State is threa-
tcned, because the maintenance of public
order is required and because the maintenance
of essential services essential to the commu-
nity ought to be retained or o}nght to be
kept in tact, under these conditions, 1 think,
one must, however reluctant one may be or
however worshipper of individual liberty
one may be, one has (o take into considera-
tion the danger to which our country is
faced with and support the Bill.

MR. DEPUTY-SPEAKER : Shri M.

Satyanarayan Rao,

SHRI MURASOLI MARAN (Madras
South) : Yesterday, I did not even finish a
sentence...

SHRI K. MANOHARAN (Madras
North) : Let us not be too rigid in follow-
ing the techmicalities and the so-called
nicetios,
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MR. DEPUTY-SPEAKER : There are
certain rules. If the House decides unani-
mously to suspend the rules, 1| have no
objection. His name was called yesterday
and he siarted speaking. On my paper, it
is mentioned that he has taken ! minute.
The spesch was to continue today. He was
the first person called to continue his speech
before we adjourned for lunch. He was
not there. So, it is presumed that he bas
finished his specch.

SHRI MURASOLI MARAN : That is
only an assumption.

MR. DEPUTY-SPEAKER : That is the
rule. Now, a Member cannot make two
speechos during the same debate.

SHRI K. MANOHARAN : If the Houss
has no objection.

MR. DEPUTY-SPEAKER : 1 am pro-
pared to accommodate, Only I do not
want unilaterally to violate the rule without
the conscnt of the House.

SHRI M. SATYANARAYAN RAQ

SHRI M, SATYANARAYAN RAO
(Karimnagar) : Mr. Deputy-Speaker, Sir, it
is really a strange phenomenon that I am
called upon to participate in the debate on
the subject.

1 may point out that two years back, L
was the victim of the Preventive Detention
Act, Twice I was put behind the bars under
the P. D, Act. 1 was in jail for four
months. Beforc coming to this Bill, I
would like to give my experience of what
happened then. Shri Bhandare was saying,
“Why do you worry about it? All the
safeguards are provided.,"” What are the
safeguards ? These so-called safeguards
are provided in this P. D. Act also,

When a person is detained under the
P. D. Act, of course, within 5 days, detain-
ing authority will communicate orders to him
and also ask him to make a representation
to the concerned authority. Of course,
that is there. But what is the use of making
this representation ?

I will give you my experience. After
we made a representation to the authorities
concerned, the Advisory Board met after
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two months. To say that the Advisory
Board consists of all Judges is not true, It
is mentioned that sitting Judges, or ex-
Judges or the persons qualified to be appoint-
ed as Judges will be there, That means,
they are amenable to the infloence of Go-
vernment. They are not proper Judges.

Now, 1 will tell you, when we went to
the Advisoty Board, they put some ques-
tions. Of course, | am a lawyer and 1
could have prepired myself and could have
argucd. But I was not allowed at all. He
put only onc question, Why were you
arrested 7°  Then | wanted 10 explain the
whole thing.  But they did not allow me.
They said, “Iherything 1s all mght Don’t
worry,” Afterwards, they said that the
grounds ar¢ reasonable and the Government
confirmed it, This i< the unfortunate thing
and vou say that there are <ullicient provi-
giony and sufficient safeguards arc there.
Sir, these safeguards are not all useful.  Sir,
before mv detention, the Collector was bent
upon putting me behund the birs on instruc-
tions from the Chief Minwister. But the
S. P. objected. Sir, you may be knowing
that at that time thc Telangina agi ation
was goiag on there and in my dissinict 1 was
the person who was controlling the agitanion,
It was wvery peaceful, The SP told the
Collector not to arres' me,  He told him,
‘In his absence miny viol'at acts will take
place. H: 15 the pers)n who 18 con rolhing
the agtason. IH:is a perfoct g nileman’.
In spite of tha', the Collecior said, ‘I can-
not help.  On  instruction, from the Chief
Minister you have to do this, Den't say
anything? ‘Then he pass¢l orders and I
was put behind the bars. Sir, this is my
experience, Where is Pantji ! He is not
here. I want to narrate all these things,

So far as the objects are concerned, 1
don't dispute, I certainly say that there
must be some Act if such things occur in the
country. But what is the actual situation ?
In practice it is very difficult, You cannot
put all those things. Now l will come to
the clauses, Mr. Bhaudare said so many
things on the clauses—defence of India and
the relations of India with other coumtries,
etc, Defence of India~nobody can dispute,
But what about the relations of India with

Fhose o wie e
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forelgn countries ? It is very ambiguous.
Therc must be some clarification about it.
If we criticise the Yahya Khan Government,
we will be detained, What is meant by
that ? Are we not éntitled to criticise any-
body ? Are we not entitled to critise the
Yahya Khan Government for the massive
genocide they are committing in  Bangla
Desh 7 OF course, ‘Since you are criticising
our neighbour, so you should be detained.’
Sir, 1 want some clarification because other-
wise it will lead to so many sciious con-
scquences. That is on¢ thing.

Sccondly, about the muntenance of
supplies and service essential to the com-
muntty, sub-clause () ot Cl 3 mentions i,
What has happened recently 7 flon, Mr.,
Ram Gopal Reddy was mentomng  about
the NGOS' sinhe 1in Andhra Pradesh  Four
lakhs of people went on stnihe.  That was
not unrcasonable, That was quite justeficd
but the Government was not prepared to
concede therr just demands,  But under this
clause you can arrest them because they have
gone on strike, So, this should not be
there.,  This 1s (00 much,

Coming 10 «lause 4 which says :

*“When any oider is made or approv-
ed by the State Government under
this section, the State Gosvernment
shall, as soon as may be,.. ”

‘As soon as may bc’® should be removed.
A time hmit must be fixed. The provision
is that the State Government shall inform
or communicaté the orders to the Central
Government as soon as may bc. What is
this ‘as soon as may be’ ? It may be any
time. So, there must bec some fixed time,

One most important thing is about ¢l, 8
which says :

“When a person is detained in pur-
gsuance of a deleniion order, the
authority making the order shall, as
soon as may be, but ordinarily not
later than five days and in exceptional
circymstances to be recorded in writ-
ing, not later than fifteen days "
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Why this 15 days 7 Only 5 days must be
there. In exceptional cases, you say it can
be 15 days. ‘Then everybody will give ex-
ceptional cases. Then sub-clause (2) says :

“Nothing in sub-section (1) shall re-
quire the authority to disclose fucts
which it considers to bc against the
public interest to disclose."”

Without communicating the facts to the
detenu, how can he make representation to
the proper authority ? In one clause you
say that the reasons will be communicated
and the grounds will bc communicated and
in the second clause you nullify it and you
frustrate the same thing, There is no mean-
ing at all. Both are contradiclory. (Inter-
ruptions) If facts arc not communicated,
then what is the usc of making a representa-
tion ?

Regarding clause 9, T have alrcady spa-
ken about the Judges, In actual practice,
Jures arc not appointed. Ordinary persons
arc appointed. I request that sitting Judges
must be appointed as members, Then it
is said :

“The appropriate Government shall
appoint onc of the membets of the
Advisory Board who is, or has becn
aJudge of a High Court to be its
Chairman ., . .”

In sub-clause (3) of ci. It it is said that
when there is a difference of opinion among
the members of the Advisory Board, the
opinion of the majority shall prevail. So,
if majorily opinion were to prevail, what is
the significane of saying that the Chairman
of the Board shall be onec who has been a
Judge of the High Courl or is a Judge of
thc High Court. That is all frustrated. My
request is tha| sitting Judge must be appoin-
ted on the Advisory Board,

Cl. 11 of the Bill says :

“The Advisory Board shall, after
considering the matcrials placed before
it and, after calling for such further
information as it may decm necessary
from the appropriate Government or
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from the person concerned, submit

its report to the appropriate Govern-

ment with in ten weeks from the date

of detention.”

So, the Advisory Board takes
ten weeks (o submit ils report to
the Gowernment, Usually  the

Governnmient  take one moath to refer
the matter to the Advisory Board
after detention and ten weeks means
that it is more thun two moenths. So,
it means altogether three months,
Then 1f the Advisory Board comces to
the conclusion that there are no suffi=
cient mounds for detention, then
what 15 the use 7 His liberty would
have buen curtailed.

15 hrs.

SHRI R. D. RHANDARE : He should
be released al unce.

SIHRI M. SATYANARAYAN RAO :
Lastly clause 16 is very important,

MR. Di PUTY-SPEAKER :
speak on the clauses.

You can

SHRI M. SATYANARAYAN RAO:

Cl, 10 says @

“No suit or oher legal proceeding
shall re agamst the Central Govern-
ment or g Siate Governmentl, aad
no suit, prosceution or other legal
proceeding  shall lie agains: any
person . . "

Sir, 1 want that there must be some provi-
sion like malicious prosecution against the
authorities bec.use you are giving powers to
the District Magis:rates who are subordinates
and who are otdinary officers. They may
misuse these powers. So, there must be
some provision. If that provision is there,
then, of courre, he will think before he
detains any person whether there are reaso-
nable grounds or not,

Sir, in view of these things, I oppose
this Bill.
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WA ® IR SR N NI, qEwa
& Ywy sl aw qu g4t WKg &
W wfvvar ¥ o EwT 40 o W
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T ATATA g, araalk ¥ qff qmrw
# oY grota § TAHY Aqg { 0F ATQGET
ToR IAST T g AT I 1Y
fag ag & srdiar W& £761 AR
gu, mox Ay & agl Mmd g, IR
fa s swacur zx wF § A adv §
Y M sfgmz FomT w91 W &,
FaT ag wlawe qauwe &1 4 fak ax
ar I9% @ 1 TALT G FFaAr 1 9
TIT FY U WATL TTATN

ag Wt wgrwar 572 A Faw
fafaraY aw & Mt A &, afes Ea-
aifqaY &1, 39 T strq @l w1 4 Ha
@A & fan 3ad exaeqr alt wfr §
s 7§ Frdt aFre &1 agw 97 gar
g eAar ot wr fear st gwar § s
AT R @Tad gl & wraeg
WA A AR @f uadids 29 §,
BIT ATT ATH 5 16 7 3Th 91 T
@A £ 97 Az mAAA 9T {F
FH g4 97T T w3 A8 wfar any
g (aa 1 3o T forr 7y Gdg sl
wfgral &1 941 773 1 gfaHIT G
F HIT GT A @A A JET TG
afes @y &Y wmaY ag wAd g B
AR W ATHITE AT UST GER g,
fag afas gv Jar sugen T @ HAT H
afed #Y 74l § 37T gRIA T g EWw
CURECCRET (I L C - B
gl & four @t i §1 wr Ak
qiafragt el oY ¥ 99T qIET e
guwh @) B17 qize  feowwa & WA
a9 faax &7 a5y EoavER Al @
19 WAy f 2 & aewT WIT oY g
§ 997! @ gu awE 7 arfaw ale gx
9 oo o aw feqr § ol @EadI @@
g o wifgd
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g o1 wedt ad § f& ag FEA
W WE 1 g Yar w4 A § fw
g FYAA A P 4 9N Y I €A
ATy guT §, ol wTEEASAr 4 @H 9
e 6T warey frar sy awar § 1 @
I qaB a&d) §, 19 SN W gL A
5 %Y 1 g Ad D=y gw AR
& o |1 g F QA | IX @ NAICH
@ifae wawr gf, @iftan gena 2w
F gy W a9 g, 3@ §uy
FH!  Aw@ ¥ FAT RIS FW@T
g ) & @ g o s ATy aga Y
9T §9q 9T ¥ fa@ §) A H A
fear &) '@ 9T Afvza ¥ 397 AWy
famT sTar wgd & {5 39 FowaE
feeswa & agux &7 §wa § Wl
agh

A ua ¥ fafeemgama &) gfee &
ag fea 98 srar a1 w1 €1 aadfaw
fagda & wrum €@ FIHA FT oI
far g, ¥ g w0 wmradi 2
Afer o fragw ag Y wigd § o mro &Y
Har N % @ & 2w &1 ) fawa
IEH WYY W FT 5 7L faad Fmer
fasiwr AR faafo sx 9% | gt g @
oA 1

ga® & egm gfe @ wmA
W g7 @ qg fwar wrar Fifgn @y
fs ¥ o owar w1 foa wad fafga

MR, DEPUTY-SPEAKER : Before I call
the mext speaker, I want to say that Mr.
Maran has written for special permission to
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allow him to speak again uader rule 358(2).
It reads :

“Except in the exercise of a right
of reply or as otherwise provided
by thesc rules, no member shall
speak more than once to any
molion, except with the pcrmission
of the Speaker.” ‘

The discretion of the Speaker is there,
but it has to be exerciscd sparingly and
there should be good reasons. I do not
know of any good reasons here, Mr, Maran
has not given any i1easons. We should also
consider whether there is no other oppor-
tunity for the member 10 speak. In this
case the third teading is still there. Ewven
s0, if the House dJoes not object, 1 will
mahe a departure and cxception and allow
Mr. Maran to spcak, but this caception

should not be treated as a precedent. Does
the House agree ?
SHRI A, P. SHARMA (Buxar) : When

there is another opportunity available, why
should you allow him ?

SHRI RAJA KULKARN! (Bombay-
North East) : It will Jay down a very bad
precedent,

MR. DEPUTY-SPLAKER : If there is
objection, I am helpless,

SHRT K. MANOHARAN : 1 do not

understand why these people are objecting.
You can exercise your discretion.

SHRI ATAL BIHARI VAJPAYEE : He
had just begun. He did not deliver his
speech. There is no question of speaking
for a second time. You can use your dis-
cretion and permit him,

MR. DEPUTY-SPEAKER : Here it is
written, ‘*Mr, Maran to continue his speech,
He has already taken one minute,” You
have made a request that he should be
allowed and you say that | have the discre-
tion to do that, but you will also realise
that the discretion of the Speaker has to be
excrcised very sparingly and there must be
good reasons for it, Otherwise the discre-
tion has po impertance and significance,
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SHRI K. MANOHARAN : Considering
the jmportance of the Bill and the party
which is participating in the discussion, I
think you have got every right to exercise
your disctetion and allow him to speak.

MR. DEPUTY-SPEAKER : 1 have
explained. Here the record shows that
Mr. Maran startcd yesterday and he said :

“8ir, having listened to the dis-
cussion today, one cannot get away
from the impression...... ot

SHRI KALYANASUNDARAM (Tiru-
chirapaili) ; It is only one sentence.

MR, DEPUTY-SPLAKER : Whatever
it is, he had begun his speech and he had
to continue, but he was not here in the
morning when he was called. So it was
deemed that he had concluded, Now to
give him the nght to speak again will
amount to giving him a sccond chance to
speak. T have put 1t to the House. If the
House has no ubjeciton.......

SHR1 K. MANOHARAN ; The House

is already in a different mood, I am sure
the Ilouse will agree.

SHRI K. N. TIWARY (Bettiah) : Mr.
Maran began his  speech yesterday just onc
minute before 530, e did not finish his
spcech., He was to continue. 1 request
you to give him a chance this time. There
is sufficient rcason for it.

MR. DEPUTY-SPEAKER : With the
con'ent of the House, I allow Mr. Maran
to speak but I say again that this is not a

precedent,

SHRI MURASOLL MARAN: Mr.
Deputy-Speakes, 1 thank you and the hon.
Members for having allowed me to continue
my speech.

MR. DEPUTY-SPEAKFR : To make a
second spcech,

SHRI MURASOLI MARAN (Madras
South) : Sir, you are rule consclous, Yester-
day the hon. Minister was labouriog hard

Internal Security Bill

to explain the salicnt features of this Bill
clause by clause. Except for a change in
the title and some verbal modifications in
the Statement of Objects and Reasons and
the inclusion of a new clause 17, this 1s not
a new Bill ; it isa carbon copy of the
Preventive Detention Act of 1950. Yesterday
Mr. Vajpayee traced the origin of the Bill
to the British colonial days and quoted
what Pandit Motilal Nehru said, The hon,
Minister gave a counter quotation of Pandit
Motilal Nehru from Sardar Patel’s speech,
thercby establishing that he was not the
first person but 1t was Sardar Patel who
started this Bill. Iie was quite right that
it was Sardar Patel who was the first Home
Minister of India, When the father of Mrs.
Gandhi was the Prime Minister of India
and when the father of our present Minister
of State in Home Affairs was the Chiefl
Minister of U. P, the first PD act in its
primitive form was brought before the
House. Now the daughter is the Prime
Minister and the son of the former Chief
Minister of U. P, is the Minister here.
One can very well say that this Bill is
nothing but a second generation model of
the Preventive Detention Act of 1950,

At the outset I want to say that those
of who criticise the Maintenance of
Internal Security Bill should not be
misconstrued as being against the main-
tenance of internal sceurity. We are
second to none in condemning tooth and
nail anything anti-nalional or subvergive,
We are one with those who think  that the
Government should be clothed with enough
powers (o pounce upon them wherever they
raise their head. We are also onc with
those who think that a moment comes in a
nation’s history when all its citizens should
have to cheerfully surrender their civil
liberties to the State temporarily so that they
may be safeguarded in the long run, that
hour of need, that temporary  moment,
is the moment of war, the moment of

emergency, For that emergency there
are adequate provisions in our  Coms-
titution. Chapter 18 deals with those

provisions, During the Chinese aggreasion
and Pakistani aggression the enlire nation
rose like one man. 'The provisions of the
Bill can be allowed to exist only during
times of emergency. That is our contention,
A famous British Judge said that ‘warisa
thing that cannot be carried on according
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to the principles of Magna Carta’., We
know that. But are we facing such a
crisis 7 Are we facing such a threat to our
national security such as the one that was
faced by a small country like Ceylon ?

Yesterday, the hon. Minister tiied to
explain the rcasons bebind the Ordinance
and the Bill. | am sorry 10 say that we
were not satisfied with his explanation,
We know that because of Bangla Desh
events countless refugees are pouring into
our country and among them there might
be disturbing characters with sinister inten-
tions. But the remedy is rather to tighten
our intelligence system and our screening
system, If the Act iz to be used mainly
for preventing foreign spies, saboteurs and
agent provocations there would not be much
opposition. The trouble spot is the eastern
region of India but the tentacles of this Act
extend to all over India except Jammu and
Kashmir. The geographical limits extend
far beyond the regions where the conditions
do not exist. That is why it makes it
suspect in the eyes of the public. One is
tempted to ask whether we are not having
enough legisiation to meet the situation,
The ordinance was promulgated on May 7th,
I would like to know from the hon.
Minister how many foreigners, how many
subversive elements, were o far arrested
to justify this ordinance. I think the
Minister will give the number so that the
House may justify it.

Secondly, we should go into the genesis
of the Preventive Detention Act also, It
came to an end on the midnight of
December, 31, 1969. For the past one year
and a half, they have been able to rule the
country without resorting to such an
Act or ordinance. So, they should explain
to us what happened in between, what is
the compulsion, what is the rcason, we
are not aatisfied with the reasons and the
compulsions given by the Minister, So, when
you are having enough weapons in your
armoury, if you are bringing in a Blll like
this, it means the people who know the
antecedents of the Preventive Detention
Act, the people who koow how it was
misused or ratber abused, have to suspsct
the motive of the Government,
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We have faith in Mr. Pant and
in Mrs. Indira Gandhi, but they should
convince the common man that the Bill
will not be misused as it had been misused
before. When the Bill was first brought
in 1950, the main object that was put
forward was the menace of Telengana,
Later, in 1951, when Rajaji was the Home
Minister here, he made it very clear that
he was bringing this Bill just to suppress
the ovement of the communists, Then,
what happened ? Did they arrest those
who resorted to violence alone 2 No. The
communist party members, the RSS
memb.:rs. the socialists, (rade unijon leaders,
were detained under this Act., When { was
going through the speeches when the House
debated this kind of Act in 1951, I found
Sirdar Hukam Singh, who was then a
Member and not the Speaker, hid explained
how this Bill was misused in Puajab It
will be interesting to the [House to note
that on the 26th Auzust, 1949, Sardar
Baldev Singh, when ho was the Dofence
Minister here, went to the Anjumin and
addressed a meeting. Toen the Akali Dal
workers staged a black-flig demonstration
which was allowed in any democratic Sys
tem. Those volunteers who staged the
black-flag demonstration were arresied uuder
the Preventive Detention Act,

We know lhiow trade union leaders were
arrested, how the trade union movement
was suppressed bacause of this Ac:. In
my State, when Mr. Kamaraj was the
Chiefl Minister, Mr, Muthuramalinga Thevar,
the leader of the peaple and the Forward
Bloc, was dotained under this Act for
months toge.hor, Later when he was
released, he did not continue to live in the
world. He died very soon thereafter,

During that time, of emergency,
the twin-brother of this Act, the
Defence of India Act, came into being.
The very name itself suggoests’ that this Bill
should be wused regarding the defence of
India, During that time, the present Chief
Minister of Madras, Mr, Karunanidhi, was
arrested in 1965 under the Defence of India
Rules, and he has taken to a place 200
miles away from Madras City and was
kept in soljtary confinement for more than
60 days. During those days, the Dafence
of Indla Rules were used against me, &
bumble journalist, bocause I wrote osrtain
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editorials condemning, not the defence of
India, but the language policy of the
Goverament,

8o, we have a very sad history of this
Act. Because the human factor is involved,
because politicians are involved, nobody
can deny that it is likely to be misused.
After all, we are going to give life to a Bill
which came into being during colonial days.
But even in England the power of detention
is used only in serious crises of history as
war. In 1941, during the peak of the war,
the number of detenus was only 1400, In
1944, it was just, 200, But herz at one
time more than 10,000 people were detained.

Mr. Bhandare wuas quoting the American
precedent. Until 1950, the USA did not
need a Preventive Detention Act. Then they
pass:d the Internal Security Act of 1950,
but it can be implemenled oaly during
declaration of war by Congress or invasion
of US tcrritory or during times of ins irrec-
tion within USA in aid of a foreign enecmy.
They cannot use it in peace time. In Britain
ti is not the District Magistrate or Commis-
gsioner of Police who can use it. It can be
used only under the orders of the Home
Secrctary. Moreover, they are given legal
advice. Advocates are allowed to appear.
They can call any person as a witness,  If
these precautions are there, the opposition
to this Bill will be lesser. Also, as my
friend from Kashmir pointed out, there is
no time-limit in this Bill. Formerly, it was
passed for one year only at a time.  Later,
it was extended every two years. Now it is
for eternity. Unless a time-limit is put,
the critics of this Government may point
a finger and say, *“Here is a Bill which
remains on the statule-book as a monument
to the massive mandate ;* So, ! want a
time-limit to be put.

In conclusion, I want to quote from cne
of tho speeches of a very gvod friend of
Mr. Pant madc in this House in 1951 ;

“l would appeal to the Home
Minister, who has experience and
wisdom, that he shouid be doubly
careful in the application of this
measure. 1 say frankly that the
Act has been misapplied many a
time in different places in the
country, As one belonging to the

Security Bill

Congress Party, | suggest that the
Minister should make it clear that
this Act from this day shail not
apply to any one of our political
apponents, >’

The person who made this appeal is
now a Cabinet Minister, He is none other
than Mr, Hanumanthaiya. 1 hope our Home
Minister will pay heed to that request,
Yesterday Mr. Vajpayee referred to our
party as dinner-mates of Ruling Congress.
We cannot take pari in this dish—it is
not a dinner—because it is unpalatable and
not good to the health of democracy. [
want a solemn assurance from the Minister
that this will not be used against political
adversaries.

SHRI SHYAMNANDAN MISHRA
(Begusarai) :  Mr, Deputy-Speaker, Sir, I
I have no doubt that it would seem rather
odd that [ should be striking a different
chord while sitting oa these benches, when
1 find that evea the loyal opposition tu the
government had stroagly opprsed this
measure. I should think that the fact that
[ am slightly differing from the rest of my
opposition colleguss should add o the dig-
nity of the opposition rather than detract
from it.

But 1 must say that, negatively
speaking, [ do not oppose this Bill. If you
like, in a posilive scnse, the utmost that [
can bring myself to is to give a most of
reluctant and qualified support to this
measure,

I owe it to this House to give reasons
for my reluctance.

In the first place, a measure
which seeks either to restrict or
mullify the basic freedoms of an individual
can be adopted only in the last resort when
we find that the national intcrests or the
paramount interests of the society are
seriously threatened and the normal machi-
nery of law cannot take care of them. It
sounds almost like a ftruism to say that,
because there is hardly any person who
would not subscribe to that But to follow
it in spirit is a matter which must
concern the government more than anybody
else. In any case, such a measure can be
adopted oaly as a lesser evil, to be
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thrown out the moment the bigger cvii dis-
appears. It was in this seasc that the great
Sardar had said in 1950 that this measure
would be dispensed with after a year. I wish
the same kind of perspective with regard
to the operation of this Bill were before the
Government.

12,37 hrs,

[SHr1 K. N. TIWARY in the Chairl

It does appear to me that a measure of
of this kind could have becn avoided at the
Central level, at the national level, when
many States had already adopted it and a
few of them that remain could be expected
tofall in line with the rest. We have becn
told that there are three States which have
not adopted the measure so far, They
are the Siates of Assam, Gujarat and Punjab.
So far as Gujurat and Punjab are concerned,
there could be promulgation of a Presidential
Order. So far as Assam is concerned, the
government there being of the same com-
plexion as the ruling partv at Centre, the
Government of Assam could have been
casily pursuaded to full in line with the rest
of the country,

Secondly, we find thut whatever powers
are with the government at the moment  are
not being wisely or cffectivily used by it
to deal with the situations of the hind
this measure secks. What is  more
important, to cmphascse is that even the

powers that are sought to be acquired
under this measure were available to the
Government when there was President's

Rulc inthe State of West Bengal. But what
was our experience there ? Government was
not able to deal with the situation effectively
and the number of murders that were com-
mitied in Bengal was larger during the
President’s Rule.

The Government, to my mind, will also
have to bear the responsibility for much
of the respectability that was imparted 1o
violence that has been raging in the coun-
try for quite some time. For this Go-
vernment openly declared, so far as many
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acts of violence were concerned, that they
had a socio-economic justification, By the
same token, there is hardly any act of rape
or dacoity which could not be exonerated
or justified'

Thirdly, 1 find that this Government is
still working hand in glove with forces
which can be characterised as the architects
of disorder, and in some of the States they
arc, in fact, running the administration with
such forces.

unother aspect with
We do no' Tind

Then, thereis
which we have to recken.
the record of this Government  very out-
standing so fur as objectivity and  impartia-
lity tn administering certain State organs is
concerned. What we find, in the case of
State organs, like the Al ndia  Radio
or Television, is that they are being used
for the most  aggressively partisan  pur-
pose, It 15 just passible that this  measure
also might be used by the Government for
partisan  purposcs,

SHRI PILOO MODY : As during the
past,

SHRI SHYAMNANDAN MISHRA :
When the Finance Munisier of the Govern-
mert of Ladia said that he was withdrawing
some levies otly in response  to demands
from his partlymen, you can imngine to
what extent they can go for serving their own
partisan interes's Could a Finance Minister
in any other country get away with that
kind of a cnxicly parlisan utterance 7 But
this is what happenced only a few days back
n this House,

1 would also like to say that even impor-
iant instruments, like the CBI, are being
used for partisan purposes. Recently, therc
has been a great deal of furore in one
of the Siate Legislatures on the issue
that the OBl was being used to
shield partymen or cronies of the ruling
party and to victimise ils opponents.
This charge rclaied to no less a person than
the Prime Minister of India, It does not
please us to hear that the Prime Minister
of India is pressurising the CBI to shield her
own partymen and to viclimise her oppo-
mn"'
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These fears notwithstanding, if we have
decided to support this measure,it is because
we do not want to take any risks with our
paramount national interests and also be-
cause of our faith in this Parliament and the
State Legislatores to maintain the climate in
which the basic frecedoms of an individual
could be protected  If Parliament fails,
there is no hope for the country.

There are undoubliedly threats to our
security from across the border. There are
undoubledly  increased  possibilitics of
espionage against our State. There arc no
doubt forces of wviolence, disorder and
anarchy waiting in the wings which might
subvert all that we <tand for. S0, we are,
indved, betv.cen the devil and the deep sea,
and if we have decided 1o give qualified
support 10 this measute, it is because we
want to give the devil a chance,

possession of a measure
shovld  not  be  very
obyctionable,  Perhaps, it might act as
a duteorrent and there may no' be' any
nced to use this weasure at all But its
application will have to be carefully waiched
and if it is found excessive, repressive,
vindictive, partisan and improper, we will
be the first 10 come forward {o oppase its
continuance most  nnegquivocally,  We have
tried, in giving a quilitied supporl to this
mousure, 10 strike a balance. It has been
statcd by a political scicntist ;' **If the
State is strong, 1t crushes up ; if it is
weak, we perish,”

The mere
of this kind

We have to try to strike a balance be-
tween the two,

SIR1 KRISHNA MENON (Trivandrum)
Mr. Chairman, Sir, 1 make no apology for
taking the time of this House for intervening
in this debate because in  my respectful
submission every person who is capable of
articulation shpuld express his views against
the total negation of the principles of our
Constitution, brought at a time anyway,
that is neither parliamentary nor which
stands to the canons of decency.

That apart, I want to recall to ourselves
that half a century ago, those who went
before us and who had a considerable
responsibility for the position of the ruling
party and the Government had called such
s measure 838 a black Act, TRat should
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not be forgotten. That was the criminal
law of India, But that was justiciable.
The people could go to a court of law,
‘What is the position today ?

T want to say that this is a legislation
which should not have becn put through in this
way. [t should have been discussed clause
by clause and circulated for public opinion.
We have the Law Minister today with
judicial experience. But he has not been
long enough in this House to know how
the politicians work, We have a situation
here, for the purpose of this legislation to
dispense with not only judicial machinery
but the whole concept of the rule of law.
What dose the Governnient wint 7 What-
ever they do should not be guestioned and
it should not be biought before the court.
They think that they have suspended Agbeas

corpyy. But the lawyers can read it
differently. Mr, Gokhale knows it wvery
well,

The Bill is drafted in such a way that
there is no application of figheas corpus
before the Supreme Court  and it will be for
the Judges to decide thal and, before the
Judges decide onc way or the other, there
will be furore raised about it. What I want
to impress upon is that one of the basic
facts of our public life is, and our general
belief is, that all people are equal before the
rulc of law and that there is cquality
guarantecd in the Constitution as between
man and man. There is no particular
privilege for Mr, K. C. Pant because he
is a Cabinet Minister before the rule of law,
Hc is a citizen like me and he should be
amenable to the rule of law in the same way,
The time must when the Government offici-
als, including the police, will have proper
punishment for acts committed by them,

We have a law here  which is the nega-
tion of the rule of law. When we say, it
is the negation of law—whatever we make
is law and, therefore, it remains law -
it is against the principle of natural justice,
whereby a man can be told as to what for
he is put in prison and whereby he can
have a legal assistance or other assistance
that is provided in the Constitution. Article
22 of the Constitu'ion provides that he can
have le¢gal assistance and it also says,
except when there is a preventive detention
measure, It raises a point where the court

Goan M
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says, whether it is a matter of preventive
detention or not, because there is nothing
in the title that it is a preventive detention
measure, No doubt, the Attornoy-General
will read it the othar way. You have to
establish before the court that it is a preven-
tive detention measure before you can deny
somobody whom you have detained to have
legal assistance.

Going back to the history, even under
the regulations of tyrannical law, a man was
cntitled to defence paid for by the Govern-
ment under the tyrannical rule of the empire,
And what is the position today ? Today,
we are told that three persons of the eminence
of High Court Judges will sit as an advi-
sory board in camera.

But anyway these three eminent gentle-
men of the status of High Court Judges
are to be there on the Advisory Committee.
In my respectful submission, any person
who agrees 10 function in a Judicial capa-
city under star chamber methods is not
gualified to be a High Court Judge. The
essence of dispensing of jusiice is that notl
only justice is done but it must appecar to
huve been done, It must appear to be done
and in that background, when they sit jn
camera, you know what happens and to
whom. That is my expcricnce, When a
person is detained, preventive or otherwise
and when his liberty is taken away in this
way, would it be correct or what sort of
jurisprudence that permits a majority opin-
ion to put him in prison ? 1f even one
per<on is against it it means there is some
doubt about it, What is the basis of our
Constitution ? At least the person detaining,
the authority detaining, must prove beyond
doobt to themsclves, not to us,

Then we come to the other part of it
The whole of this thing is based upon
satisfaction, Whose  satisfaction ? The
satisfaction of a Commissioner, a Comnis-
sioner who need not necessarily take orders
from the Chief Minister or a Cabinet
Minister, but the District Magistrate or
Addl. Magistrate, It is a very dangerous
phrase—*the Addl District Magisirate’.
Who will be Addl—one who daes not know.
Ye have many ad hoc Magistrates, There-
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fore, you have a situation where the satisfac-
tion is a subjective satisfaction, The
essence of satisfaction that is defensible in
a civilised socicty is that you can test that
satisfaction and if you cannot test that
satisfaction, it is no law That is to say
it is the private feeling of somebody. All
I can say is that the executive may have
reason (o doubt, They believe that they
have reas »n to doubt, They think that they
have reason to doubt and anybody can think
wht they want that way., When you go on
to say that there is“suspicion in the mind of
the execu'ive, 1 thought that the established
rule of jurisprudence in all civilised societies
is tha the thought of man is not punish-
able, That is why | don't accuse Mr, Pant of
the motives in which he spoke. I regret the
banter, the levity and the jibes he has made
in a very scrious matter like this. It will
be a black day for this Parliament, What
you are doing is not amending the Consti-
tution, We are really blotting out the
Constitution by a subterfuge. Why do you
want amendments regarding privy purses 7
Block them all together in that, They are
enemies of the State, You can definc
them so. Yo can define anvone ‘enemy of
the State’. WNobody is going to ask how
have you determined it.

Mr. Speaker, I am not gying clause by
clause, It says that when the executive
finds that somebody probably has been
detained by mistake, he will be let off,
Now, even if he is let off, if he goes to the
court for false imprisonment, then you
won't tell him the reason why he was
detained What sort of law is this ? That
is to say that if a person, either by mistake
or by malice forethought, is detained, while
the exccutive discovers afterwards that i:
a wrong detention, then he is set free., But
what is the remedy ? Wothing. There is
no provision for compensation, no restora-
tion of his prestige or integrity, Nothing
of that kind, It is quite trué that according
to the political agitation the stigma of
going to jail is probably different. In
African countries where large numbers of
people hive gone to prison during their
national movements, they are called PGs
(Prison Graduates). Now we are producing
Prison Post-Graduates !

Therefore the third aspect of this is
that we dre introducing into our legislative
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system and our administrative system two
new concepls, One is not that there will be
three arms of our socicty—the ecxecutive,
the judicial and the legislutive, but the
executive is appropriating into itself ull
legislative, administrative, punitive and every
other powers. These officers—neither the
Home Minister nor his Addl. Magistiate nor
his chaprasi—are judicial men, They are
arms of the executive and for 70 to 80
years we huve been shouting in this
country for the separation of the judiciary
from the executive. And here, you are
arming the Exccutive with every power that
is required to excrcise quasi-judicial func-
tions without any way of checking it. This
is unguided, unresirained, unconirolled, un-
dirccted  arbitrary power. And, this
power—vested in a parlty which has either
a policy or lack of it, which is merely
backed by myriads of persons who sit
behind, is a tyranny of a kind which we
should not support, This 18 the beginning
of fascist rule. Why was this not used in
order to put down lawlessness commutted
by the Shiv Senu in the City of Bombay ?
(nterruption) The Members of the
Government and Government can never be
pardoned for the non-cxercise of the
powers and condonation of lawlessness,

SIRI C. M. STEPHEN (Muattupuzha);
Would you justify the use of it if it is only
for the suppression of the Shiv Sena ?

SHRI KRISHNA MENON :
going to justify anything for you,
ruption)

I am not
(Inter-

SHRI C. M. STEPIHEN : Don't gesticu-
late ke that. Don't try to browbeat me
like that. (Interruption) 1am entitled to
ask a question. You can give an answer cr
not. You have no business to gesticulate
in that manner.

ot gfermz fag wfww (qgEw)
Arq faeze TG 7 5497 7E AwA § ?

wwrafe g : ang &f50 )

st gfeare fag wfvw : w19 gan
§oR & forg oY A wad & 7

Security Bl
wwmafe wgag : # amw @3 ¥

foq wg 2gr g, arg d4fsq 1 gat s @
wWisg g | Let him speak.

SHRI KRISHNA MENON: It is
regretiable that  Parliamentary attention
could not be given to this. You are scraps
ping the fundamental principle of the
Constitution ; you are re-writing the Consti-
tution in & reverse way. I cannot say
1 oppose this Bill totally. 1 propose to
vote for one sub-clause of this Bill, that
is, Clause 18(1) which says :

‘“The Maintenance of Internal
Security Ordinance, 1971, is hereby
repealed.”

I shall vote for that ; not for the others,

I think we are doing something that
brings down the reputation of this country.
Everybody stands upon the platform and
speaks about the largest democracy in the
world and how it is sustained and so on.
You are bringing down the reputation of the
country in th: world. You are creating
a situation in the minds of young people
who do not have to bather about the concep-
tion of the rule of law or the conccpt that
all men are equal before law. Has there
been any instance where, before our Courts,
a person, either a Government official or
anybody else, has not been treated equally,
as equal by and large ? This is one of the
things that remains.

This is a Bill which should never have
been brought before the House, especially
by a party which has enough powers—and
what is more ?—by a party which did aot
have the courage to push it through in the
last House, but the moment it got the
power, brought this forward. And, they
have never got a mandate to bring this Bill,
Was it put in their Election Maaifesto ?
They did not. Thete is no mandate to
bring a Bill of this kind. This is not an
amendment of the Constitution, They are
rubbing out the Constitution. I am
surprised that any person who has amy
emotional fesfing about the basic concept of
clvilised jurisprudence should fend his name
and support to it. Thauk you,
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SHRI FRANK ANTHONY (Nominated-
Anglo-Indian) : Mr, Chairman, Sir, not
many Mcmbers of this House recall the
battles that weie fought when the Preventive
Detention Act wis being put on the Statute-
book n 19,0,

I was onc of those persons who took a
not negligible nart 1n those batties. 1 know
what 1 am going to say in the noat senfence
will displease some of my fiiends on this
side,

It is not only with the greatest of re-
luctance but with the greatest of dislaste
that on principle 1 amn suppoiting this Ball,
I agrec with my hon. friend Shri Shyam-
nanden Mishra that it 15 an evil, Lot us
have no doubt about 11, [ s an evil, but
unfi rtunately in the conteat of the reahities
of today, it 14 a necewsary  evil, because le
us also rcalise that we have got a much
greater ¢vil around us.

16 hrs.

We have certain sections avowedly com-
mitted to destioying the Constitution, cer-
twin  sceuions  comnnited  avewedly to
destroymng all democratic  freedoms,
certain  sections avowcdly commiticd (o
espionage, and apamst those c<ections, 1t
is 4 necessary cvil hike 1hus that oalone can
be effective.

For a practising lawyer who has handied
g number of these cares ~uccessfully and
who has becn able 1o get people released,
who wae detamed mala fide— | say  that
detilerately, mala fide and basc'essly and
vindictivcly — it goes apainst the grain lo
supp rt 2 measure hike this, That s why
I am going to pinpoint what 1 regard as
son.e of the unnecessarily dracoman features
of tlus Bill. And I am going (0 ask my
hon. friend Shii KC, Puant to eliminate
them,

Fot instunce, 1 segard it as absolutily
reprgnant not only to the democratic tradi-
tians but to the civilised tradition to have
such a measurc on our satute-book. My
hon. iriend Shry Krichna Menon said that
this was a ncgation of the Constitution, It
is not & negation of the Censtitution, but it
is a negation of the rule of lew. 1 agree to
that, 1t is the hallmark of & police State,
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Let us remember this, though we may be
forced by circumstances, that whether we
are forced by circumstances, or not, when
we adopt a measure lihe this, we place our-
sclves in duluous company, in the company
of toialitanan States whether they are com-
munist or they belong to any other feather,

I have pointed out repeatedly—my hon.
friend Shr Krishna Menon did not analyse
11— ihat the preatest blot that we have on
our Constitution today is m clauses 5 and 6
of article 22. Ut is a wragedy that n the
I undumental Righis  chapter, we should
kave sanctihied preventive detenuon Now,
I say this te my friends that we have the
suit-styled neo-sourahists todas, the avard-
gardes who want to do away with the
Constitution and amend i1, As an obret of
their seal, 1 tell them first, 1f Jhey have any
frath 0 1he 1ule of faw and democtaie free-
doms, the first thung that they must delete
fro n our Constitution s clauses 5 and 6 of
article 22,

Now, what dees clause 5 do ® It says
that if a person 15 preventively detamed,
the ground have to be g, 1 deal with
this clause very ofien, and [ snppo ¢ that
afier we get this mewsure passed, people
will come 10 me again,

SHRI K. MANOHARAN : Lawycrs'
paradise,

SHRI FRANK ANTIHONY : [t says
that if a person 1s pievenuvely detained, the
grounds have (» be given. And thrn you
get the next clause, It 15 what I often refer
to in the courts as totalitarnian msult added
to democratic injury, This 1s the griatest
injury you do. Clause 6 of article 22 says
that if & person  subjectively in his sajisfac-
tion detains yout aud in his subjective salis-
faction feels that the facts should not be
disclosed an the public intersst, then no
facts are suppled. That 1s the most shocking
feature of thus Bill and that has been pro-
jected 1n claue 8(2), I have given an
anendment to do away wnh that, What
hinie eibow-room the courts have in the
matier of taking judicial notice of mula
fide or vindictiveness, that is ymmediately
struck away fiom their hands, t know
that district mugistrates in Dethi do not
tahe the trouble 10 write an order, The
libetty of the Indian citizen is not worth
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a written order. I have appeared in case
afler case, and I know that it is a cyclo-
styled order, All that the district magistrate
does is to sign his name. The sub-inspector
who has been able to get a bride froma
person just enters the name of that person
in that order. I know that bccause that is
what 1 haye seen so ofien.

Now what has the District Magistrate
to do. All he has to do is to merely use
one line that ‘In my opinion, in order to
maintain the security of the State, Mr,
...... your name may be there, Sir, if you
were sitting in the oppositinon—should be
detained’. lie may add amother line that
no facts are hiving given in the public
interest’. He will not disclose any fucts,
The matter is completely scaled ; the courts
are completly ousted.

At present, what do we do ? I remem-
ber what happened when [ appeared in a
case. He may have been a notorious
murderer,  The Chief Justice, a judge with
a basic scnse of justire said : *You appear
for this sort of people 7 What kind of

people do you appear for 7 [ said @
I am on the professional rank. ®1€ WAT
WA gar qiw atar § 7 After |

finished arguing the Chief Justice imme-
diately calied and said in respect of that

alleged notorious murderer: BT fAFTAT 1

He was satisfied that he was caught because
he did not give the sub-inspector a bribe,

Now the Disfrict M.gistrate will send
such a man to jail, preventively detain him,
without trial. This is the sort of case that
will be coming. [ say it is absolutely
shocking that you go merely by an jpse
dixit and do not give any facts. I know
the courts are anxious to rctain some
semblance of the rule of law. They look
at the facts, But you just give one line as
ground. They have no facts 10 ook at in
report of what they can say it is vague, it
is irrelovant, They can let the objection
go. Bul when you by a single line just
give the ground and then do not give the
fucts, when the opportunity for abuse is
absolutely unlimited.

There was a report recently of magis-
trates in Delhi being transfgrred for
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corruption. T do not appear in the lower
courts~—my juniors do—except for some
very special case. But 1 know this first-
hand, that corruption is utterly rampaat in
the magistracy, and even in certain sections
of the judiciary., They have a 1ariffl rate—
1 do not say all—of bribes. You give the
ordinary District Magistrate this draconian,
sweeping power. What is going to happen?
T know what is happening. You have a
draconian Prevention of Food Adulteration
Act. It is a good thing. ButI know the
wealth that 18 being garnered by foad
inspectors ; I know the wealth that is being
garncred by magisirates who are dealing
with these cases,

I know of a case wherea person
camc and said to a lawyer, ‘Sir, two ladies
are involved ; they are company directors,
A jail sentence is compulsory, Here is
Rs. 5,000 to the argument, Sce that they
are acquitted’. The lawyer said, ‘I am not

that kind of lawyer, g7 gz €7 TATHL ﬁff
gsrar g1

‘I can only do my best’. They said, ‘Al

right, we know that the magistrate will
acquit if given Rs. 10,000°, After a fow
days they told the lawyer, ‘We gawe

Rs. 10,000 and they were acquitted’.

This is the kind of magistracy to which
you are remitting absolute, uncontroiled,
unlimited power in one line to preven
tively detain any person. That is why I am
appenling to my hon. friend. Why cannot
all the facts be given? What publie
interest is effected of you give the facts, I
defend people on espionage charges, What
facts do you consider should not be dis-
closed in the public intetest 7 That he is
in the pay of Pakistan. Why caanot you
give the details,

This is the kind of thing that will
happen. Public interest will to become &
cover for you, for some bribe-taking person
to send some pcrson into detention, This is
what is going to happen.

Then see what is happening to our
politics today. In this age of Aya Rams
and Gaya Rams. all kinds of people aré
becoming Ministers, litile, unprincipled
people who are prepated (0 sell anything



243 Res re. Ordinance and  JUNE 17, 1971

{Shri Frank Aathony]

for a dirty mess of pottage, Those people
will be sending their political opponents to
jail. At least some District Magistrates
will have some principle, but duv you
expect these Aya Rams and Gaya Rams
to have the slightest principle in satisfying
grudges against the political opponents,

This is why 1 am appcaling to my hon.
friend : All right, have it, but please delcte
clause 8 (2) so that at least you will give
not only the grounds but also the facts,
so that the juriediction of the courts will
not be ousted.

My hon. friend Shri Krishna Menon
referred to it in passing. 1 am not con-
vinced about this Advisory Board. You
have this empty ritual of persons who are
qualified to be Judges. You know that in
this highly competitive profession of ours,
there are a lot of briefless lawyers who
bave praclised for 20 vears. They are
qualified to be Judges. You can put them
on the Advisory Boards, We¢ know also,
my hon, friend Mr, Gokhale probably
knows more than I de, that with political
influence many briefless lawyers are also
being raised to the Benches of High Courts,
I say this with great regret. It 13 2 matter
of common talk in many Bars,

Then look at these two provisions,
Under Cl use 11{1) the Advisory Board
gives its report, but that report is not

made available 10 the detcnue, and under
Clause 11(2) separately they give an
opinion. Only that opinion is made avail-
able, aod in one line they say that they
confirm the order. Whut is the person,
whose liberty has been taken away, going
toholdonto? You deny him the facts,
The courls cannot give him any reliefl
whatsocver, and that is why I have given
a serics of amendments, You can still
bave this meuasure, have pcople detained
without trial, but why do you have to have
Clause 8(2) and Clause 11(2) ?

Finally, I am not enamoured of foreig-
ners, but cven they are entitled to some
regard for the rule of law, This is an
entirely new provision, Why have you put
in Clauses 17()) 17(2) 7 What is the effect ?
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A foreigner can be kept in preventive deten-
tion for two years, that is how I read it,
without, the matier even going to the
Advisory Board. As I say, have this measure
but please remove some of these ulira-
draconian Clauses,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : May 1 point out that it is
under specific circumstances, not a blanket
provision ?

SHRI FRANK ANTHONY : Whatever
the circumstances, why should even a
forcigner be kept in detention for two years
without the matter being remitted at least
to the Advisory Board for what itis
worth ?

SHRI C.M. STEPHEN (Muvattupuzha) :
I rise to support this Bill and 1 support
it emphaically and loudly. A lot of
arguments have been raised against th:s
Bill by friends of the opposition. 1 am
really happy that this Bill is coming on
the statute book, 1 am also happy that
the Government is being empowered to
deal with forces which arec dangerous to
the country, to the society and to the
peaccful lhiving of the people of this
country.

1 am happier about the persons and
guarters who have reised this opposition,
The opposition by Mr. Vajpayee will convey
a meaning which we want to be conveyed
fo the masses of this couotry. We are
also not unhappv that the Marxist Com-
munist Party has opposed this Bill. That
was to be expecied, The Jan Sangh-CPM
combination opposing this Bill has, according
to me, a massege and a significance which
the people will not miss,

16.14 hrs.

(SRl R. D. BHANDARE in the Chair]

Two arguments are raised, one that
this Bill should have been s2nt for eliciting
public opinion, Sccondly, Mr. Menon has
raised a number of arguments on points of
law to establish that the provisions of this
law may prove to be void, Witk regard
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to sending this Bill for eliciting public
opinion, we are forgetting one major fact
that from 1950 onwards this measure has
been subjected to parliamentary scrutiny
umpteen times and practically the same
measure has been brought forward now
with certain amendments,

Nothing more is to be served by sending
the Bill for eliciting public opinion. There
is nothing new about the points of law raised
by my fricnd Mr. Mcnon, Tno-e points were
repeatedly argued in the High Courts of
India and the Sup-eme Court of India. 1
have read these arguments and heard the
Court rejecting them repcaredly, Let us not
also forget one major factor. The party
now in power has made no sccret of the fact
that in ils judgment a law for prevenlive
detention is necessary in the circumsiances
obtain'ng in the country, iight or wiong.
In 1950 the leader of revered memory,
Sardar Vallabhai Patel moved this Bill and
the House for the first time accopted it and
subsequently  this Bul  was  repeatedly
renewed. Lven in December 1967 we made
no secret of the fact that ths Bl had to
be renewed but under the circumstances
then prevailing in . Parhament we were
unable (o implement our deccision, Mr,
Menon asked whether this matler was put
on the election manifesto. Not in so many
speafic terms, 1 concede. But we did
raise two slogans that we shall fight right
reaction and left adventurism...

SHRI ATAL BIHARI VAIPAYEL : By
preventive detention ?

SHRI C. M. STEPHEN : At the time
of the elections we went to the people and
make clear that we were not against  giving
a fresh lease of lile to this Bull, This
being a concurrcnt subject a number of
Sta'es passed this law, We had got a
mandate not only for the impleatation of
the socialist programmes but also a mandaie
to fight right feaction and left adventurism.
We have got our own covaluation cf what
these forces are and how the people aof this
country want us to fight them, During the
elections we found right reaction and left
adventurism joining hands to fight against
us.

SHRI SAMAR GUHA (Contai) : Does
it mean that ths leftistis and the rightista
will be put under preventive detention ?

Security Bill
SHRI C. M. STEPHEN : We went to
the pools. We are to judge what measures
need betaken in the circumstances obtain-
ing in the country.

There is no question of this being
against the Constitution. It was a very
curious argument., If at all any Jaw has
been given a sanctified position in the
Constitution =1 think Mr. Anthony referred
to this point—it was with respect to
preventive detention because it is mentioned
and enshrined in Chapter 1II itself, The
fundamental rights are enumerated under
Chapter 111 and in order that some rights
may not to bc used by the bencficiaries
thereof to scuttle that power and scuttle
democracy, the fathers of the Constitution
felt that preventive delention must also
become part of the Crapter on Fundamental
Rights It was argued here that preventive
detention ¢n be hid only in an emergency,
That was a very strange argument again,
When an emergency is proclaimed there is
no question of any fundamental right by
legal processes ; fundamental rights are
there.  But 1esort to the court of law for
exercise of the fundamental right wifll not
be available, In those circumsiances thers
necd be no specific constitutional provision
for preventive detention, Therefore this
enactment is perfec.ly contemplated by the
Constilution, under circumstances other
than those tantamount 10 an emergency,
We are asking this Parliament to take note
of the conditions obtaining in the country
and to arm the Government with power
to resort (0 preventive detention. What
happened in the course of these years 7
How many people were put bohind the
bars 7 The staustics are before us, Mz,
Jyoti Basu was in Bengal. The Preventive
Dectention Act was there, Does not Shri
Jyotirmoy Bosu know how many persons
were put bechind the bars under the
Preventive Detention Act 7 777 people were
put behind the bars by the United Froat
Government, (Interruption)y. Mr,
Jyotirmoy Bosu is saying that they were
not using the Act aguipst blackmarketoers,
The question, therefore, is this, 1t is one
thing to say that 'l am against preventive
detention, for whatever proposes’ and it fs
another thing to say that 1 am against the
Preventive Detention Act if it is not fer
their purpose. The first question is, are yoa
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agsiust the Preventive Detention Act ?
Mr. Jyotirmoy Bosu said that “I am for
preventive deteation if it is for preventing
profitecring ; If # is for preventing
comiupsl eclements and if it is for
proventing food offences.”  Therefore, he
is for preventing detention, If it is some-
{hing else, he is not for it. 1If it is for
this, be is for preventive detention,

Mr. Menon found fault with the Go-
vernment saying that this Act was not re-
sorted to for the purpose of bandling the
Shiv Sena, So, if it is for the purpose of
handling the Shiv Sena, the contingency of
pteveative detention is conceivable, where
the preventive detention Jlaw may be
acceptable, And Mr. Piloo Mody said,
*if you are containing it in West* Bengal,
then, T have no objection,” Therclfore, he
is conceding the Preventive Dstention under
conditions that are obtaining in West
Bengal, ‘It is perfectly acceptable™.

So the fight is not against preventive
deteation, Mr. Vajpayee says he is against
the Preventive Detention Act but he is
dafrald that the preventive detention provi-
wins may be used by us for purposes other
than what he thinks are In the interests
of the country. If it is in 1he intcrests
of the country, the Preventive Detention
Act i8 "0.K., and I have nothking against
i."" It is perfectly understandable, because
it is provided for in the Constitution
itself,

So, the question is the preventive
detention is not bad. Preventive detention,
under what ciréumstances is the only question,
wiich Is now remaining here. We have
the experience of the last 20 years how
this Government has been using the
Preventive Dotention Act, The first quéstion,
is, whether the condiuons obtaining in this
country are different from the conditions
which obtained in 1950 or in the subse-
gquent yoars. Anybody with his eves wide
open would see what conditions have becn
otxalaing in West Bengal, in Kerala and in
diffevont parts of the country: the Naxalites
and right reactionaries mizing up together
to dremts conmditions where life becomes
imposwible, Then the State has to intervene,
This is the position.

L]
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May 1 inform Vajpavee, in this connec-
tion, that when Naxalitism woke up in
Kerala, Mr. Parameswaran, one of the
Secretaries of the All India Jan Saugh,
came out with a strident statement saying
that the Preventive Detention Act must be
immediately brought in and those fellows
must be roped in under the Act? The
Swatantra Party came out with the state-
ment that in Kerala the Preventive Deten-
tion Act must must be resorted to. The Mus~
lim League also came out with 8 statement
saying that preventive detention must be
resorted 10 in Kerala, When the Naxalites
broke out, the wanted the preventive
detention measures to be taken up there.

Therefore, there are these conditions.
The question as to whether there is such
a condition or not is for the Government
to decide : it is the opinion of the Govern-
ment. You may differ from us. But now
the peopls have saddled us with the res-
ponsibility, the actual safety of this country
and safety of the people; itisa funda-
mental, basic responsibiity. We cannot
pass on that responsibility to you, We
have got to decide whether conditions are
containing in this country where this
extraordinary law has to be resorted to.
Only we are answerable to the people of
this country whom we know much better
than you think you kaow, according to us,
We feel that to protcct them, we have got
to resort to the Preventive Detention.

The quéstion is, how we will use it,
There is nothing dangerous in a knife, If
that knife is in the hands of a murderer it
becomes dangerous. If it is in the hands
of any other person it is not dangerous,
The people have put their confidence in us.
You may carry an & propagaada that it is
not so, but actually, the people have shown
to us that ““we believe you, we put onr
faith in you.?" We know (hat the people
have put their faith in us. Wo want to
savo them from the cudgels of buichers in
this country. We want to save them from
foreigner invaders who are menacing our
boundarics, We want to save them from
the people who are subverting and eroding
the foundations of this country. We want
10 arm  ourseives with ptoper powers 0
prevent it. Why shouid any law-kbiding
man be afxid of jt. There we sthple
safogpurds jocorporafed i W, Theeo i
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an advisory board, According to Mr, Frank
Anthony, the magistracy is cofrupt ; the
advisory board js corrupt, the minister s
corrupt ; politicians are corrupt ; everybody
is corrupt. 1 concede that position to my
friend that all of us are corrupt and that
you aloae ard ¢lear, But the people have
a different opinion. In the course of the
last I5 years, many amendments and
modifications have becn made in the Act,
An advisory board of thres has been made
comstituted, Veto power has been given
to the advisory brard. 1 remember Mr.
Chavan saying in 1966, asking for extension
of the Preventive Detention Act, that
statistics would prove that the advisory
board have recommended the rclease of more
persons than all the judiciary in this
country. How can you say that this has
been misused ? In 1969, out of 2600
people under preven ve detention in ths
country, only 269 were d=tained under the
orders of the Central Government. The
major share goes to the State Governments
Let us not forget that,

This Bill is absolutely nccessary. When
right reaction and left adventurism, which
combined on the election-eve, is recombin-
ing on the floor of the House, this Bill is
absolutely necessary to implement the man-
date of the people and to smash the cons-
piracy and to save us from the combination
of right reaction and left adventurism.
With these words, I strongly suppport the
Bill,

SHRI SOMNATH CHATTERJEE
(Burdwan) : Sir, this Bill has been brought
to validate of the ordinance which was

promulgated only 17 days before this House
was to sit. Unless there were some immedi-
ate and real reasons for promulgating an
ardinance, this power of executive legis-
lation should ndt be used. Itis a regret-
table we of the power of executive legis-
lation that only 17 days before the House
was going 10 3it, this Draconian legislation
was invoked, Soon after the ruling party
came into power with the slogan of
banishiag poverty, all that they bave
banished from this country after having
coming back to power is the personal freed-
om aod iodividoal [iberty, ioatead of
gaddl. : Tt is a gcar on awy <lvilised
woiuy dellevig ‘i bugkan freedom and
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personal liberly. Tt is & sldr’ on ady systedt’
of people or civilisation which thinks or siy
that it has a democratic set 4p, In
hunger and greed for powet, the
party is showing clear trends of
totalitarian, It is a shameless exhibition
of hunger and greed for more power, Tﬂ
arc taking upon their hands this black .
this piece of legislation which doed ikt
provide even the semblance of security (5
an individua! in this country, In the pame:
of refugee influx, in the name of security’
of the State, which all remain undefintd,
this power has been given in the hands of
ordinary petty burecaucrals who are ptoib
to act at the behest of the party in powt.
When the Minister was moving this Bill he
was trying to give a facade of reasons
ness for this BIl by indulging in vagts,
gencralisalions and pious platitudes, Hot-
ever, that fecade was ripped opea wheh'
other members of his party followed him.
Except possibly with somewhat refreshing
exception of Shri Amrit Nahata, I was
pained to Sce that every membet of the
Congress Parly, the Ruling Congtess, bas
been supporting this legislation. When we
are discussing 8 measure which affects
fundamental human values, 1 should Hhave
thought as a lawyer that a measrue lke
this would have cut across party lnes
and it would have been treated with the
seriousness it deserves, I could not bhawe
agreed wiuth Shri Krishda Menon mofe
when he said that what was most painful
was the sense of levity with which this
measuro has been treated.

I am sorry to say—] am a new-comer
here, there are many old members here,
many important and leading membérs—
that [ was dismayed when I found the hom.
Minister showing lis great glee when
irrresponsible and wild charges were being
made agamnst members of my parly, whets
I saw the Miaister applauding and &n-
couraging the new-found mouth-piece of the
Bengalee Youth, my hon. friend Shri
Priya Das Muasi, Shri Munsl referred
certain incideats in Burdwin. I repregént
Burdwan and I am proud of that beowusy
Burdwan has been in the vAnguard of defiio-
cratic movements and the movement of §in
working classes.

Now, What s happeaed fn T
Did Shei Prigw Dm mwm‘
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that during the last ten months 12 members,
leading members, of the Communist
Miarxist Party have been killed in Burdwan
town alone ? Who killed them ? There is
no Naxalites menace in Burdwan, We have
given a memorandum to the hon. Home
Minister, Shri K. C, Pant but we have not
got a reply to that, We have rcquested
bim to go into the matier and find out
who bas killed these persons and yet we
have not heard from him so far,
On the 19th of April, 1971 a leading
advocate who was not an active member of
our party but only a sympathiser, Shri
Baladish Roy, he was stabbed at 1025 a.m,
when he was going to the court in a cycle
rickshaw within ten yards of the Burdwan
Sadar police station. No arrests have been
made till the 17th June...... (Interruptions)
On the 23rd of My Shri Shib Shankar
Chaudhari, a leading member of my party,
was stabbed to death with 50 yards of the
Sadar police station. No arrest has been
made 30 far. On the 6th of April a CPM
worket, Shri Krishna Biswas, was stabbed
within yards of the Burdwan Police Station
at about 1} O’ Clock, He made a state-
ment to a first-clasgs magistrale at the
hospital, giving the pnames of the persons
who have stabbed him. Do you believe
this is a civilsed country when I say that
not even one arrcst has been made so far,
even though the names of the persons who
have stabbed him have been given.

1 was surprised when charges were being
made against a particular political patly in
respect of sub judice matvers, To jusiify
8 draconian legislation like this, a black Act
like this, at least they should try to place
before the House facts correctly and impar-
tially. These are the incidents that have
occurred in Burdwan and they cannot be
denied. We have given a memoraadum to
the hon, Miaister, Shri K, C, Pant, but we
bave not yet got a reply from him,

Who bave done all this? Against
whom are you going to utilize this piece
of legisiation ?

Is it the contention of Government that
because of this legisiation they will be able
to-siop one, two, thres, four, five or ten
munders that am taking place every day ?
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The PV Act has been invoked in West
Bengal from December 1970. What has
happened since December 1970 il the
middle of June? Now, we have this so-
called popular Government. They have
seleclively uvsad the PVA Act against their
political opponents. Indiscriminate arrests
are being made; detention has been made
and the persons ar¢ never brougt to trial.

Has the situation in West Bengal improv-
ed ? No, because the real reason is some-
thing else. After 23 years of misrule, there
is complete dcgeneration of the youth.
There is complete frusiration because they
have no future.  There is discrimination
against the State. West Bengal has been
{reated as a step-child. You have denuded
‘West Bengal of all the privileges and benefits
that other States have been given. There
is no future. Instead of tackling the real
problem, the economic problem and the real
problems of society, merely arming the
Government and the Distiict and Additional
District Magisirates with these arbitrary
powers will not solve the problem,

Our hon. friend; Shn Anthony, as
also Sbri Krishna Mcnon, have very pertin-
ently referred lo the fact that although in
some cases grounds are given, the courls’
powers are very restricted. As you know,
satisfaction is always a subjective satisfaction
that one has to arrive at, The sufficiency
of the grounds upon which such satisfaction
porports (o be based only require that they
have a rational probative value and are not
extrancous to tho scope and purpose of the
legislation, The factum of satisfaction can-
not be challenged in a court of law except
where there are rmala fides. But it is
always very difficult to prove mala fides,
because the facts have to be stated. Afula
fides is not something so objective that one
can casily bring it to the notice of the court.
A court of lawis not even competent to
inquire into the truth or otherwise of the
facts which are mentioned as grounds of
detention in the communication to ths
detenu, The court cannot decide whether
the grounds are good or bad mor can
aftempt to assess in what manner and o
what extent the grouads operated on the
mind of the appropriate authority and cog+
tributed to the creation of the satisfaction
on the basis of which the deteation order was
made. Therefore, it is a very very limited
power which has beem given to the sourts, -
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Even framed up charges can bo served
on the detenu, A clever police officer and
district and additional district magistrates
can frame up charges cleverly., So, it is
very difficult to point out defects in them,

Thercfore, we oppose this Bill. We are
firmly of the view that it is going to be
utilised against political opponenis. That
has been made very clear by Members of
the ruling Congress when they have supported
the Minister and the great applause that the
Minister was giving them when they were
referting to their political oppoennts.

SHRI RAJA KULKARNI (Bombay-—
North East) : Mr. Chairman, I am suppor-
ting the Bill. Security, likc peace, is
indivisible,. Hon. Members of the Opposi-
tion would recognise the threat to the border
of our country but they would not realise
that the same threat holds good so far as
the internal situation is concerned. What
dose this mean ? They are making it a
divisible concept. 1f our border is equally
threatencd, our ntgrnal siluation is equally
threatencd. Probably they cannot sce the
relationship between the external situation
and the internal situation and they are not
trying to understand the impact on the
border of warfare ar probably they do not
know what is modern warfare. The modern
warfare is a total warfare There is no
separation between the external and the
internal situation. It is a total warfare,
Therefore, like a modern warfare, security
being a part of modern warfare is total, If it
is for external purposes, it is also for in-
ternal purposes. It is equally important for
us to realise that we cannot talk of having
effective security measures on the borders
and, at the same time, weaken the Govern-
ment’s efforts in keeping the internal
situation as effective as possible,

It is very difficuit to understand when
the hon. Members of the Oppomtion talk
of giving recognitiori to Bengla Desh imme-
diately, t0 strengthen the border forces and,
at the samo time, to weaken the forces of
the country in the steel factories and to cut
down the production of steel, and take
privilege and pleasure in saying that the
cpuntry as not producing more steel.  The
modern warfare is being not only on
the goographicsl borders but alo, equally,

Security Bill

in the fields and factories, Thercfore, we
must keep our efforts at efficient level botly
on the borders and in the fields and factories.,
Any attempt at disrgption of tho wvery
foundations of political, social and econoinlq
fabric will have to be checked.

The people have given a mandate to the
Government to have a war on poverty, Tie
internal security is nothing but the Govern-
ment’s effort to 1ackle internal situation &
a war footing and to have & war on poverty,
unequal distribution and all the other social
an ! economic evils. The internal security
should be looked at from that totality
point of view,

Then, it is very strange that those who
profess themseives to be Marxists have now
accepted the bourgeois concept of an
dual's liberly. That is why persoos
Mr, Vajpavee and Mr. Jyotirmoy Bosu can
share the same bed. In politics,
the same bad by strange people is a ¢o.
phenomenon. The bourgeois concept of
an mdividual’s civil liberty of the nineteonth
century and carlier eighteenth cemtury is
given up by the Marnists, when it comes to
the question of reasonable restrictions
and contiols in economic lfe. Weil, It
politics, in respect of political rights, or -
in respect of civil rights, when a msn falks
of an individual’'s liberty and right, I ask,
whose liberty and right he is talking of.

3

Today, when the country is on a war
fooling against poverty, how many people
have got individual rights in the economic
field or in the civil ficld, It is to save the
civil liberty, to save the political rights of
crores of people that this control is necessary
by way of chccks and balances. With all
the checks and balances against its misvse
a regulatory measure is necded.

To oppose this Bill will be daintq
disservice to the inierest of the natioat
specially, at this critical time when owr
bonder is expoted to danger. 1 hope,
will have a re-thinking of their views
will give up the bourgeois concept of ‘an
individual's lilerty and show themseives as
real Marxists, and support this. Those
who are patriotic and those who' wapt-ghat
Bangla Desh should be strehgtbened sad
our borders should be strengthened sbouid
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try to mialdtein law and order and should
ot indulpe in disrupting essentinl services,
They Should not take pleasure in creating
#hid emiouraging viotence. The people
who talk today of safeguarding an indivie
dual’s liberty encourage violence, What is
wioleace ? Viokence is an attack on an
individual’s liberty and rights. Such people
s¢e now opposing this Bill. This is a
democratic way and a democtatic method
by which the power is being given to the
Government.

With these words, 1 support the Bill.

ot TPy fag (wErran) @ qW-
qft ez, AF ase 9T AFA T
off wegror oY garesarg Y fs SRR
QY WAT H) FEGT T4 W@ F @HA AqA)
ek wmafor i@ fem f5 72
T A 1A KN A N
garerare T § fs 9 @ s
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w3 g7 a1 fgaT @ fF WX g @A
arft aft &, oY gw gutaw & i uAdY
LUE &

ggfasgw 2w & fou siT @R
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Wg TF F@1 FA T A1 G §; 4g
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JUNE 17, 190

Maintenance ?‘ 286
Internal Security Bill

% qem wigan § 5 aifer @
® gaa fEa¥ §1 e Qw51 9w W
B wft 9y A v weww § afewdt
Fme 1 fow fear o ofeedy Fme
1 mEEl  @Aw A Agl W R
s safada ¥y 6 IR 1w & AW
Fga ¢ fF agqa § 9% dwA gy I
sEFafai A g Y W &1 O aX
R A DA § v drafme ol
FAM MA@ §1 T AW WA
SATH AV FW @ H G N AR I W®
§ 1 EME A gT 2T F wgwatel w1 wes
 wW ) InTIA ag A fes g &
g N ¥ usHfas e A §, N 5@
%g e Sad sasaia A1 gear ad @

W

afsa & ay o saifadg ag § R
AT A § TWET I F) AT F AraAA)
T A1 Qodgr ar g Fwny § w3 ag Fav
fe dme & areT @) f agt )7 Rar
#1Y §, &1 uFAfaw o1 & Frdgaidr o
HGW FT R &

& g qeaT AR E fF s wOEIC
ffeRNaasEaiae &t § @ ¢-
WU AT F DR F) AArA KA F g
g a1 Ay @ &% ) T gTWIT
¥ar w7AT W, oY ag FC wwdr ¢
S g F1FT O o Ag TR T W
feurens wzamwl ® A% gt @1
atfocew farm sfw e 3 7 qwn-
€ QGaa X AT A g K AR F -
Tt w7 afxat ez, emwEe e
qfeaga s alk ot gy W oA
feat wt Wi oo avg Aw WY wad ¥ wrer
o | AW A ey o & Rerfow &



%9  Res. re. Ordinance and YYAISTHA 27, 1893 (SAKA Maintenance of Internal 258

gor it T Ay g w2 @ Aol &
wara AR o1 ¥g ¥ frftg @y sw
fag & Avd & foa, wod §1 IR &
fou ot firdneit darel A fasr geas
wax dw ¥ Ty & feq ) ug fam
wear nar § ot a€f W o7 ST B
g fas st RN afcr st g 1 ow faw
¥ 7 gk o it g WO A
¥ T WTHR wHT a%QT 497 )

waafe wgizn @ wAda S3E o
qurg 1 |

oft Tradw fay : awnafa agaw, 93
waqdt a1 QU FI7 & wFAT A Q0 ¢
&€ gee &t Ay g2y aw fgar war g

Wt wew fagrd amdd ;o gwefa
agrey, A faaga g e ag 315 § f
¥4 &9 &, AfeT $9 ¥ ww I W)
WIAT 1T FgA Fr Hag A Afwgy oF
VB ATTEE! §T AAY § W GO TS
Ao Fr W gum Af B owW ¥ wwW
&1 qreq &7 947 ay Ofan wq T
feae ¥ gt ara fae & 4§ st T
A Fgasar § 7 g oF o & wfa-
fafs &, & famrw o w1 sfafafea
FIX § « A I8 argr awg Ay Afow
Wt @ ¥ g8 Afag o v g §
fe #= wEiza v @ § | Wiy %
TSt B AR QA WA 1 A KT

qug IR Ny ¥ farg faar si7

g% AT W T AT F 8 AN
g% 43 % ¢§ H @ fogy 917 |

aurafn wfeg : ff T * @z
At &3, 6 TX I3 AAAT | AW Ag §

fix soft sivy g2t & ) geeq Ny W

Security Bill
§ o\ wqieitew & Wt £, (wwew)...
RIT WL T RGLAA! FIT ¥ g Ay )
wft g ¥ T gl @ e
e § X F @ ¥ ¥ $O78-10 st

e s § ) aradd o ¥ o FeAder
fear § f& og® agiar W o WAt

Y qraawY o7 W@ L., (|Aw™) .40
yrg gfaa ar...

oft mtgaw 12 (F17gT): ar o ot
gt gfaga

wwafa wiaw : g dfe,,,

sft wigde €@ : @wafa o, W
Tiz & wg afwg ) aw T § afeg...
(saaww)...

waufa ateq . & wer §, sy 43
@TEq |

st glawa w2: wg wim &
e

el wgten : dgTadt s F wrg
&z argq 1+ $uT Hfee, 01 & 9w fiw

T g AT AT B FTFH 5w
AT Ay g faT A ?

WY A ST X ZILE 7 o 7g
A AT AR A gR W anofer @k
gt ¢ s AT wrgd & &Y eng Frgar
TR AT AgA & 7

ot ww fagnd awdat : awofy o,
6 ¥¥ 7% U WE NF AR T4 qghe
L1

L)



19 Res.re. Ordinance and UK 1%, 19 Maimmnance of fnternal 20

st e wr o : wnefy o, e
qAT AP wIgY Ay W 8 aW Iw
graw 43 3T @) &xq 53

ot wes fagret avodady ¢ AE, @
&Y ary @ agl 1 w@ wrasE 1 fe
g

it o A O : gge) QTeT A AT
wew Y g g

gwefe wgaw : wo feaar aug
#y?

off woor wor g7 ; R 40-45 fae )

wTafe AEAT ¢ ATAEY WY A wgr
fiF 6 X % 98 ¥EF I¥ A FIW ¥
Y 9@ as a3

o wzw fagrdt avRdt ;o w
a% g0 d54 ®1 g A TG § 1 A
aiqy wgr 6 Q99 6 a3 I3 W AR
g w1y T @ § W §rg aw $3m

et Wy : e @ ¥ fag
wg & sw & ag 21w gy frar mav
ufet g% ¥ & 5 9N adia & QoA
& W THAAY &7 T Jo W gar, fHT
& graw agy AT K307, (wwwww) .,

oft whpwr 92 : aTR D A3 TEA
wgr e greg 6 o X B &R 4w
sy s a2 aw #3m ol aeR
fesitaw foar A1 ol & 19 3 wwe
far

* et agy : garw 3¢ § v we)
uw gwr ¥ aer § iy teer A
Y W T T |

Security Bill
ot wrw wraldy . oY wre
T F¥ £ ? 9rew @ Fw § G o

warafl wgtew : s QaET ¥ g
a1 MR % g 41g... (wgw). .,

it o WX da : WIC §EA @ A
¥ WA a7 F 7 v T Ay as
ERF MF FT X a1 g w & fag
g asa 1

ot wew fagrdt woRdY : w g
! A% § WAL g7 oY AR TY |MEA
A F | aga g g sy |

o} woor Wr 9a : gere Wiy &
WA ST T T MFT F@T E 1 WY A
W94t Hraarg ghl, e g el a0y
%2 a%a1 g foaar wa asar g aar A
W7 gFar § | AfsT 40T 5% a5 33 g
A @ vsg A ¥ fawwa g
TS {9 Y § A9 & foq qwmey g
& o oxadew Q1 wfer g agi
¥ 9y DT & Tz 48 w2 wifgy, qw ww
gar & arar ¥ 1 gfeC afy siware wor
aqr &t wfem€ qas w1 gafag 1R
gy @ ¢ 53 gw g g § wa
o @R ¥ ww o Ofer aura
w{H |

uwﬁrnilw:muztﬁn %%
T a¥ o wH g wew v §

oft caitfersia wy : wiferw o oy
Otherwise we can sft on Monday,

off e W G : woTe wifase wg
oft el Tyl 8, Y fe o whomek
ﬂuf&vﬂtﬂﬂ(ti



M\ Res. re. Ordinarice and  IYAISTHA 23, 1893 (SAKA) Muintenaice of Internal 264

SHRI K. SURYANARAYANA (Elura) ¢
Let ug complete 1t today.

SHRI DASARATHA DEB (Tripura
Bast) : It is a very important Bull.

MR, CHAIRMAN * 1 understand that
it is important. Therefore, | am trying to
adjust, But hon. Members also must
cooperate,

ot wew fagrt wrodet @ oy fadaw
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[MR. SPEAKER in the Chair]
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WggamE § @ @ e gW o I«
u<farar § | 9% frest ff FEad @
FaEr weEAr g &1 Wfgdy 1 g AW
gl €1 QA gF ordf gad ardf T
Ty gg Wy Sfag wdld aft ard
au%s go & gaT Igar g & #ar 34q
. @, arf, ® qiv F W AT R
ot g wEge fra fs 73q #1 on 57
e H A FT AT oM fF Aty 2w §
&Y yarfas wEFIal & A § 7 ag
Fqar gt F T4T QY wAT, FWWT T} FOIH
w & cawr @rwr g 7 oadl, s oag
e | DAY AT JT JATT & T R
fre % 57 ot oe gt A favme
RS AN N TR E (N D
WL 7T 7 § darre WY gEner e
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fear omar § | w0 A€ sw wroot

as qgad foet aorg & ¥ Feafer dar
T & 1 A9 I WX W g wfaF )
Yo fore o) Jr7 ¥ XF IATAT W -
g 7 & ovar § 1 wafay & e off
¥ wgm frag tw faw Sy ¥ S,
AT T19F F FT F F) TLET A THIAAE
T aAST g2i1¥ w1 FvaEr fHAr § s
qu #2 | 99 atdl § agfy a0 ot 9o
Wi 2 ¥ wrfed st geaaedr @Y e

Y F1T & waegwar & T@) @i
T I AT gHIA F qAW & foy
Farz @ ? amx darc T e WA W
WIAAEHAT A &1 WA W7 7 § Y
AT g HT A1 A SATAT AT § AL
faogm alar § W1T ow Al oAt @@
FIAA qA § N FE WA G TV W
e & qm FY qUT I9T7 FA WG
FAA F GG FI& 9 7 0

MR, SPEAKER : This morning the
question about the extension of time was
raired and | told you that the Business
Advisory Committee had {ixed certpin time.
Some Mcmbers put forward a proposal that
the tinie should be exiended by about half
an hour or one hour but actually more than
two hours had been taken. Almost all the
speakers from the opposition benches have
exhausted their time but certainparties do pot
utilise their time. The DMK has got nine
minutes and if they waant to transfer it to
other Members [ shall do so. The Members
from the Congress side say that they do not
want to participate if the Bill is going to be
passed today.

SHRI ATAL BIHARI VAJPAYER:
How can it be passed today ?

MR. SPEAKER : You should stsnd by
the commiiments you made, The time
pliotted was over at 3 or 3. 30 P. M. apd
you got what you wanted, You can have



w
[Mr. Sperker]

one hour but you should try to finish it.
We may have to sit exita time because you
wanted two hours extra and that two hours
have already been taken mow. You must
stand by your decisions; that was your deci-
giun,

off sew fagrd wioddt : ¥few w0
Fag@rad sz @ {5 aw TEEd N
aYer a4 fad | arq Sred A gEA A
sfqs g1 @ A5 T8 7 3

weaW WEay ; A1 ¥ 5 ATFY | qIEAy
W Rter & fer @ O & |2 @9l
a3 ¥ fafsde Yearead s34 2, wg

X IW F FIY FY WAT 9T ( FAT WY IF
gy WY fees /g w4

ot sew fagr®t «wdat : oy Eaer
wgtgwrar fis 6 % & ag §3% ? gw
¥ uqd ofsas Aadz ag s foa §)

weqw WHAyw . qfiwTd gAadz ag
%¥ g% w19 %) araa qfgy ar fs

o gq fawr # fedg w7 @ E akk
¥ & a1 I &1 W@Ar wifg¥ ar | afeqs
gdaweE gk M o F &

SHRI INDRAJIT GUPTA : In any case
this Bill cannot be passed today. Clause
by clause consideration remains; the third
reading remains.

MR. SPEAKER : The total time fixed
for this Bill was already mentioned and the
House approved of it. The Bill has to be
passed within the time. So we must pass
this Bill today.

SHRI M, KALYANASUNDARAM (Tiru-
chirappalli) : Let the Ministcr reply today
and let Mr. vajpayee aiso reply today. Let
wi take up the clause by clause considera-
‘tions tomorrow and finish it by 3. 30 P, M,
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MR, SPEAKER : The decision on time
limit was unahimously adopted by the
House, Now I waat to put it to the
House,

SHRI M, KALYANASUNDARAM: This
should not be decided by vole. If it is to
be decided by vole, everything will have to
be decided by vote.

AN HON. MEMBER : We have to go
outside tomorrow. We have fixed up our
programes.

SHRI ATAL BIHARI VAJPAYEE:
1 am in a practical difficulty, I did not
know thar this Bill would be passed today.
1 have already fixed a public engagement
and | shall have to be there by 630, That
is why | supgested that we can take up
clause by clause consideration tomorrow.
There will be third reading and some
Mcembers would like 10 speak. We will
pass the Bill befcre the non-official business
is taken up tomorrow, They have already
suggested it,

SHRI K, C. PANT : Sir, ] must bring
it to yow notice—and 1 owe it 10 many of
our parly members—that just as Mr.
Vajpayce has diff icult.es this evening, many
of our Mcmbers have planned to go away to
their respcctive home-towns this evening or
tomorrow morning. So, they will also face
this difficulty I am sure Mr. Vajpayee also
appreciates this. (Mnterruption) This is
the difficutly, You can ask the Members
also. I personally am prepared to accom-
modate the point of view of the Oppasition.
But this is the real d:fficulty,

MR, SPEAKER : I think that in case
there are certain urgent engageéments, what
we propose to do is, tomorrow—{Jnter-
ruption)—of course, nothing will be put
without your approval.

Several Hon, Members rose—

MR, SPEAKER : Will you please sit
down ? Let me speak. Mr. Vajpayeo has
got certain engagements. He says they am
public. 1 do mot doubt it, but he has some
engagements. Of course, there is no question
of having any other private or domestic
cugsgoment because ho dops not have that
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problem. (Interruption) We do Dbelieve
that that engégement ig not a week-end
engagement but a public engagement,

So, what we propose is, let this continue,
and we must try to finish it during the
lunch-time ; say, at 2,30, it must be passed ;
that is the final hour, No consideration, no
proposal—I am not going to accept any-
thing.

AN HON. MEMBER : 3.30 (Jnterrup-
tion)

MR. SPEAKER : That is the maximum.
And even that proposal is with the consen-
sus of the House, It is not my own. This

is just a suggestion,

SHRI K. SURYANARAYANA : Sir,
T want to express our difficulty. Many of
us from Andhra Pradesh have programmed
1o leave tomorrow morming itself, We were
waiting for the elections 10 the commitiees
and the meetings today, thinking that
ultimately the House will complete this Bill
today. We are prepared to sit till 9 p.m.
today if necessary.

MR, SPEAKER : 1 leave it to you
whether you agree or not, If you do not
agree we will proceed. We tried to do
something to accommodate the Opposition.
We stand committed to the time-limit, It
has already gone beyond two hours more,
But for the sake of accommodating the
Opposition, 1 think you may accept this
pruposal,

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFPAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI1 OM
MEHTA): We agree to this with the
assurance that the Bill will be passed before
3 O'clock tomotrow,

MR. SPEAKER : There will be no
lunch-hour tomotrow, and no objections,
"This is 8 gentleman’s understanding. I hope
you will got put the Chair to any more
trouble now,

SHRI N. SREEKANTAN NAIR
(Quiton) ;  8ir, ajready oze bos, Member

b
Internal Security B

had been called. He stood up, and when
there was a persistent demand in the Houss
that the time must be extended, he was first
askcd to sit down, and the Member who was
speaking was allowed to speak for some
more time. The bon. Member who was
called and who stood up may be allowed
to speak now,

MR, SPEAKER : Within the limits of
time, we will do as much as possible.

SHRI N. SREEKANTAN NAIR ! You
called vpon one hon, Member. He stood up,
and he was asked to sit down.

MR.
Member ?

SPEAKER : Who was the

SHRI N, SREEKANTAN NAIR : Mr,
Balkrishna was called to speak ; hs stood up
and be was asked to sit down,

MR. SPEAKER :
krishnan,

Yes, Mr. Bala-

SHRI K. BALAKRISHNAN (Ambala~
puzhu) : Mr. Speake: Sir, 1 am happy that
at long last 1 aiso got an opportunmity to
speak. 1 rise 1o oppose this Maintenance of
Internal Security Bill. It is not that I find
something very new and very atrocious in
this Bill, 1t was there practically for the
past 20 years, with a very small interval,
1 have myself experienced what this Bill is
like because I had to go under the burden
of this Bill more than once to jail. 1 had
another umique privilege of my own father
using this Act against me, So, this is
nothing new that frightens me,

17.21 hrs.

{MR. DEPUTY-SPEAKER in the Chairl

There was so much talk about curtalle
ment of liberty of the individual. It has
always happened in cycle, some people
sitting on that side and some on
this side, Those who are sitting there
right curtail individual liberties and
those sitting here may shout ggainst L.
There is nothing very sanctimonions abopt
both these sides. But Jet us understand
one fundamental thing. There are certain
fundamental things asbout human righis
involved, Iheard &9 hon. Membey saying
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{Shri K. Bajakrishnan] violeat methods, It will fail on the head

aboyit what {s happening in his constituenay
with a border line of 350 K.M., There this
new Act has not come info operation, Hut
aven before that, he was complaining that
corrupt magistrates and corrupt officers
were making use of whalcver power ihey
had to impose on people they do
pot like a certain unpatriotic action or
espionage and threaten them with incarcena-
tion if they did not get what they actually
wanted (0 get from them. The whole
population is kept in a siate of crisis with
the Damocles’ sword hang over them. If
this is the state of affairs before the passage
of this Bill, what will happen after it is
passed 7 It is no joke. It is a matter
affecting the life of the people in the border
areas.

Qur experience is, whenever such legisla-
tion is passed, it goes into the hands of un-
scrupulous people and the life of the pcople
is in jeopardy, What is the proiection
against that ? The minisfers arc not strong
enough to punish the ofTicers who misuse
these powers, There are people who for
the petty chance of becoming a minister
for a day or two will jump from this party
to that paty. If they get a better chance,
they will jump from that party to another
party. What sort of respect will the officers
have for such ministers? There is a
collection of them who can be putina
mustum. And, they are legislating this !
This is the first step in fascism. With these
powers, when the officers go amuck, what is
going to be the state of affvirs ? That is a
maiter which we have to conwider very
seriously. We talk of border areas and
espionage. Well, as we hear it it appears
as if there is some legislation somewheie In
the world wherc espronage is legally allowed,
A men who goes in for espionage knows his
job Whatever be your law, whatever be your
Preventive Detention  Act, or the Mainte-
nance of Internal Sccurity Act, he hnows how
to do espionage, he knows how 1o get
going. A man who really wants to gel
away from the law knows how to do it in
spite of all your laws, So, whes you pass
this law and give heavy or wide powers ta
the officers, it falls on the head of the poor
man who wants (o lead & pormal life
honestly and not on the fellow wlio toimes
from Bangladésh for doing espionage or the
peéfson who want§ to topple & government by

of the ordinary poor maa and I am aure
this government will not be capable of
preventing it. After hearing my friends
I focl that (hey will not be able to prevent
it. Thercfore, I oppose the passage of this
Bill with all the sirength I can muster,

SHR1 SAMAR GUHA (Contai) : Sir,
I rise to oppose this black Bill because it
not only vitiates the spirit of our democratic
pohitics but it seeks do tegenerate India
into a form of constitutional autocracy.
This government has already got absoluie
power and it is trying by the political
alchemy of defection to topple almost all
the State Ministries and to extend us
tentacles of power throughout this sub-
cuontinent [ du not want to make powerist
government im0 a supcr-powerist govern-
ment by giving this kind of extra power into
the hands of this government,

Sir, two excuses have been forwarded by
the Minister ; one is the situation developing
in the border of eastern India and the other
is the horiible situation in which we are for
the last two and a half years in West
Bengal. Why do the government want us
of the opposition to support all the measures
they have taken ? Have they taken aHl the
measures which they could have taken ?
They have allowed the conversion of crisis
in Pakistun into our national disaster. Do
the government expect us to support fuch a
Bill which ts going to streng'hen the hands
of the government only to create more
disaster for our country ?

I will remind you that at the time of the
1962 crisis, when there was real national
emergency. when our national security was
in danger, and again in 1965 when we were
in confroniation with Pak stan, two Bills
were passid in this House. It did not
require any persuasion by the Minister, it
did not 1cquire any fiery sp.ech from any
of the members of the House because the
whole House was charged with the patrio ic
spirit and 'he emergency laws were enacted
within a few minutes or perhaps in one of
two hours,

I say this, Let them take sction to
defend our mationgl honour, 1o defrnd our
pafional security, ‘This Houe is committed
and pledped to Bangadesh to edecth theiy
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freedom, to support them by all means in
their struggle for freedom. If they take
any positive action, and as a8 result of that
il any emergency situation or crisis
develops in the border of eastern India, then
I have no hesitation that not even a few
minutes would be required by this House
10 pass any* Bill that would be required to
maintain internal law and order and to haul
up all spies and stooges and to all espionege
actviities in the border areas,

But this Government is just creating a
bogey of crisis in the border areas and is
asking us to defend therr inaction and failure
to discharge the npational duty towards
Bangla Desh.

About West Bengal much has been said.
A situauion has developed in West Bengal
where mutual killings are gomg on, Itisa
shame to all of us that we witness almost
every day half a dozen or a dozen people
bemng killed. There was a time when the
poliics of wiolence and killng was the
monopoly of one or two political partics,
But now the other parties have also taken
the lesson out of this politics of violence.
The result is that there is not killing of men
of one pariy only but mutua! killings, not
only of the ordinary cadres and rank and
file but even of eminent leaders like Hemanta
Bose, are also being enacted 1n West Bengal.

The unsocial elements, the known
criminals, have taken shelter under the
umbrella of almost all political parties in
West Bengal, bocause each party wants to
save itself from the attack of the other
parties, Because they are gentlemen, they
do not know how to use bombs and knives,
Therefore, all the parties are inviting these
unsocial eléments, these criminals, as good
party cadres. Therefore, the mutual killing
is going on in West Bangal.

Already there is one law in the hands of
the Wast Bengal Government, But they
want (10 be fortified by another law, At
legst 3,000 people have beer killed in the
last 2} years ; at least thousands of bombs
have been unearthed ; at leas a few hundred
guns have been stolen or seized by different
people. They have fuiled even in clear cases
of murdesr, When the murderer bas been
caught red-handed, not even half' a dozen
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cases could be justituted in West Baught gud
not even half a dozen murdeters could W
punished. There are many legal arms in
the armoury of the Governmeat but they
could not utilise them,

What is required today is that the polige
administration has to be overhauled
thoroughly, There is a hopoless failuee, I
should say, of both the Central aad the
State intellegence, They cannot bring for
ward even a single witness to help them in
l2gal measures against any criminal.

We have to loock at the problem of
West Bengal from a different standpeint
now. All the political parties, barring one
maybe, do not see rcason. Bither they will
mutually annihilate themselves and contipue
killing themselves mutually or they will see
reason, sit together, have raconciliatory
measures and devise some means to initiats
public opmmion and popular resistafas
against this kind of violence, mutual killing
and mutual murder. That s the only way
now; otherwise, this mutual killing, annihi-
lation and butchery will continue in West
Bengal

There are regular legal measures. You have
fortified yourself with preventive dsteation,
Scveral thousunds have been arrested. But
could you stop acts of violence? Only
as a result of the Bangia Desh affair what is
happening in West Bengal today is suppres-
sed. But if you go through the papers,
every day you will find dozens of people are
being killed. Therefore, 1 should say that
this Act even would not be able to help in
the situation of West Bengal. We have to
take different measures and have a different
outlook and a different approach to the
whole problem,

1 agree that on the border area a danjge«
rous situation has developed, is developioyg
and will develop more and more, But w:
are nol going to support this mean niweomi
poopism of this Government, If they
really take actiop, positive actiba,
positive steps, it will not take evest
a few minutes to pass such a law fer
ensuring our national security and ats.
strengthening the hands of the Goverontent
to take action against Pskistan and aisy
saboieurs and te help the frecdom sxuggie'
of Bangla Desh, restape pesce and ocded'
there, 50 thet these refugess <an g0 Swile,
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+ THE NINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (S8HRI
K, C. PANT) : Mr, Deputy-Speaker, Sir, I
have listened with great care and attention
to the speeches made on this imporiant
fssue. Many good specches have been made,
if T may say so, and important issues have
been rafsed, 1 cannot for a moment claim
that the arguments advanced by the other
side should all be brushed aside lightly., I
wobuld submit that in arriving at a final
judgment in this matter, what is importaat
is not to dwell on ome aspect or the
other just as my hon. friend, Shri Samar
Guha, intended to do just now, but to look
at the total picture in all its aspects, and
then to arrive at a final judgment.

1 do not want to mention any particular
speech because  uscful contributions were
made from both the sides of the House,
I am grateful to those who have supported
the measure¢ and | am also grateful to
those who  have brought to bear
different aspects of it. 1 have listen to both
sides with equal attention,

In the beginning, 1 have referred to
verious nspects and 1 do not want (o repeat
myself. Today, amongst the speeches
made, one that surpriscd me most was the
speech of 8hn Krishna Menon. He thought
that this was the beginning of fastist rule
and he thought that a measure like this has
brought down the reputation of the country,
Need | remind the House that Shri Krishna
Meaon was a Minister in the Government
during the <days when the Prcventive
Detention Act was on the statute book and
it was extended by a vote of Parliament
when h¢ was in the Council of Ministers. [
have heard of suspended animation of a
body. But here it is a case of suspended
animation of the mind and judgment which
has suddenly spriog to life, and now he has
many harsh things to say about us, 1do
nof want to say anything more,

Many apprehensions which were ex-
pressed on the floor of the House can be
repoved and, at the very outset, 1 would
liko to refer to some of thase. Dr. Sen,
and L am sorry he is not here now, exp-
ressed his disapproval of District Mugistrate
and Additional District Magistrate being in
power 1o detain persons for activities
peajudicial to the interes: of velations of this
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country with foreign powers, 8ir, I
may invite his attention to the dekgsation
contained in clause 3 (2) of the Bill which
says clearly that powers to detain a pérson
in the interests of relations with foreign
powers can be exercised only by the Central
Government or the State Government., No
delegation has been visualised." ] would
also like to mention that resort to this pro«
vision has been rare and that it shouid
continue to be so. Asfar as my recollec-
tion goes, there was perhaps only one case
in which this provision was used.

As there is a provision that the State
Government should report facts to the
Central Government in respect of orders
made and approved by them, we would also
exercise due vigllance that this provision is
not misused.

Then there was a reference by various
friends to the maintenance of civil supplies
and services essentia! to the community and
as to why they should be a ground for
detention.

It is known that in the past many State
Governmente have found it effective to take
recousse to thiis provision lo curb the unde-
sirnble activities of black-maiketeers and
hoarders, Even the Government of Kerala
who, as 1 mentioned jesterday, was an
cxception among the States which have
asked for the continuvance of this measure,
did ask for continuance of this aspect of the
measurc and did agree (o the principle of
delention in so far as it is used for this
purpose. Sir, we are living in troubled
times and one cannot rule out the possibi-
lity of a national emergency in future and
if one visualises events taking a turn for the
worst, there would be need for ensuring
undisturbed flow of civil supplies and
servicesand I am sure if that happens,
nobody would question the wisdom of the
dictym ‘To be fore-waroed is to be fore-
armed’,

Shri Das Mupsi made a telling point
whent he urged that utmost care is necesy
sary in the application of the powers,
This is a point which has naturally exer
cised the mind of many of the hon,
Members who spoke. Considering  the
oatare of the law, it is hat oatursl chat
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concern shoald have beon eoxpressed during
the debate on this particular aspect as to the
application of the Act and stress was made
on this aspsct parlicularly by my hon.
friend, Shri Maran, who spoke from the
DMK.

Sir, for the information of the hon.
Members, I may be allowed to refer to the
statistical informaiion regarding the working
of the earlier P.D. Act which has been
laid on the Table of the Housc, It refers
to the period upto September 68, Such
information for the period, 30th September
68 to 30th September 69 is also available in
the library of the House. If one goes
through this statistical abstract, it would be
clear that no one has been detained mcrely
because of his political affilation.

SHRI JYOTIRMOQY BOSU : Itis an
excuse,

SHRI K. C PANT : It is an excuse ?
You would hke somc one to be wused so
that you could use it as an argument here.
Well, nobody has been detained and 1 fecl
sorry for you. Your whole argument falls.

SHRI DASARATHA DEB : Hundreds
of cases are theie.

SHRIK.C. Pant : I can assure Shn
Maran and Shrn Shyamanandan Mishra who
both wanted me to give an assurance on
this point that this will continue to be our
approach in future also. Those who were
dotained have been detained by the State
Government for reasons of violent, cniminal

and goonda activities.

SHRI M. SATYANARAYAN RAO:
That is wrong. I have already pointed out
so many things regarding our Telengana
agitation. At that time what the State
Government has done, 1 have pointed out.
You say, ‘It is under the rules’,

SHRI K. C. PANT : Again, the Central
Government has detained persons primari-

ly...

, SHRL M. SATYANARAYAN RAO:
That is wrong, Kindly note it down,

Internal Security Bill
SHRI K. C. PANT : .........io tis in~
torests of the defence of India and also
sometimes in the interests of the sequrityof
India.

Another interesting fact would

if ons cares to go through the statistical
abstract during the period from 1st Octobér,
1968 to 30th S:ptember, 1969. Out of a
total number of 3600 detenuus, 142 gre
ordered to be released by the Advisory
Board. And, High Courts and the Supreifie
Court also released through their orders, 221
and 153 perions, respectively.

Those hon. friends who have complained
saying that enher the High Courts or the
Supreme Court cinnot  intervene in the
matter should take note of theso figures,

Even in iespect ol the Prevent of Yiolent
Activities Act i West Bengal, I may umi.
form the Houso that out of 2,933 persoas
detained, the State Government themsaives
did not approve ol 10) cases and released
the detenues. These tacis go to upderlins
the existence of safeguards in the legislation,

Shri Jyotirmoy Bosu referred to the
three employees of the Cencer Research
Centre, Chandronagore, and his complaing
was that they had been detained without
Justification. As far as 1 remember he
approached me in this matter also at that
time. What he foigot to menfion, or did
not choose to mention, was that the detep-
tion orders were not approved by the State
Government. Thus, before we could even
ascertain the facts of the case, on the basia
of the telegram received from Shri Jyotirmoy
Bosu, these threc persons were relcased
within the prescribed period,

SHRI JYOTIRMOY BOSU : May 1 say
something on this, arising out of this 7 We
had gone to the Chief Minister pointing out’
that the hospital had been closed dp
patients are shufied and if you do gor’
release them, we are going to have fuif"
scale strike ; as a result, the other Canhocer
hospital and research centre in Calcutta giso
will go on strike, After lot of preasure
tactics only it could be done, The 3
gave it in writing that tho detention
absolutely iliegal and without snd badi
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{Shri Jystirmoy Besn]

4%, What you are saying now is not correct.
Kindly do not mislead the House,

SHRI K. C. PANT : 1 have not fora
moment suggested that Shri Jyotirmoy Bosu
is not capable of using pressure tactics. That
is not my suggestion at all. I only said
that the State Government had not approved
of this detention order, They were relcased
within the prescribed period. After all,
this is all they could do. They released
these people within the prescribed period.

AN HON. MEMBER : But the man is
arrosted and harassed,

SHRIK.C, PANT : That is a safe-
guard, I do not say that nobody can make
& nistake. Shri Jyotirmoy Bosu cannot
&0 claim that he can never make a mistake.
It is pever my case and it can never be
env's case that there can be no mistake by
saybody. Whenever human judgment comes
into play, mistakes can bc made. The
moment the mistake was pointed out the
State Government itscllf 1ook coirective
sction. And, that is the safeguard that 1s
provided. That is the imporiant thing,
There are safeguards to check these mistakes
even as there are safeguards to check abuse
of authority under the substantive laws and
there too mistakes can never be ruled out,

Now, I can assure Mr, Maran and Mr,
Mishra, in particular, and other hon,
Members of the House that it would be our
earnest endeavour to prevent mistakes so far
as it lies within our power.

But, the question that really needs to be
answered is, as to which poses the greatest
danger 1o ws—the possibility of these

being made, or, the non-availability
this moasure. That is the jssue,

Ralerence were made to the inviolahility
of Pundamental Rights and the Right of
Citippns to go to Courts for issue of the
writ of babess corpus under Articie 326, e,
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The House is aware that Art, 22 is yery
much a part of the Chapter ia our Consti-
tution on Fundamental Rigits. Shri Frank
Anthony seemed to refer to this with some
regret. But this is a fact. This Bill s
strictly in accordance with the provisioos of
Art. 22 of the Constitution,

I have also stated, while moving the
Bill, that similar provisions in the earlier
laws have stood the test of judicial
scrutiny, But if anyone has any doubt
about any provision of the present Bill,
nothing in this Bill would prevent him from
again going in the highest court for a writ
of habeas corpus. The way Shri Krishna
Menon spoke, it seemed as though this
was something completely ncw on the
statute-book, as though for the first time
we were coming before this House with such
a Bill. Actually, this Bill has stood the
test in courts of law, The Bill does not
take away the right of the High Court 1o
issue writs of haheas corpus. Article 226
is not at all affccied. But 1t is an entitely
different matter whether the writ will
succeed,

We have certainly taken all care to sce
that the law s not defective. 1f the
requirements of law are sirctly ccmplied
with, no court would ordinarily issuc a writ
of habeas corpus, but the right of the
court to issue hybeas corpus is not at all
taken away.

SHRI JYOTIRMOY BOSU : Arising
out of this, may I seek one clarification ?
How is it that Shri Badrudduja was not cven
allowed an interview with bhis lawyer ?
Shri Shashank Shekhar Sanyal, a Member
of Parliament and an advocate went to the
jail-gate, but he was refused interview. So,
this Government is capable of telling us one
thing here and doing something different
outside.

SHRI R, V. BADE (Khargone) :
not a repetition of the old law.

it is

SHRI JYOTIRMOQY BOSU : We have
to cover the interests of those whom we
represent here. We are going to care leds
for what this Government thinks, because
we kaow the buach of buresacrate that sihis
Goverament has bekind it....



01 Res. re. Ordinanee ond  TYAISTHA 2V, 1093 (SAKA

SHRI X, C. PANT : 1 hope, 8ir, that
you can control him better, though my

support is always there for you,
MR, DEPUTY-SPEAKER : Order,
order. The hon. Member has had his

chapse elready, Let him not go on interrup-

ting. .
SHRI R, V., BADE !

petition of the old faw.

It is not a re-

SHRI K. C. PANT : 1 find that even
a sober man like Shri Bade is getling

SHRI R. V. BADE: 1 am not getting
infected. But what the hon. Minister says is
wrong. I do nol agree with him,

SHRI ATAL BIHARI VAJPAYEE:
Not infected, but affected.

SHRI K. C. PANT : Al right, if not
infectcd, he is getting affected.

SHRI JYOTIRMOY BOSU : The hon.
Minister may kindly tell'us whether a man
who has been detained is not going to be
given the benefit of even legal consultation
with his lawyer ?

SHRI K. C, PANT : The hon. Member
has referred to Shri Badrudduja. I shall
not shirk the issue, but I shall have some-
thing to suy on that also, Shri Jyolirmoy
Basu as usual insinuated that the Central
Government are trying to implicate his
partymen In the deplorable crimes committed
almost daily in West Bengal. He and his
party either conspire ageinst Government
and peace-loving political rivals or imagine
conspiracies against them.

SHRI JYOTIRMOY BOSU :
believe it ?

Who will

SHRI K. C. PANT : The hon. Member
does not believe himself. The imaginary
conspiragics aro always against their political
rivals or the Central Goverameat,.....

SHRI JYOTIRMOY BOSU : Who will
believe all ¢his ? Sbri K. C, Pant s a
litie alder thua that
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SHRIK.C. PANT: I am giad to
hear him say that he does not believe in it
himself,

Ordinarily, 1 would not have wanted to
deal with such wild allegations, but 1 want
to draw the attention of the House to
another aspect of the matter, The House
is aware that he and his partymen do not
hesitate to subvert the loyaity of those ¢o
whom are entrusted official secrets......

SHRI JYOTIRMOY BOSU: We
object to this. Let him prove it, Let him
subsiantiate what he says......

MR. DEPUTY-SPEAKER : Order,
order. When the hon, Member gives, he
should be prepared to take also.

SHRI JYOTIRMOY BOSU : If he can
say this as a Government spokesman and as
a Minister, then let him take responsibility of
proving it. Let him not say this otherwise,

SHRI K. C, PANT: He need not
worry about it. 1 am speaking with a full
sense of responsibility, Knowing the full
implications, they instigate some government
servants under their influence te commit
offences under the Official Secrets Act. 'The
person who sells the secrets as well as the
person who receives the secrets are equally
guilty. But he and his partymen deliberately
indulge in these subversive activities, because
they know that thcy can get the fullest
protection of our laws and of our demucratic
traditions. But [ am sure that all sections
of this House will agree with me that there
are limits to the folerance of a democratic
society, and even a democratic society will
not allow itself (0 be destroyed by abuse of
the rights and liberties which it confers on
its individual members,

Reference was made to the detention of
a former member of this House and a
former Minister of the UF Government,
Shri Vajpayce repeated the allegition that a
Congress Minister was invol to the
shady deals, 1 want to assure this House
that on the basis of the information with us,
no Congress Minister had been implicated
in the documents which have come to our
posssssion,
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SHRI DINEN BHATTACHARYYA :
He must make this clear ;: has he got any
substantial evideoce against Shri Badrodduja
and will he place it before the House ? Why
is he afraid of doing it ?

SHRI A, P. SHARMA : This is a fact,

SHRI DINEN BHATTACHARYYA :
‘This is not a fact.

SHRI SAMAR MUKHERJEE (Howrah):
This is suppression of fact,

SHRI K. C PANT: I was merely
saying that on the floor of this House an
allegation was made that a Congress
Minister or ex-Congress Minister was
involved in this, 1 must put ths record
stright ; it is my duty to do so. The
information with me is that no Congress or
ex-Congress Minister has been implicated
and this is the information I am giving to
the House,

SHRI JYOTIRMOY BOSU : We know
that is untrue.

SHRI DINEN BHATTACHARYYA :
Rezarding Shri Badrudduja, he must say
something, What evidence has he got
against him ? Is he afraid of placing it
before the House ?

SHRIK, C. PANT: I do not want
really to say anything about those who bave
been detained, for the simple reason that 1
do not want to go into the merits of the
allegations aguinst each individual because
this is & matier which will go before the
Advisory Board and it will not perhaps be
proper for me to anticipate their judgment,
Bt if they insist, I would say a few words
about the general issues involved, When we
recoive reliable corroboration that some
fndividuals have betn in the pay of a
foreign power, Teceiving money from
Pakistan, it will be only reasogable to con-
clude that some nefarious activities are

intended,

SHRI DINEN BHATTACHARYYA :
Who are they 7 Name them.,

BHRI K. C. PANT : Hp asked for i,
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Nobody will support a traitor. Bat it s
also true that particular persons have been
implicated on false charges, This has been
dane to Lock up political opponents.

SHRI K. C. PANT : I am not yielding,

SHR1 DINEN BHATTACHARYYA : If
he says there are charges against him end if
he has evidence, let him place it before the
House, so that everybody will know it,

SHRI K, C PANT : It is precisely to
prevent the establishment of further contacts
and the hkely commission of more serious
offences that preventive action would be
justified.

SHRI JYOTIRMOY BOSU : Old man
of 75 what can he do ?

SHRI K. C PANT ; If preventive de-
tention is not the right step in cases where
there is the strongest suspicion that some
individuals have been in the pay of a
foreign power, we need not at all have such
a law on the subject,

SHRI DINEN BHATTACHARYYA :
Suspicion may be against you.

SHRI JYOTIRMOY BOSU : We have a
strong suspicion that you are working for
the American lobby.

SHRI K. C, PANT : Now that this
mattor has been placed before the House,
I hope at least now they will feel responsible
and not say anything about this.

SHRI JYOTIRMOY BOSU: Do not
talk rubbish, Shri Badrudduja was arrested
without any reason.........

SHRI K. C. PANT : Ws will not allow
him to speak if he goes on like this,

SHRI C, M. STEPHENS: If oOne
member is allowed to hold the éntire House
to raasom like this, we know what to do,

SHA! NATHU RAM MIRDHA ; If he'
interrupts in this msnner, we will nat silow
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him to speak in future. After all, we have
also got a right in thia House,

SHRI DINEN BHATTACHARYYA :
We are not interrupting that way. But we
must have every right to get a proper reply
from the Minister.

MR. DEPUTY-SPEAKER : You are
not advancing your cause by such frequent
interruptions,

SHRI JYOTIRMOY BOSU : You have
a brute majority and you know you can get
it passed.

SHRI C. M. STEPHEN : You did not
give that majority ; it is the people who
gave it to us.

18 hrs.

SHRI K. C. PANT : Let it again go on
record that 1 was reluctant (o give this
information, but they forcedit out of me.

This House has on many occasions
discussed the matter of violence and law
lessness on the part of the Naxalites and
other anti-social elements operating with
them in different parts of the country.
Facts have to be faced, During the period
between April, 1970 and May, 1971 there
have been nearly 4,500 such incidents of
violence. To name only two States, in
Bihar there have been over 250 such inci-
dents, including 50 murders, and in Punjab
therc have been nearly 50 incidents inclu-
ding 28 murders. And I may mention that
neither of these States has a Preventive
Detention Act, West Bengal, of course,
stands quite apart, thanks to Shri Jyotirmoy
Bosu and his friend,

SHRI JYOT/RMOY BOSU : Thanks to
your Central Intelligence money, your agents
provocatours,

SHRI K. C. PANT : Innocent persons
bave been murdered in cold blood, in pur-
suance of what D1, Ranen Sen euphomisti-
cally valled “ideclogical aberrations.” The
instance of the son of a police officer in

belag dragged out and killed in the
hosted is by o means & eolitary onel Thess
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are acts perpetrated by groups out to
destroy all that is dear ina parliamentary
democracy, groups which are unabashedly
under the ideological tutelage of externaf
sources, The House is also aware of the
continuous attempts on the part of some
clements to foment and spread troubls in
our sensitive North-Eastern regions, which
you know so well. Instances have also
come to notice of efforts to snatch arms and
ammunition, obviously for furthering cone
demnable objectives, As our young member
from Calcutta mentioned, there are even
cases of persons going to borders. not to
boost the morale of the freedom fighters,
not to protect the security of India, but to
get hold of arms and weapons for their
own criminal ends.

SHRI ATAL BIHARI VAJPAYEE:
They can be prosecuted under the ordinary
law,

SHR1 K. C, PANT : I will explain that
also, That also you will understand by the
time I end.

Concern has also been expressed in this
House over the increasing violence and law-
lessness in the Railways. 1do not know
whether members are aware of the serions
situation in the coal belt on account of coal
not moving, and the coal is not moving
primartly because the railways are not able
to carry it as fast as it is being mined.
This situation arose, and in fact, we in the
Home Ministry came into the picture
because the 8Stcel Ministry approached us
and said that we should sit with them and
the Railway Ministry to work out some
kind of progiamme, Overhead wires and
traction wires are being stolen and spare
parts and components of enginés have been
stolen and there have been occasions where
these railways are stopped on the way and
looted. Such instances have also come to
notice, and in @& sitvation in which large
numbers of refugees are comiog in, it is,
vital that the railways are képt moving,
Keeping all this in view, we'have to see
that our railways are kept moving.

I do not say, and 1 cannct reaily sy,
exactly how we shall wtilise this law to hely
in this patticular situation, but we do have
somethiog in mind, which I am net able 1o
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place hefore the House at this stage, which
will help in this situation, I have not
mentioned railways at random, but because
there is a nexus which I do not want to
reveal at the moment.

Dr. Ranen Sem and Shri Somnath
Chatterjee askoed why the situation in West
Bengal has not come under control even
after the Prevention of Violent Activities
Act was enected, It is to some extent a
valid question,

One arguement would be that if the
situation is bad it could have been much
wores. Another, even truer and more
serious explanation, is that all that Is
hapenining now is the cumulative effect of
wh t preceded for two years, 1t cannot be
denied that curve of Naxalite violence
rose sharply during 1970, This House has
had ocasion (o discuss it 30 many times in
the course of 1970 [t cannot also be denied
that 1970 happens to be the first year when
the Government did not have powers of
preventive detention,

All the same I agree with some hon,
friend who said that preventive detention is
not the panacea for all ills. It cannot for
instance be a substitute for our efforts
at the socio economic front, a phrase to
which Shri Prioa Mody took obsection nor
again can lasting peace and oider be ensured
unless there is public involvement in the
denunclation of the politics of violence
which centinues 1o mar the state of
West Bengal. The murder of nine young
boys in Hooghly mentioned by Dr. Sen
constitules an instannce in pont. lncidents
ally I was heartened to receive a homily
from Shri Jyotirmoy Bosu that the Central
Government should enforce the Explosive
Law more effectively n Wes! Bengal. He
is perhaps disappointed at the reports that
fllicit arms and ammubition were recovered
froa the CPM offices during March and
April..

SHRI DINEN BHATTACHARYYA :
Thig is a conaotad storry and I take seriows
objection to it, Tney were recovered from
the homse. of the congress people. | ask
the Migwter to establich one single case,
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MR. DEPUTY.SPEAKER : You have
denied it and that has gone om retord and
that shou'd be safficjent.

SHRI DINEN BHATTACHARYYA :
He is repeating it, He should be ashamed
of saying some thing which is pot a fact,

SHRI K, C. PANT: I do repeat it
IlHcit arms and ammunition were recovered
from the CPM offices four times in the
moenth of March and April.

SHRI JYOTIRMOY BOSU : They were
recovered from the houses of Congressmen,
You are supplying them explosives and
illegal arms from the ordnance f.ctores.

SHRI K. C. PANT : Yces‘erday he was
advising me very (oolly 10 be ‘ery attentne
and very vigillent about exjlosives, 1
thought Le ments well.

SHRI DINEN BHATTACHARYYA :
If anything has been proved agamst anyone
of vur party Jet him 1she action  We are
not afrad.. ....... {Interruplions)

SHRI K. C. PANT : Shr; Vajpayee, in
the course of his speech, had referred to a
number of enaciments which, according
to him, conferred adequate powers to  d=al
with the siwation, He even mentioned
as to why we connot have a law of treason
He 18 nct here and | do no not want 10
devclop this point.  But actually we havs
refereved to the Law Commiswion ths
question of u comprehensive law of treason
and espionage. But the pertinent point is
that all these laws could be adequate when
the objective is to prevent an uvnioward
contingency. As | said in my eariier spesch
all these | ws would only enable prosecu ion
of persons after they had done the JYamage
should not be allowed to be done. Thatis
the c¢rux of the matier,

SHRI PILOO MODY : Why do not
hang him tcfore he commits the crime ?

SHRI K. C, PANT : 1 shall leave that
to Shei Jyotirmoy Bosu,

1 have dealt at Jength with the organisad
violence of the naxalites, but 1 do not went
to minimise the risk implicis in the activi
ties of some individuals and groups which .



29 Res. re, Ordinance and SYAISTHA 27, 1893 (SAKA) Maintenance of Internal 90

want to disrupt our secularism, communal
harmony and peaceful relations among diffe-
rent religious communities. There are
elements in our body politic that would seek
imspiration from across our borders, Pakis-
tani agent provocateurs are only too keen
to disturb communal peace because nothing
would suit Pakistani interest better at this
juncture, Incidentally, 1 must express my
deep sense of shock and sorrow —now that
Dr. Sen is back— that a seasoned Parliament-
arian like Dr, Sen should have accused this
country and Central Govcrnment for all
that had happcned across our borders during
the last few wecks, Sir, I was wondering
whether he took into account the fact that
statements of the kind which he made
could be easily—(/nterruption).

SHRI JYOTIRMOY BOSU : How long
will he take, Sir 7 Many Members have
gone away,

MR. DEPUTY-SPEAKER : And many
are also coming.

SHRI JYOTIRMOY BOSU : Up to
what time will this go on ?

MR, DEPUTY-SPEAKER : I think he
will finish very soon.

SHRI JYOTIRMOY BOSU : We can
carry on tomorrow, A decision was taken in
the House—

MR. DEPUTY-SPEAKER : 1 know,
The practice is that when we ask 8 Member
to start speaking, he continues: and 1
think he is two-thirds of the way, Therefore,
he is about to finish.

SHRI K. C. PANT : 1 was mentioning
that Dr. Sen perhaps did not realise—(/n-
terruption)—Sir, 1 am only replying when
you asked me to reply, Now Dr. Sen said
that we had créaled this problem and we
had brought them here, efc,, etc. This is
the kind of thing which is grist to the mill
of Pakistani propagenda. ] am sure he
iover means it; 1 keow him wsll enough,
But I wish he would have realised that euch
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a thing can be twisted. I am not complaine
ing, but | am merely bringing this to his
notice,

SHRI M. KALYANASUNDARAM : He

only that you are not helping the people to
stay in their homeland,

SHRI K. C. PANT : You kindly read

the record. It can be misinter preted very
casily,
SHRI M, KALYANASUNDARAM :

You are misinterpreting it.

SHRI K. C, PANT : There are pepple
in this country who today in this dificalt
situation can act as agents and as agents
provocaleur. You know that. ([nfers
ruption)

SHRI DINEN BHATTACHARYYA :
Close the foreign embassy,

SHRI K, C, PANT : You have,

SHRI DINEN BHATTACHARYYA :
You have. You are in the Government,

SHRI K. C. PANT : Government have
legitimate links. 1 am not talking about
legitimate links,

SHRI DINEN BHATTACHARYYA :

Lllegitimate links,

SHRI K, C. PANT: We do have inslances
of communal disharmony from time to time.
And in this, innocent people suffer and anti-
social elements have a field-day. Therefore,
we have to consider all these aspects in thfir-
totality. We have to consjder the situation
on our borders. I do not want to dilate on
that. There has been an influx of 55 lakh
refygees, The fact that many Pakistani
agdnts have come in with them-—they

have come in—and the fact that
today we have to carry out a massive pro-
gramme of registration and screening of ajt
these people, and the fact that the situation
has not yet stabilised, and it can lead oa
to something else—all these are facts which
Parliament must take in{o account incoming
to & decision on a matter ke this,
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1o this context, I would like briefly to
meption that I have just been to the camps.
There are people who are deliberately bring-
ing up issues like Bengali and non-Bengali,

li and Assami, tribal people and
Bengali and things like that ; a deliberate
attempt to sow discord among the refugees
and between the refugees and our people.
1 wonld like to say on this occasion that we
do not discriminate at all—whether it is
Hindu or a Muslim or a Bengali or a non-
Bengali among the refugees, and all
our people on the borders. 1 have been
there and 1 have seen them ; they are doing
their utmost to see that these refugees are
wéll cared for, and dny attempt of this kind
to éow division in our ranks is not going
to pay.

SHRI BHOGENDRA JHA (Jainagar):
Do you know that hundreds of the refugees
are in our prisons in West Bengal, Assam
and Tripura ? Some hundreds of people,
whose husbands have been killed, whose
brothers have been killed—only infants and
ladies are in our prisons. They are refugees
from Bapgla Desh,

I have seen many of them and I can tell
you. (Interruption)

1
SHR1 K. C, PANT : Well, he is giving
me some information,

SHRI BHOGENDRA JHA : Let him
reply to it.

MR, DEPUTY-SPEAKER : Order
please,
SHR! K.C. PANT: My hon. friend

Shri Piloo Mody—I am giad he is
preseat in the House, Yesterday I thought
he said that he was going away today, 1
am very glad he has stayed back, For his
benefit as well as for the benefit of thase
who argued that everyone be brought
before the court for trial, I will read what
was years ago said in this House :

“Now, in this preventive field

where we he have to deal with

mfs and prepasation for
#
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crime, we cannot have the sgme
amount or the same sort of con-
croteness in ovidenco as wo can
demand when a prosecutor alleges
overt acts in proving an attempt
or abstment of a specific crime,
Those who are not lawyers here
have to take it from me that this
is the difficult, We are dealing
with the question of not whether
a crime has been committed,
but whether there is a serious
danger or not, That is the reason
why wherever such powers are
given by Parliaments of any
country, as are asked for this mea-
surc, it is not made the subject-
matter of legal trial but something
much less, The entire object of
the proposed measurc would be
nullified if it could be excicised
only after the ordinary forms of
legal procedure and evidence are
gone through, There is something
inherent in this character of pre-
ventive procedure which rules
out the method that we are fami-
liar with in dealing with actual
charges of crime, be it abetment or
attempt.”

I will draw Mr. Krishna Menon's atten-
tion to this :

“This is oflen overlooked by people
who are so habituated-—especially
the lawyers—to general principles
of jurisprudence .that they skip
over the obvious fact that danger
of criminal operations cannot, in
the nature of things, be proved in
the same manner as specific acts of
abstment or attempt.”

Mr. Piloo Mody is now curious to
know who said this, It was Rajaji who
said this in 1951. Rajaji did not plead that
the Act be applied only in a specific area,
He, 1 am glad to say, saw the danger to the
country as a whole even as far back as
1951,

SHRI PILOO MODY : You can sénd
;Howhrww.imtmmwwwm
A mid,
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BHRI K. C, PANT ¢ Iam glad if 1
had broken the inteliectual nexus between
him and Rajaji.

As for my reply to him, 1 thought
there was an air of utter unreality about
the speech of Mr, Mody. I have no quarrel
with his ewnphasis on habeas corpus nor do
1 quarre] with his thesis that the concept of
habeas corpus was an important concept
in the development of democratic societies.
But in the context of the realities of the
situation in India today, the question is
not whether one believes in liberal values
or not but whether one can protect and
preserve them. It is pointless, to talk of
personal liberties in the abstract. As 1 said
yesterday, we on this side of the House are
wedded to individual liberty., We hold
dear freedoms enshrined in the Constitution
and we consider it our bounden duty
to see that the people of this country, who
have given us this massive mandate, to
which reference was made by many hon.
members opposite, continue to enjoy this
freedom. But we cannot do this until we
take measure of the forces that arc seeking
to undermine these freedoms, that are
operating within the framework of our
system but secking to destroy 1t.

SHR! PILOO MODY: After being armed
with these powers, will he bring about a
great liberal society in india ?

SHRI K. C. PANT : Unfortunately,
it has fallen to my lot to be in the Home
Ministry during a per:od whon day after day,
1 have received reports about acts of terrs
orisation, about large-scale depredations
and about individual killings. Day afler
day, news has come to me of mass violence,
of interparty classes, of mass indiscipline
and of gheraos and the systematic snatching
of arms for the purpose of organising the
disruption of normal,

Even while we are concerning ourselves,
and rightly so0, with the quostion of ensuring
human rights and freedoms to our citizens,
there are cloments in this country who do
not hesitate to proclaim their pride in the
aumber of human lives liquidated by them,
‘persois who reject the path of democracy
gl po shame in owning that Mao's
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pith is their path and Mub is thefr Chair-
man, We have seen deliberale atterhpts at
destroying our ecducatienal systam, at the
denigration of national heroes amd leaders.
We have seen poor policomen being mur-
dered because they were doing thair dwty.
We have witnessed the liquidation of politi«
cal rivals, Men of the stature of Shri
Hemant Kumar Basu have been killed mer-
cilessly and in cold-blood for no other
fault thaa that they refused to give up their
principles.

Some friends opposite want me to
justify the nced for preventive action.

SHRI PILOO MODY : What is the
connection ?

SHRI K. C. PANT : I shall explain the
connection. Let my hon, friend, Shri piloo
Mody go to Calcutta and let him see for
himself what the situation there is like
today. Mcn are killed in the stretts in the
day time in front of many witnesses, but no
one dares to come forward to give cvidence
...... (inrerruptions) 1 do not understand why
you are all not listening to me.

SHRI INDRAJIT GUPTA : Preventive
detention had been there in Bengal for the
last one and a half yoars,

SHRI K. C. PANT ; 1 have explainad
that point when you were not here, I am
sorry you are not only interrupting but
losing your temper also.

When people are killed in the strests in
the day time in front of witnesses and yet
the witnesses dare not come forward to give
evidence, how is one to conduct successfyl
prosecutions of these murderers 7 I haye
great respect for those who have great com-
cern for habeas corpus. But that concern
must be balanced against the reafities of the
situation.

SHRI JYOTIRMOY BOSU : Sir, I s
on a point of order. It |is already past 6
D’Chokmdstiﬂihoﬂomham

adjouraed, 1 want a ruling,
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MR. DEPUTY-SPEAKER : [ would fike
to draw his attention to the rule which
'says that the Speaker shall determine when
the sitting of the Houss shail adjourn. 1
deterinine that this House will rise today
after the Minister has finished his speech.

SHR! JYOTIRMOY BOSU : Sir, may
T poiat ott that before wou occupied the
Chair, if only you take the trouble of going
through the records, Shii K. N, Tiwary, the
then Chairman, had ruled that the House
will rise at 6 O'Clock and will not sit after
6 0*Clock.

. MR, DEPUTY-SPEAKER : The person
who sits in the Chair takes a decision after
taking into account the circumstances pre-
vailing in the House. Now, let the Minister

£ontinue his speech,

SHRI PILOO MODY ; Sir, all I want
the Minister to do is to try and establish
conpection between the picture that he
describes and the power that he demands,
because I cannot se¢ how by arming him-
self with the power that he demands that
he is going to eradicate the picture that he
has described,

SHRI K. C. PANT : That is cxactly
what | was describing. And if there is less
of interruption he can understand it better.
1f my hon. friends do not interrupt me, I
will finish in a few minutes, 1 do not want
to spoak more, But if they interrupt me,
1 will have to take a little more time,

The base of our democratic system are
eleciions, Is the House unaware of the pro-
pensity of certain parties to resort more and
mote 0 coergion and imtimidation which
frustrate the base of free and fair clections ?
Are we not aware that Naxalites and extre-
miss did everything in their power to foil
the elections in West Bengal, and it was
only after the detention of u good number
of miscreants, extremists and anti-socials,
and the oduction of armed forces for
patrolling disturbed and semsitive areas to
assist the civil ewthorities in thé main.
toaande of law and ovder that the mid<erm
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elections could be succsssfully organised and
conducted ? The House is aware of -ail
these facts. So, when we talk of preserva-
tion of democratic values or the threat to
these 1alues, let us not forget that the
threat docs not come from the Bill that is
before the House, but the threat is already
there on the ground and only through this
measure can the government hope to meet
that threat,

SHRI PILOO MODY : We are cons-
tantly described conditions in Bengal with a
few references to Bthar and Punjab, There
is a whole couniry and this is where he is
demanding these powers, | said in my
speech and 1 have tabled an amendment
that he can have these powers if he proves
to us that ina particular area there isa
disturbance where hc can use these powers
with some success ; but he is not prepared
for thatt He wants these powers in the
most peaceful arcas. He would like these
powers in the Himalayas. Why 7 What is
his motive ?

SHRI K. C. PANT : My motive is the
same as Rijaji's motive in 1951,

SHRI PILOO MODY : What has it to
do with Rajaji ? You think, you can inti-
midate me by mentioning Rajaji ? You are
mistaken.

SHRI K. C. PANT : If he is prepared
to disown his leader, this is his business......

(Interruptian).

I do not wish to take more of your
time. Before 1 conclude 1 wish to reassure
that the powers made available by this Bill
would be used with care. It is certainly
not our policy that persons who ought to be
prosecuted for substantive offences under law
should be facilely detgined. There comies
a time in the life of a nation when there are
10 easy options, It would be grave Folly
fo deny.at this juncture the peed and justi-
fication for preventive action in the intenest
of the couniry. 1l would be even worse 10
aflow gartisan political ocompulsions o
Sutweigh what aro undeniably the iotarests
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of the nation as a whole. And, worst of cool and reasoned manner and give their

all would be the attempts to plead, inthe SUPPOrt to this Bill,

name of democracy, the causs of the very

forces that seek to destroy democracy. 18.27 hrs.

The Lok Sabha then adjourned till
Sir, I am sure the Members of this Eleven of the Clock on Friday,
august House would weigh this matter ina  June 18, 1971/Jyaistha 28, 1893 (Saka)



